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1. Introduction 

National Informatics Centre Software Development Unit (NIC SDU), Pune, has been entrusted with the 
task  of  software  development  of  Case  Information  System  (CIS)  for  the  country.  The  eCourtIS  is  an 
eCourts Software which is currently implemented in Establishments (District  Courts and Taluka Courts) 
across India. The application is completely based on Open Source Technology.   

1.1. Scope 

The  scope  of  this  document  is  to  provide  a  user manual  for  the  Court  User  to  perform  the  other 
activities of the court after the Filing, Registration, and Allocation of a case.   

1.1.1. Audience 

This target audience for this document  is the Court User. This manual will guide the Court User to use 
Court module to perform other activities of the court.  

1.1.2. Purpose of this Document 

This document will guide  the Court User  to perform Case Proceedings, add Fees, Litigant Updations, 
Appellate Information, Plead Guilty, FIR Details, Process Allocation, Refer a case for Mediation, Query 
Builder, add I‐Court Fees, Change password through User Management menu, view reports in Master, 
Process Masters, Proceedings Report, and DJPMC.   

The  Court  User  performs  the  above  activities  of  the  court  after  the  Filing,  Registration,  and  Case 
Allocation process. 

1.1.3. Objective of this Document 

The main objective of this document is to enable the Court User to perform the following: 

• View the reports in the Master, Process Masters, Proceedings Reports, and DJPMC menu.  

• In Fees menu, add the  Fees and view the Query for the selected Case Type using Case Number, 
Filing Number, or Caveat Number of the selected case type. 

• In Case Proceedings menu, perform the various Case Proceeding activities.    

• In  Litigant Updations menu,  you  can  upload  the  photo  of  the  Litigant  in  Photo Upload  sub 
menu, add Extra Advocate, Legal Heir, Guardian or Attorney Info, and enter the Litigant Status.    

• In  Proceedings  Reports  menu,  view  the  proceedings  reports  such  as  Civil  Cause  List  (A4), 
Criminal Cause List (A4), Execution Register and so on. 

• In DJPMC menu, you can view the reports for the following: 
o In Civil sub menu, view the reports for Judge Wise Monthly Report, Contested Disposal 

Report, Age Wise Analysis, Transferee Court Wise Cases, Transferor Court Wise Cases, 
Case List Civil, Unit Wise Civil Disposal, and Unit Wise IA Disposal. 
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o In  Criminal  sub  menu,  view  the  Judge  Wise  Monthly  Report,  Contested  Disposal 
Report, Age Wise Analysis, Case  List Criminal, Unit Wise Criminal Disposal, and Unit 
Wise CRLMP Disposal. 
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o In  Summary  Reports  submenu,  view  reports  of  Summary  of  Establishment, 
Establishment at a Glance, Undated Cases Report, and Disposal and Institution Report. 

o In Balance Sheet submenu, view the Balance Sheet for Civil and Criminal cases. 
o In Return Report submenu, view the Return Report and the Disposal Report.  
o In  Pending  Reports  submenu,  view  the  Court  Wise  Pendency  Report,  Stage  Wise 

Pendency Report, Nature of Case Pendency, and Party wise Pendency Report. 
o In Monthly Statement sub menu, view  the Monthly Statement  for  the selected court 

Number and selected period for Civil and Criminal cases. 
o In  Cases  Listed  sub  menu,  view  the  report  of  Listed  Cases  for  the  selected  Court 

Number. 
o In Unit Details submenu, view the Unit Details Report for the selected Court Number 

and for the selected period. 
o In  the Moster List  submenu, view  the Moster List  for Civil and Criminal cases  for  the 

selected time period. 
o In Moster List Maharashtra submenu, view the Moster List for Civil and Criminal cases 

for the selected time period. 
o In Data Health Card submenu, view the Data Health Card for Civil and Criminal cases. 

• In Appeals  Information menu, add Appellate Case  Info and view  the Appellate Cases Report, 
Register of Stayed Matters, and Today’s Compliance Report. 

• In Plead Guilty menu, you can add the details of the Plaintiff who pleads guilty to a Criminal 
offence, view the Plead Guilty Daily Register and the Plead Guilty Order. 

• In  FIR  Details,  add  FIR  Details  and  view  the  Summary  Receipt,  Register  of  FIR,  Summary 
Received Report, and Charge sheet Received Report. 

• In  Process,  perform  Process  Allocation,  Process  Delivery,  and  view  Reports  like  Pending 
Allocation, Pending Delivery, Pending Process, Process Pending Delivery, Work Ticket Report 
Notices, and Work Ticket Report Summons.  

• In Mediation, refer a case for Mediation.  

• In Query Builder, you can build a Reports on the fly   for Civil cases, Criminal cases, or a single 
Query for Both the case types. You can get the reports  instantly by dynamically specifying the 
parameters.  

• In I‐Court Fees, add ICourt Fees, View Defaced ICourt Fees, and add Verified ICourt Fees. 

• In User Menu, you can change the password of the Registration user. 
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1.1.4. Document Organization 

The  structure  of  the  document  first  includes  the  Title  page,  followed  by  Chapters  which  are  then 
subdivided into subtopics.  

For example, the Process Masters denotes the chapter which  is further subdivided  into topics such as 
Bailiff Master, Other Process Messenger, Process Area Master, Tag Bailiff Area, and Unserved Process 
Reason. 

Each topic may be further subdivided into subtopics to explain options such as Add, Modify, Delete, or 
Report subunits. 
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1.1.5. Conventions 
                                         Table 1: Table for Conventions 

S.No.  Convention  Description  

1.  Call‐outs  Call outs are included in the screenshots which highlights the steps. 

 

This callout   instructs you to perform a step like Click here.    

2.  Emphasis  Unusual or important words and phrases are marked with a special font. 

For example messages are displayed as, “Modification Successful” or  

All  the mandatory  fields are marked with an asterix  (*). Please  fill all mandatory 
fields 

3.  Internal cross 
references 

Cross References within  the document  is displayed as Hyperlinks. These hyperlinks 
will direct you to the related text within the document. 

For example, consider the step given below: 

Enter all the details as explained  in section 2.1.1.1, step 05 onwards, here section 
2.1.1.1  is  a  hyperlink  that  will  take  you  to  the mentioned  section  for  reference 
content. 

4.  Fonts  We have used Calibri with size 12 points for content throughout the manual. 

For  heading  we  have  used  the  Style  Heading  1(Main  Headings)  from MS Word 
Styles.  

For subheading  (subtopics) we have used Heading 2 and Heading 3 from MS Word 
Styles. 

5.  Bold  We have used bold formats for words which represent fields, tabs, and buttons. 

For example: Show Menu tab, Case Type select box, or More Acts button and so on. 

6.  Submit  Submit button is used to save the information. The Submit button performs the Save 
function. 

1.1.6. References 

                         Table 2: Table for References 

S.No.  Title  Publisher/Author Version  Release Date

1.  User Manual 

(Registration User) 

eCourts Project  1.0   
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1.1.7. Problem Reporting 

For  problem  reporting  in  Technical  issues  please  contact  National  Informatics  Centre,  Software 
Development Unit,  in Pune and  for Functional  issues please  contact eCommittee, Supreme Court of 
India. 

2. Product Features 

This section gives information about Installation Instructions and General Operating Instructions.  

Installation Instructions covers the Hardware Requirements and Software Requirements for the Court 
Module. 

General Operating Instructions guides you to login into the Court Module. 

2.1. Installation Instructions 

2.1.1. Hardware Requirements 

S.No.  Operating System  Configuration 

1.  Ubuntu   3.7

2.  Server API  2.0 Handler 

2.1.2. Software Requirements 

S.No.  Software  Version 

1.  Apache 

(Server Software) 

Apache/2.2.22 (Ubuntu)

2.  Postgres  9.2

3.  PHP  5.3.10

 

2.2. General Operating Instructions 

This function  is used to add for Case Registration, Case and Caveat Filing, view the reports  in Masters 
Menu, Process Masters, add Court Fees, view Pending Allocation List, Litigant Updations, and Change 
Password for the Filing User.   

• You have to select the Establishment from the Select field and login using the Login ID and the 
Password. 

    Page 27 of 494 

 

• When you login, the Home Page with the Show Menu tab is displayed.   
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                                               Figure 1: Login screen 
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3. Home Page 
After you log in, the Home Page is displayed. Refer to Figure Number 2 for Home Page. 
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                                                 Figure 2: Home Page 
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3.1. Home Page Features  

             The Home Page will display the features as shown in Figure Number 3.  

 

 

Establishment box            Search box                                                        Date Display    Logout link 

         

 

                                             Figure 3: Features of Home Page 

                                          

 

 

 

 

 

 

    Page 30 of 494 

 

Dashboard Show Menu 



Court User Manual 

 

                                        Figure 4: Navigation and Shortcut pane 

 

 

The features included in the Home Page are as described below: 
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3.1.1. Show Menu tab  
The Show Menu  tab will display  the Navigation pane. This  tab  is  located on  the  left hand side of  the 
screen. The Navigation pane appears on the left side of the Home Page from where you can access all 
the Menu  Items. When you Click the “Show Menu” tab, the system will display the Navigation pane. 
(Refer to Figure Number 4 for “Show Menu” tab and Figure Number 5 for Navigation pane)  

 

“Show Menu” tab for Navigation pane 

 

 

                                                    Figure 5: "Show Menu" 
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Click here for 
Navigation 
pane 
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                            Figure 6: Navigation pane 

When you click on the menu, all the Menu and submenus displayed as a dropdown list. Refer to Figure Number 
7 given below. 
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                      Figure 7: Navigation pane displaying Menu Items                                



Court User Manual 

3.1.2. ecourtIS link 

This  link will take you back to the Home Page. For example,  if you are on the Bailiff (Add) screen and 

you want to view the Home Page for any reason, click    link. This  link  is  located on 
the upper right hand corner of the screen.  

3.1.3. Establishment select box  

The Establishment  select box will display all  the Establishments.   You  can  select your Establishment 
from this dropdown box. 

  Establishment select box                                                                                                                                                      
Logout link 

 

 

 

 

3.1.4. Logout Link 

Using the Logout link  you can log out from the current session Date Display 

The system displays the Current Date on the Home Page at the upper right corner of the screen. You 

can use change the date using this   calendar icon.  

 
Procedure to change the date displayed on the title bar 

To change the Date, follow the steps given below:  

1. Click the  icon. The system will display the Select Date screen with the current date in the 
Date field. (Refer to Figure Number 8)                                    

 

Figure 8: Select Date screen 

2. Select the Date from calendar control.  

3. Click Go. The system will display the selected date at the upper right corner on the menu bar.  
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3.1.5. Dashboard 

The Dashboard  interface displays  important  information (key performance) at a glance using graphical 
elements  such  as  Pie  charts  and  Bar  charts.  The  dashboard  aims  to  help  communicate  the  key 
information  to  the end users. This section covers  in detail all  the  features  included  in  the dashboard. 
(Refer to Figure Number 9 for Dashboard) 

 

                                                 Figure 9: Dashboard 

The dashboard displays the information given below: 

1. Result set for Civil and Criminal Cases in table format. Here, the system displays the Civil, Criminal, and 
Total  (Civil  and  Criminal)  in  terms  of  Today’s  Cases,  Undated  Cases,  My  Disposal  in  this  Month 
(Disposed Cases  for  this month), and My Pending Cases. The  table  format will show  the details given 
below: 

o Today’s Cases 
o Undated Cases 
o My Disposal in this Month 
o My Pending Cases 
o Total of all cases 

              (*Note: All the entries displayed in the screen shots are as examples only)   
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Dashboard 
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                                         Figure 10: Case History screen 

The cases are displayed as links. When you click these links, the system will display the screen pertaining to the 
selection.  This  screen will  allow  you  to  select  the Criminal, Civil, or Both  types of  cases. Depending on  your 
selection, the system will display the list of the cases.  

For example  take Undated Cases; here  the  total numbers of cases are 22. This number  is displayed as a  link 
(green  in  colour). When  you  click  this number,  the Undated Cases Report  screen  is displayed.  (Refer  to  the 
Figure Number 10a) 

 

Figure Number 10a: Undated Cases Report screen with View link 

Choose the type of case, either Civil, Criminal or Both by selecting their respective radio buttons and click View 
link. The system will display the List of the Undated Cases of that particular date. (Refer to figure given below) 
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Figure 10b: Undated Case List 
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The Report will display the Case No. (Number), Party Name, and the Next Date assigned to the case. Similarly 
you can view the Today’s Cases, My Disposal in this Month, and My Pending Cases.  

2. Mediation Corner and Count : 

Here,  the Mediation  details  are  displayed  in  a  table  format.  It  displays  the  cases  that  are  Pending  in 
Mediation, Mediation Cases Referred in this Month, and the cases that have Completed Mediation in this 
Month, Cases along with their count. (Refer to Figure Number 11) 

 

                          Figure 11: Mediation Corner and Count 

The figure above shows the count of cases that are Pending in Mediation and the Mediation Cases Referred in 
This Month as 1. This count is displayed as a link. When you click this link, the system will display the report. For 
example,  take  the  count  1  of  cases  Pending  in Mediation. When  you  click  this  link  the  Pending  Cases  in 
Mediation report will be displayed. This report will display details such as:    

• Case Type with Registration Number and Year of Registration   

• Reference Date 

• Result 

• Member Name  

• (Refer to Figure Number 12) 

 

                     Figure 12: Pending Cases in Mediation report 
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3. Viewing Pending Cases through the dashboard 

 

                                                Figure 12a: View Pending Cases feature 

This block displays the  list of Pending Cases. You can view the pending  list for Civil, Criminal, or Both the 
types of cases together. Here, you have to enter the number of pending cases that you want to see  in the 
Top field.  

For example, if you enter the number 10 in the Top  field, the system will display the list of top 
10 Pending cases. 

Procedure: 

1. Select the radio button for Civil, Criminal, or Both. 
2. Enter the number of pending cases that you want to view in the Top field. 
3. Click  the Pending Cases View button. The  list of  top 10 Pending cases  is displayed.    (Refer  to Figure 

given below) 

             Click ‘View’ for Pending Cases report 

 

 

                                      Figure 13: Pending Cases Report 

 (*Note: All the entries displayed in the screen shot are as examples only)   

 This report will show the Particulars of Offence with the details given below: 

• Cases   
• Date of Registration  

    Page 38 of 494 

 



Court User Manual 

• Age  
• Hearing Date  
• Search By Bar Code 

The  Cases  column  displays  the  case  details  as  a  link . When  you  Click  this  link,  the 
system will display the “Case History” of that particular case. The Case History will display the case information 
such as: (Refer to Figure Number 14 for Case History screen)  

• Case Details 
• Case Status 
• Petitioner and Advocate 
• Respondent and Advocate  
• Acts 
• Subordinate Court Information 
• Writ Information 
• Case Transfer details between the Courts  
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4. Case Type Wise Pie Chart 

The Pie Chart displays the graphical representation of Case Type count. This chart displays the total 
number of each Case Type. (Refer to Figure Number 15)   

 

                                  Figure 15: Case Type Wise Pie Chart 

(Note*: All the entries displayed in the screen shot are as examples only)   

  

5. Pendency Pie Chart 

Pie Chart  is  the circle graph used  for presentation of Pending Cases data. This data  is  represented  in 
form of a circle with divided sections or segments.   Each of these sections or segments represents the 
percentage of pending cases. The pending cases are grouped or classified according to the number of 
years they have been pending, as given below: 

o Less Than 2 Years   
o 2 To 5 Years   
o 5 To 10 Years   
o 10 To 15 Years   
o More Than 15 Years 
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The categories are marked with a color which makes it easy to identify and understand the pendency of 
the cases at a glance. (Refer to figure given below)   
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  The colors assigned are described in the table given below: 

Table 3: Table for Color Code 

S.No  Color Code used  Years  Number of Cases Pendency in Percentage

1 
 

Less Than 2 Year  135  45% 

2    2 to 5 Years  154  51% 

3 
 

5 to 10 Years  11  4% 

4 
 

10 To 15  0  0% 

5 
 

More Than 15 Years 0  0% 
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The Pie Chart in Figure Number 12 displays the cases pending for “45 % of cases Less than 2 Years displayed by 

  colour,  “51 % of  cases pending  in  the  range of 2  to 5 Years displayed by    colour,  and 4% of  cases 

pending between 5 to 10 years displayed by   colour.    
 

 

Figure 16: Pendency Pie Chart 

When you place the mouse on a segment of the Pie Chart, the corresponding bar chart will display the 
same data in a more detailed manner, which means that the bar chart will display the total number of 
each pending Case Type. Refer to Figure Number 16a. 

 

Figure Number 16a: Pendency Pie Chart with details 
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3.1.6. Common iconsError! Bookmark not defined. 

The menu bar will display some common icons on every screen. They are as shown below: 

            Breadcrumbs                                                                                                                                           Edit icon Report 
icon                   Colour  

 

 

                                                                                          Figure 16b: Common icons                                                                                      

New icon Delete icon Online Help 

 

                                                                Log 
out icon 

                                                             Search box                                                                                                                       

 

                                                                        Figure 16c: Refresh and Logout Icons  

Refresh icon 

Icons and its Description 

                                   Table 4: Table for Icons and its Description 

S.No  Icon  Name of Icon  Description 

1 

 
      

New icon  Click this icon to open a New form.  

2 

 
        

Edit icon  Click  this  icon  to  open  the  form  to 
Modify the added details. 

3 

 
     

Delete icon  Click  this  icon  to  open  the  form  with 
Delete or Undelete options.  

4 
     

Report icon  Click this icon to display the Report. 

 

5 

 
      

Online Help icon  Click this icon to display the Online Help 
to  assist  you  to  use  the  software 
application.  It will guide you  to perform 
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the tasks successfully.  

6 

   
Colour icons  

 

Click  any  of  these  icons  to  change  the 
colour  of  the  menu  bar  and  the 
navigation pane. 

7 
 

Breadcrumbs  Bread  crumbs  is  the  graphical  control 
element. The Breadcrumbs trail keeps a 
track  of  your  location  within  the 
application. 

8  Search box  Enter  your  search  criteria  in  the Search 
box to access any menu screen directly. 

9 

 

Time Table  Place the mouse on the “Time Table” 
link to view Case Type wise case 
schedule. 

10 

 

 

Refresh   Click this icon to refresh the Home Page. 
This  icon  is  placed  below  the 
breadcrumbs  towards  the  right  hand 
corner on the screen. 

11 
 

Logout  Click  this  icon  to  go  back  to  the  Login 
screen.  This  icon  is  placed  next  to  Log 
out link. 
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3.2. Shortcut Menus 

Shortcut Menus have been  included which will enable you to gain quick access to any form  in the 
module.    
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Figure 17: Home Page 

 

 

 

3.2.1. Search Box 

The Search box will allow you to access the Case Registration options without using the Navigation 
pane. You can type the search term in the search box and the system will display the option of your 
choice.  The Search box is located on the menu bar. 

                                                

                                           Figure 18: Search box 

3.2.2. Alerts  Menu 

The Alerts menuError! Bookmark not defined. is situated below the Navigation pane. This feature 
will display the alerts concerning the cases that have been Transferred Out, Transferred In, and 
Allocated. Refer Figure Number 19. 
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                                              Figure 19: Alerts Menu 

When you click the Alerts Menu, the system will display the Alerts screen with the details given 
below: (Refer to Figure Number 20) 

• Type of Alert (New Alert) 

The  newly  added  alerts will  be  displayed  as  “New Alert”  and  the  alerts  that  have  been 
viewed by the user will be without the New Alert tag.  

• From  

The “From” column will display the user link. (the user who sends the alert).  

• Subject  

The “Subject” column will display status of the case (Transfer Out, Transfer In, and Allocated 
Cases) 

• Date 

The  “Date”  column will  display  the  date  and  the  time  of  receiving  the  alert.  See  Figure 
Number 20 given below. 

 

                                             Figure 20: Alerts Screen (with court user) 

When you click the user link, (for example “court” user as shown in Figure Number 15) the system will display 
the details given below: 

1. The individual “Alerts” screen. (Refer to Figure Number 21)   
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2. The new alerts will be displayed as “New Alert”.  

3. The user (court) is displayed as a link. When you click the user link, the individual Alert will be displayed. 

 

Figure 21: Individual Alert message 

4. The Individual Alert message will display the details given below: 

• From  

• To 

• Subject 

• Date and Time 

• Message 

5. Once you have opened the alert message, the “New Alert” tag will disappear from the Alerts screen. 
(Refer to Figure 15) 

6. The Individual Alert screen displays the Back and Print links.  

7. To go back to navigation menu use Back link and to Print use the Print link. 

8. To delete the alert message: Select the user checkbox and Click the Submit button.  

                             

3.2.3. Today’s Cases (Civil) 

List of Today’s Civil Cases that are displayed on the board are displayed here. 
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                                       Figure 22: Today's Cases Menu 

 

 

3.2.4. Today’s Cases (Criminal) 

List of Today’s Criminal  Cases that are displayed on the board are displayed here. 
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3.2.5. Calendar 

The calendar displays the total number of Civil and Criminal cases for each day on the calendar.    

 

Procedure 

1. Click the Calendar shortcut menu. 
2. The system will display the Calendar with the total number of Civil and Criminal cases listed for each 

day. 
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                                                              Figure 23: Calendar 

 

3. The current date  (today’s date)  is displayed  in yellow colour and the holidays are displayed  in red 
colour. 

4. By default, the system will display the calendar for the current month. You can view the calendar for 
all months. 

5. Click   arrow button to view the calendar for the next month.  

6. Click   arrow button to view the calendar for the previous month.  

7. Click   button to view the calendar for the current month.  
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4. Masters 

4.1. Case Type (Report) 

This option provides the facility to view the list of all the Case Types that exists in the database. You can 
sort each column, copy, save, and print the report. 

 

Figure 24: Navigation for "Case Type (Report)" screen 

To access Case Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Case Type submenu (Refer Figure Number 24). 

3. When you click Case Type sub menu, the Case Type (Report) screen is displayed. (Refer Figure Number 
25). 

4. The Case Type (Report) displays list of case types in English and local language. 
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Figure 25: Case Type (Report) screen 

Procedure 

1. When you click  the Case Type submenu,  the Case Type  (Report) screen  is displayed.  (Refer  to Figure 
Number 25) 

2. Select the number of entries you want to view from the Show entries  select box.  

3. To  view  the  details  of  a  particular  case  type,  Enter  search  criteria  in  the  Search 

box .  The  system  will  search  using  the  search  criteria  and  display  the 
details of the Case Type. For example, a part of the Case Name. 

4. You  can  sort  the  details  of  each  column  of  the  report.  To  sort,  Click  the  arrow  buttons    placed 
towards the upper right corner of each column. You can sort the details  in ascending, descending, and 
alphabetical order. 

5. For example, in Case Type Code column, click the arrow  to sort Case Type Code column. This arrow 

 is placed at the right corner of the column. (Refer to the Figure given below) 

         Click to sort   
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6. Similarly, you can sort the details of each column using the arrow . 
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7. Click Previous arrow  to view the previous page and Next arrow to move to the 
next page.   

8. To Copy the Report, Click the  button. The Report will be copied to the clipboard. The system 
will display the message “Table Copied”. (Refer to Figure Number 25a) 

 Figure 
25a: Copying the Case Type Report 
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9. Click   button to save the Report in your desired destination. The “Save As” dialog box is 
displayed. (Refer to Figure Number 26) 
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Figure 26: "Save As" dialog box 

10. To Save the Report; Choose the destination (where you want to save), for example Desktop or 
Documents, give a name to the Report in File Name field, and Click Save. 

11. Click   button, to save the Report in excel format. Follow steps 8,9, and 10 for the same. 
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4.2. Designation (Report) 
This option provides  the  facility  to  view  the  Judge Designation  list. You  can  sort each  column,  copy, 
save, and print the report. 

 

Figure 27 : Navigation for "Designation (Report)" screen 

To access Designation (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Designation submenu. (Refer Figure Number 27) 

3. When you click Designation sub menu, the Designation (Report) screen. (Refer Figure Number 28). 

4. The Designation (Report) displays list of case types in English and local language. 
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Figure 28: Designation (Report) screen 

Procedure 

1. When you click the Designation submenu, the Designation (Report) screen is displayed. 

2. The Designation Report is displayed. (Refer to Figure Number 28) 

3. Select the number of entries you want to view from the Show entries  select box.  

4. To view  the details of a particular Case, Enter a part of  the Designation as  the  search  criteria  in  the 

Search  box .  The  system  will  search  using  the  search  criteria  and 
display the Designation details. 

5. You  can  sort  the details of  each  column of  t he  report.  To  sort, Click  the  arrow buttons   placed 
towards the upper right corner of each column. You can sort the details  in ascending, descending, and 
alphabetical order. 

6. For  example,  to  sort Case Type Code  column, Click  the  arrow  to  sort  the details of  the  column. 
(Refer to the Figure given below) 

         Click to sort   

12. Similarly, you can sort the details of each column using the arrow . 

13. Click arrow for Previous  to view the previous page and Next arrow to view the 
next page.   
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14. To Copy the Report, Click the  button. The Report will be copied to the clipboard. The system 
will display the message “Table Copied”. (Refer to Figure Number 29) 

 

Figure 29: Copying the Designation Report 
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15. Click    button  to  save  the  Report  in  your  desired  destination.  The  “Save  As”  dialog  box  is 
displayed. (Refer to Figure Number 30). 



Court User Manual 

 

Figure 30: Save As dialog box 

16. To Save the Report; Choose the destination, for example Desktop or Documents, give a name to the 
Report in File Name text box, and Click Save. 

17. The Report will be saved in the chosen destination in the system 

18. Click   button, to save the Report in excel format. Follow steps 14, 15 and 16 for the same. 
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4.3. Judge (Report) 
This report lists the entered names of the Judges. This option provides the facility to sort each column, 
copy, save, and print the report. 

 
  Figure 31: Navigation for "Judge (Report)" screen 

To access Judge (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Judge submenu (Refer Figure Number 31). 

3. When you click Judge sub menu, the Judge (Report) screen (Refer Figure Number 32). 

4. The Judge (Report) displays list of Judges in English and local language. 

 

    Page 60 of 494 

 

Navigation Pane 

Click “Judge” sub 
menu   



Court User Manual 

 

Figure 32: Judge Report screen 

Procedure 

1. When you click the Designation submenu, the Designation (Report) screen is displayed. 

2. The Judge Report is displayed. (Refer to Figure Number 32) 

3. Select the number of entries you want to view from the Show entries  select box.  

4. To  view  the  details  of  a  selected  Case,  type  a  part  of  the  Judge Name  as  the  search  criteria  in  the 

Search  box.  The  system  will  search  using  the  search  criteria  and 
display the Judge details. 

5. You  can  sort  the  details  of  each  column  of  the  report.  To  sort,  Click  the  arrow  buttons    placed 
towards  the upper right corner of each column. You can sort  the details  in ascending and descending 
order. 

6. For example,  to  sort  Judge Serial No.  column, Click  the arrow  to  sort  the details of  the  column. 
(Refer to the Figure given below) 

         Click to sort   

7. Similarly, you can sort the details of each column using the arrow . 

8. Click Previous arrow  to view the previous page and Next arrow to view the next 
page.   

    Page 61 of 494 

 



Court User Manual 

9. To Copy the Report, Click the  button. The Report will be copied to the clipboard. The system 
will display the message “Table Copied”. (Refer to Figure Number 33) 

 

Figure 33: Copying the Judge report 

10. Click    button  to  save  the  Report  in  your  desired  destination.  The  “Save  As”  dialog  box  is 
displayed. (Refer to Figure Number 34) 
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Figure 34: Save As dialog box 

11. To  Save  the  Report;  Choose  a  destination,  for  example Desktop  or Documents,  give  a  name  to  the 
Report in File Name text box, and Click Save. 

12. The Report will be saved in the chosen destination in the system. 

13. Click   button,  to  save  the Report  in excel  sheet  format. Follow  steps 09, 10, and 11  for  the 
same. 
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4.4. Court (Report) 

This report includes the lists of the Court Names that already exist in the database. You can sort each 
column, copy, save, and print the report 

 

Figure 35: Navigation for "Court (Report)" screen 

To access Court (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Court submenu (Refer Figure Number 35). 

3. When you click Court sub menu, the Court (Report) screen. (Refer Figure Number 36) 

4. The Court (Report) displays list of Courts in English and local language. 
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Figure 36: Court (Report) screen 

Procedure 

1. When you click the Court submenu, the Designation (Report) screen is displayed. 

2. The Court Report is displayed. (Refer to Figure Number 36) 

3. For features of this option Please Refer to the Procedure of Section 4.1 (Case Type Report). 
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4. Click the hyperlink (text in blue) in step 3 to view the features of the Report. 
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4.5. Judge Period (Report) 
This Report lists the work duration and other details of all the Judges attached to a particular court. You 
can to sort each column, copy, save, and print the report. 

 

Figure 37: Navigation for "Judge Period (Report)" screen 

To access Judge Period (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Judge Period submenu (Refer Figure Number 37). 

3. When you click Judge Period sub menu, the Judge Period (Report) screen (Refer Figure Number 38) 

4. The Judge Period (Report) displays list of Judge Period in English and local language. 
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Figure 38: Judge Period (Report) screen 

Procedure 

1. When you click the Judge Period submenu, the Designation (Report) screen is displayed. 

2. The Judge Period (Report) is displayed. (Refer to Figure Number 38) 

3. For features of this option Please Refer to Procedure of Section 4.1. (Case Type Report). 
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4. Click the hyperlink (text in blue) in step number 3 to view the Report features.      
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4.6. Police Station 
This report lists the details of the Police station. This option provides the facility to sort each column, 
copy, save, and print the report. 

 

Figure 39: Navigation for "Police Station (Report)" screen 

To access Police Station (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Police Station submenu. (Refer Figure Number 39) 

3. When you click Police Station sub menu, the Police Station (Report) screen. (Refer Figure Number 40) 

4. The Police Station (Report) displays list of Police Station in English and local language. 
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Figure 40: Police Station (Report) screen 

Procedure 

1. When you click the Police Station submenu, the Police Station (Report) screen is displayed. 

2. The Police Station Report is displayed. (Refer to Figure Number 40) 

3. For features of this option Please refer to Section 4.1. of (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Report features.      
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4.7. Purpose of Listing 

This report provides the facility to view the list of Purpose that already exists in the database.  You can 
sort each column, copy, save, and print the report. 

 

Figure 41: Navigation for "Purpose of Listing (Report)" screen 

To access Purpose of Listing (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Purpose of Listing submenu. (Refer Figure Number 41) 

3. When you click Purpose of Listing sub menu, the Purpose of Listing (Report) screen is displayed. (Refer 
Figure Number 42) 

4. The Purpose of Listing (Report) displays list of Purpose of Listing in English and local language. 
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Figure 42: Purpose of Listing (Report) screen 

 

Procedure 

1. When you click the Purpose of Listing submenu, the Purpose of Listing (Report) screen is displayed.  

2. The Purpose of Listing report is displayed. (Refer to Figure Number 42) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) to view the Report features.     
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4.8. Act Master  
This report provides the facility to view the list of Acts. You can sort each column, copy, save, and print 
the report. 

 

Figure 43: Navigation for "Act (Report)" screen 

To access Act(Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Act Master submenu. (Refer Figure Number 43) 

3. When  you  click  Act Master  Sub menu,  the  Act Master  (Report)  screen  is  displayed.  (Refer  Figure 
Number 44) 

4. The Act Master (Report) displays the Act Master list in English and local language. 
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Figure 44: Act Master (Report) screen 

 

Procedure 

1. When you click the Act Master submenu, the Act Master (Report) screen is displayed. 

2. The Act Master (Report) is displayed. (Refer to Figure Number 44) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Report features.    
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4.9. Short Orders 

 

This report provides the facility to view the list of created Short Orders. You can also sort each 
column, copy, save, and print the report. 

 

Figure 45: Navigation for "Short Orders (Report)" screen 

To access Short Orders (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Short Orders submenu (Refer Figure Number 45) 

3. When you  click Short Orders  sub menu,  the Short Orders  (Report)  screen  is displayed.  (Refer Figure 
Number 46) 

4. The Short Orders (Report) displays the Short Orders list in English and local language. 
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Figure 46: Short Orders (Report) screen 

Procedure 

1. When you click the Short Orders submenu, the Short Orders (Report) screen is displayed.  

2. The Short Orders (Report) is displayed. (Refer to Figure Number 46) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4. Click the hyperlink (text in blue) in step 3 to view the Report features.      
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4.10. Subordinate Court 
This report provides the facility to view the  list of Subordinate Courts available. You can sort each 
column, copy, save, and print the report. 

 

Figure 47: Navigation for "Subordinate Court (Report)" screen 

To access Subordinate Court (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Subordinate Court submenu. (Refer Figure Number 47) 

3. When you click Subordinate Court sub menu, the Subordinate Court (Report) screen is displayed. (Refer 
Figure Number 48) 

4. The Subordinate Court (Report) displays the Subordinate Court list in English and local language. 
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Figure 48: Subordinate Court (Report) Screen 

Procedure 

1. When you click the Subordinate Court submenu, the Subordinate Court (Report) screen is displayed  

2. The Subordinate Court(Report) is displayed. (Refer to Figure Number 48) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Report features 
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4.11. Advocate (Report) 

This report provides the facility to view the list of Advocates available. You can sort each column, copy, 
save, and print the report. 

 

Figure 49: Navigation for "Advocate (Report)" screen 

To access Advocate (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Advocate submenu. (Refer Figure Number 49) 

3. When you click Advocate sub menu, the Advocate (Report) screen  is displayed. (Refer Figure Number 
50) 

4. The Advocate (Report) displays the Advocate list in English and local language. 
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Figure 50: Advocate Report screen 

Procedure 

1. When you click the Advocate submenu, the Advocate (Report) screen is displayed  

2. The Advocate Report is displayed. (Refer to Figure Number 50) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Report features.      
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4.12. Document Type (Report) 

 

 This report provides the facility to view the  list of Document Type. You can sort each column, copy, save, and 
print the report. 

 

Figure 51: Navigation for "Document Type" screen 

To access Document Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Document Type submenu. (Refer Figure Number 51) 

3. When  you  click Document  Type  sub menu,  the Document  Type  (Report)  screen  is displayed.  (Refer 
Figure Number 52) 

4. The Document Type (Report) displays the Document Type list in English and local language. 
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Figure 52: Document Type (Report) screen 

Procedure 

1. When you click the Document Type submenu, the Document (Report) screen is displayed  

2. The Document (Report) is displayed. (Refer to Figure Number 52) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Report features.      
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4.13. Disposal Type (Report) 
This  report provides  the  facility  to  view  the  list of Disposal Types entered  in  the Master. You  can  sort each 
column, copy, save, and print the report. 

 

Figure 53: Navigation for "Disposal Type" screen 

To access Disposal Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Disposal Type submenu. (Refer Figure Number 53) 

3. When you click Disposal Type sub menu, the Disposal Type (Report) screen  is displayed. (Refer Figure 
Number 54) 

4. The Disposal Type (Report) displays the Disposal Type list in English and local language. 
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                        Figure 54: Disposal Type (Report) screen 

Procedure 

1. When you click the Disposal Type submenu, the Disposal (Report) screen is displayed 

2. The Disposal Type(Report) is displayed. (Refer to Figure Number 54) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Report features.      
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4.14.  Notice (Report) 
This report helps the user to view the list of Notices. You can sort each column, copy, save, and print the 
report. 

 

Figure 55: Navigation for "Notice" screen 

To access Notice (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Notices submenu. (Refer Figure Number 55) 

3. When you click Notices sub menu, the Notices (Report) screen is displayed. (Refer Figure Number 56) 

4. The Notices (Report) displays the Notices list in English and local language. 
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Figure 56: Notices Report 

Procedure 

1. When you click the Notices submenu, the Notices (Report) screen is displayed 

2. The Notices (Report) is displayed. (Refer to Figure Number 56) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4. Click the hyperlink (text in blue) to view the Reports features.      
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4.15. Summons (Report) 
This report provides the facility to view the list of Summons. You can sort each column, copy, save, and 
print the report. 

 

Figure 57: Navigation for "Summons (Reports)" screen 

To access Summons (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Summons submenu. (Refer Figure Number 57) 

3. When you click Summons sub menu, the Summons (Report) screen is displayed. (Refer Figure Number 
58) 

4. The Summons (Report) displays the Summons list in English and local language. 
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                                    Figure 58: Summons (Report) 

 

Procedure 

1. When you click the Summons submenu, the Summons (Report) screen is displayed 

2. The Summons Report is displayed. (Refer to Figure Number 58) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4. Click the hyperlink (text in blue) to view the Reports features.     
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4.16. Prayer (Report) 
This report provides the facility to view the list of Prayer details. You can sort each column, copy, save, 
and print the report. 
 

 

Figure 59: Navigation for "Prayer (Reports)" screen 

To access Prayer (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Prayer submenu. (Refer Figure Number 59) 

3. When you click Prayer sub menu, the Prayer (Report) screen is displayed. (Refer Figure Number 60) 

4. The Prayer (Report) displays the Prayer list in English and local language. 
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                                      Figure 60: Prayer (Report) 

Procedure 

1. When you click the Prayer submenu, the Prayer (Report) screen is displayed 

2. The Prayer (Report) is displayed. (Refer to Figure Number 60) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4. Click the hyperlink (text in blue) to view the Report features.     
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4.17. Caste (Report) 
This report provides the facility to view the list of Caste details.  You can sort each column, copy, save, 
and print the report. 

 

Figure 61: Navigation for "Caste (Reports)" screen 

To access Caste Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Caste submenu. (Refer Figure Number 61) 

3. When you click Caste sub menu, the Caste (Report) screen is displayed. (Refer Figure Number 62) 

4. The Caste (Report) displays the Caste list in English and local language. 
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                                 Figure 62: Caste (Report) 

Procedure 

1. When you click the Caste submenu, the Caste (Report) screen is displayed 

2. The Caste (Report) is displayed. (Refer to Figure Number 62) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4. Click the hyperlink (text in blue) to view the Report features.    
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4.18. Register (Report) 
This report provides the facility to view the list of Register details. You can sort each column, copy, save, 
and print the report. 

 

Figure 63: Navigation for "Register (Report)" screen 

To access Register(Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Register submenu. (Refer Figure Number 63) 

3. When you click Register sub menu, the Register (Report) screen is displayed. (Refer Figure Number 64) 

4. The Register (Report) displays the Register list in English and local language. 
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Figure 64: Register (Report) 

Procedure 

1. When you click the Register submenu, the Register (Report) screen is displayed 

2. The Register (Report) is displayed. (Refer to Figure Number 64) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4. Click the hyperlink (text in blue) in step 3 to view the Report features.     
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4.19. Objection Types (Report) 
This  report provides  the  facility  to view  the  list of Objection Types. You  can  sort each  column,  copy, 
save, and print the report. 

 

Figure 65: Navigation for "Objection Types (Report)" screen 

To access Objection (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Objection Types submenu (Refer Figure Number 65) 

3. When  you  click Objection Types  sub menu,  the Objection Types  (Report)  screen  is displayed.  (Refer 
Figure Number 66) 

4. The Objection Types (Report) displays the Objection Types list in English and local language. 
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                                        Figure 66: Objection (Report) 

Procedure 

1. When you click the Register submenu, the Register (Report) screen is displayed. 

2. The Objection (Report) is displayed. (Refer to Figure Number 66) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) to view the Reports features.    
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4.20. Case Type Label (Report) 
This report provides  the  facility  to view  the  list of Case Type Labels. You can sort each column, copy, 
save, and print the report. 

 

Figure 67: Navigation for "Case Type Label (Report)" screen 

To access Case Type Label (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Case Type Label submenu. (Refer Figure Number 67) 

3. When you  click Case Type  Label  sub menu,  the Case Type  Label  (Report)  screen  is displayed.  (Refer 
Figure Number 68) 

4. The Case Type Label (Report) displays the Case Type Label list in English and local language. 
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                Figure 68: Case Type Labels (Report) screen 

   

Procedure 

1. When you click the Case Type Label submenu, the Case Type Label (Report) screen is displayed. 

2. The Case Type Labels (Report) is displayed. (Refer to Figure Number 68) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) to view the Reports feature.     
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4.21. District (Report) 
This report provides the facility to view the  list of Districts. You can sort each column, copy, save, and 
print the report. 

 

Figure 69: Navigation for "District(Report)" screen 

To access District Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the District submenu. (Refer Figure Number 69) 

3. When you click District sub menu, the District (Report) screen is displayed. (Refer Figure Number 70) 

4. The District (Report) displays the District list in English and local language. 
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Figure 70: District (Report) screen 

 

Procedure 

1. When you click the District submenu, the District (Report) screen is displayed. 

2. The District (Report) is displayed. (Refer to Figure Number 70) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) to view the Reports feature.         
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4.22. Taluka (Report) 
This report lists the names of Taluka along with the District name. You can sort each column, copy, save, 
and print the report. 

 

Figure 71: Navigation for "Taluka (Report)" screen 

To access Taluka (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Taluka submenu (Refer Figure Number 71) 

3. When you click Taluka sub menu, the Taluka (Report) screen is displayed. (Refer Figure Number 72) 

4. The Taluka (Report) displays the Taluka list in English and local language. 
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Figure 72: Taluka (Report) screen 

 

Procedure 

1. When you click the Taluka submenu, the Taluka (Report) screen is displayed. 

2. The Taluka Report is displayed. (Refer to Figure Number 72) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) to view the Reports feature.         

 

 

 

 

 

 

 

 

 

 

    Page 101 of 494 

 

 



Court User Manual 

4.23. Village (Report) 
This  report  lists all  the villages  for  the  selected District and Taluka. You  can  sort each  column,  copy, 
save, and print the report. 
 

 

  Figure 73: Navigation for "Village (Report)" screen 

To access Village (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Village submenu. (Refer Figure Number 73) 

3. When you click Village sub menu, the Village (Report) screen is displayed. (Refer Figure Number 74) 

4. The Village (Report) displays the Village list in English and local language. 
 

 

Figure 74: Village screen 

5. By default, the District is displayed in the District select box. 
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6. Select the Taluka from the Taluka select box. The list of the Villages for the selected District and the 
Taluka are displayed. 

 

Figure 75: Village (Report) screen 

 

Procedure 

1. When you click the Village submenu, the Village (Report) is displayed. 

2. The Taluka Report is displayed. (Refer to Figure Number 75) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 5 to view the Reports feature.     
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4.24. Property Disposal (Report) 
This report  lists all the Property Disposed details. You can sort each column, copy, save, and print the 
report. 

 

 

 

 

 

 

Figure 76: Navigation for "Property Disposal Type" screen 

To access Property Disposal Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Property Disposal Type submenu. (Refer Figure Number 76) 

3. When  you  click  Property  Disposal  Type  sub menu,  the  Property  Disposal  Type  (Report)  screen  is 
displayed. (Refer Figure Number 77) 

4. The  Property  Disposal  Type  (Report)  displays  the  Property  Disposal  Type  list  in  English  and  local 
language. 
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Figure 77: Property Disposal (Report) screen 

 

Procedure 

1. When you  click  the Property Disposal Type  submenu,  the Property Disposal Type  (Report)  screen  is 
displayed. 

2. The Property Disposal Type Report is displayed. (Refer to Figure Number 77) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) to view the Reports feature.    
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4.25. Organization Type (Report) 
This report lists all the Organization Types. You can sort each column, copy, save, and print the report. 
 

 

Figure 78: Navigation for "Organization Type" screen 

To access Organization Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Organization Type submenu. (Refer Figure Number 78) 

3. When you click Organization Type sub menu, the Organization Type (Report) screen is displayed. (Refer 
Figure Number 79) 

4. The Organization Type (Report) displays the Organization Type list in English and local language. 
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Figure 79: Organization Type (Report) screen 

 

Procedure 

1. When  you  click  the  Organization  Type  Report  submenu,  the  Organization  Type  (Report)  screen  is 
displayed. 

2. The Organization Type Report is displayed. (Refer to Figure Number 79) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4.26. Organization Name (Report) 
  This report lists all the Organization Types.  

 
Figure 80: Navigation for "Organization Name" screen 

To access Organization Name (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Organization Name submenu. (Refer Figure Number 80) 

3. When  you  click Organization Name  sub menu,  the Organization Name  (Report)  screen  is displayed. 
(Refer Figure Number 81) 

4. The Organization Name (Report) displays the Organization Name list in English and local language. 
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Figure 81: Organization Name (Report) screen 

Procedure: 

1. When you click the Organization Name submenu, the Organization Name (Report) screen is displayed. 

2. The Organization Name Report is displayed. (Refer to Figure Number 81) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) to view the Reports feature.    
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4.27. Adjourn (Report) 
This report lists all the Adjourn details.  You can sort each column, copy, save, and print the report. 

 

Figure 82: Navigation for "Adjourn" screen 

To access Adjourn (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Adjourn submenu. (Refer Figure Number 82) 

3. When you click Adjourn sub menu, the Adjourn (Report) screen is displayed. (Refer Figure Number 83) 

4. The Adjourn (Report) displays the Adjourn list in English and local language. 
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Figure 83: Adjourn (Report) screen 

Procedure 

1. When you click the Adjourn submenu, the Adjourn (Report) screen is displayed. 

2. The Adjourn Report is displayed. (Refer to Figure Number 83) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Reports feature. 
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4.28. Fees Type (Report) 
This  report helps  the user  to view all Fees Type. You can sort each column, copy, save, and print  the 
report. 
 

 

Figure 84: Navigation for "Fees Type (Report)" screen 

To access Fees Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Fees Type submenu. (Refer Figure Number 84) 

3. When you click Fees Type sub menu, the Fees Type (Report) screen is displayed. (Refer Figure Number 
85) 

4. The Fees Type (Report) displays the Fees Type list in English and local language 
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Figure 85: Fees Type (Report) screen 

Procedure 

1. When you click the Fees Type submenu, the Fees Type (Report) screen is displayed. 

2. The Fees Type Report is displayed. (Refer to Figure Number 85) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports feature. 
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4.29. FIR Summary Type (Report) 
This report helps the user to view the type of the FIR Summary. This option provides the facility to sort 
each column, copy, save, and print the report. 

 

Figure 86: Navigation for "FIR Summary Type (Report)" screen 

To access Fees Type (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the FIR Summary Type submenu. (Refer Figure Number 86) 

3. When  you  click  FIR  Summary  Type  sub menu,  the  FIR  Summary  Type  (Report)  screen  is  displayed. 
(Refer Figure Number 87) 

4. The FIR Summary Type (Report) displays the FIR Summary Type list in English and local language 
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Figure 87: FIR Summary Type (Report) screen 

Procedure 

1. When you click the FIR Summary Type submenu, the FIR Summary Type (Report) screen is displayed. 

2. The FIR Summary Report is displayed. (Refer to Figure Number 87) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports feature. 
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4.30. Bank Details (Report) 

This report helps the user to view the list of Bank Details entered. You can sort each column, copy, save, 
and print the report. 

 

Figure 88: Navigation for "Bank Details (Report)" screen 

To access Bank Details (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Bank Details submenu. (Refer Figure Number 88) 

3. When  you  click Bank Details  sub menu,  the Bank Details  (Report)  screen  is displayed.  (Refer  Figure 
Number 89) 

4. The Bank Details (Report) displays the Bank Details list in English and local language 
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Figure 89: Bank Details (Report) screen 

Procedure 

1. When you click the Bank Details submenu, the Bank Details (Report) screen is displayed. 

2. The Bank Details (Report) is displayed. (Refer to Figure Number 89) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports feature. 
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4.31. Nature (Report) 

This report helps the user to view the list of Nature  entered. You can sort each column, copy, save, and 
print the report. 

 

Figure 90: Navigation for "Nature (Report)" screen 

To access Nature (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Nature submenu. (Refer Figure Number 90) 

3. When you click Nature sub menu, the Nature (Report) screen is displayed. (Refer Figure Number 91) 

4. The Nature (Report) displays the Nature list in English and local language 
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Figure 91: Nature (Report) screen 

Procedure 

1. When you click the Nature submenu, the Nature (Report) screen is displayed. 

2. The Nature (Report) is displayed. (Refer to Figure Number 91) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.32. Sub Purpose (Report) 

This report helps the user to view the list of Sub Purpose details that are entered. This option provides 
the facility to sort each column, copy, save, and print the report. 

 

 

Figure 92: Navigation for "Sub Purpose (Report)" screen 

To access Nature (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Sub Purpose submenu. (Refer Figure Number 92) 

3. When  you  click  Sub Purpose  sub menu,  the  Sub Purpose  (Report)  screen  is displayed.  (Refer  Figure 
Number 93) 

4. The Sub Purpose (Report) displays the Sub Purpose list in English and local language 
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Figure 93: Sub Purpose (Report) screen 

Procedure 

1. When you click the Sub Purpose submenu, the Sub Purpose (Report) screen is displayed 

2. The Sub Purpose Report is displayed. (Refer to Figure Number 93) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.33. Town (Report) 

This report provides the facility to view the list of Town Master details. You can sort each column, copy, 
save, and print the report. 

 

Figure 94: Navigation for "Town (Report)" screen 

To access Town (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Town submenu. (Refer Figure Number 94) 

3. When you click Town sub menu, the Town (Report) screen is displayed. (Refer Figure Number 95) 

4. The Town (Report) displays the Town list in English and local language 

 

 

                                 Figure 95: Town (Report) screen 

Procedure 
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1. When you click the Town submenu, the Town (Report) screen is displayed 

2. The Town (Report is displayed. (Refer to Figure Number 95) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.34. Ward (Report) 

This report provides the facility to view the list of Ward Master details. You can sort each column, copy, 
save, and print the report. 

 

Figure 96: Navigation for "Ward (Report)" screen 

To access Ward (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Ward submenu. (Refer Figure Number 96) 

3. When you click Ward sub menu, the Ward (Report) screen is displayed. (Refer Figure Number 97) 

4. The Ward (Report) displays the Town list in English and local language 

 

                                    Figure 97: Ward (Report) screen 
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1. By default, the District is displayed in the District field. 

2. Select the Town from the Town select box. The list of Ward for the selected District is displayed. (Refer 
Figure Number 97) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.35. Case Type Fees (Report) 

This report provides the facility to view the list of Case Type Fees details that exists in the database. You 
can sort each column, copy, save, and print the report. 

 

Figure 98: Navigation for "Case Type Fees (Report)" screen 

To access Case Type Fees (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Case Type Fees submenu. (Refer Figure Number 98) 

3. When you click Case Type Fees sub menu, the Case Type Fees (Report) screen is displayed. (Refer Figure 
Number 99) 

4. The Case Type Fees (Report) displays the list of Case Type Fees  in English and local language 
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Figure 99: Case Type Fees (Report) screen 

Procedure 

1. When you click the Case Type Fees submenu, the Case Type Fees (Report) screen is displayed 

2. The Court Fees Formula (Report) is displayed. (Refer to Figure Number 99) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.36. Act Section (Report) 

This report provides the facility to view the list of Act Section details that exists in the database. You can 
sort each column, copy, save, and print the report. 

 

Figure 100: Navigation for "Act Section (Report)" screen 

To access Act Section (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Act Section submenu. (Refer Figure Number 100) 

3. When  you  click  Act  Section  sub menu,  the  Act  Section  (Report)  screen  is  displayed.  (Refer  Figure 
Number 101) 

4. The Act Section (Report) displays the list of Act Section in English and local language 
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Figure 101: Act Section (Report) screen 

Procedure 

1. When you click the Act Section submenu, the Act Section (Report) screen is displayed 

2. The Act Section (Report) is displayed. (Refer to Figure Number 101) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.37. Prison Details (Report) 

This report helps the user to view the list of Prison details entered. You can sort each column, copy, 
save, and print the report. 

 

Figure 102: Navigation for "Prison Details (Report)" screen 

To access Prison (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Prison Details submenu. (Refer Figure Number 102) 

3. When you click Prison Details sub menu, the Prison Details (Report) screen  is displayed. (Refer Figure 
Number 103) 

4. The Prison Details (Report) displays the list of Prison Details in English and local language 
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Figure 103: Prison Details (Report) screen 

Procedure 

1. When you click the Prison Details submenu, the Prison Details (Report) screen is displayed 

2. The Prison Details (Report) is displayed. (Refer to Figure Number 103) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.38. Account Purpose (Report) 

This report helps the user to view the list of Account Purpose details entered. You can sort each column, 
copy, save, and print the report. 

 

Figure 104: Navigation for "Account Purpose (Report)" screen 

To access Account Purpose(Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Account Purpose submenu. (Refer Figure Number 104) 

3. When you click Account Purpose sub menu, the Account Purpose (Report) screen  is displayed. (Refer 
Figure Number 105) 

4. The Account Purpose (Report) displays the list of Account Purpose in English and local language 

 

Figure 105: Account Purpose (Report) screen 
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Procedure 

1. When you click the Account Purpose submenu, the Account Purpose (Report) screen is displayed 

2. The Account Purpose (Report) is displayed. (Refer to Figure Number 105) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.39. Deposit and Pay Register (Report) 
This report helps the user to view the list of Deposit and Pay Registers entered. You can sort each 
column, copy, save, and print the report. 

 
Figure 106: Navigation for “Deposit and Pay Register (Report)" screen 

To access Deposit and Pay Register (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click the Deposit and Pay Register submenu. (Refer Figure Number 106) 

3. When you click Deposit and Pay Register sub menu,  the Deposit and Pay Register  (Report) screen  is 
displayed. (Refer Figure Number 107) 

4. The Deposit and Pay Register (Report) displays the list of Deposit and Pay Register in English and local 
language 
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Figure 107: Deposit and Pay Register screen 

 

Procedure 

1. When you click the Deposit and Pay Register submenu, the Deposit and Pay Register (Report) screen is 
displayed 

2. The Deposit and Pay Register (Report) is displayed. (Refer to Figure Number 107) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report)    

4. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.40. Writ (Report) 
This report helps the user to view the list of Writ details entered. You can sort each column, copy, save, 
and print the report. 

 

    Figure 108: Navigation for "Writ (Report)" screen 

To access the Writ (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Writ sub menu. (Refer Figure Number 108) 
3. When  you  click Writ  sub menu,  the  system will display  the  “Writ  (Report)”  screen.  (Refer  to  Figure 

Number 109) 
4. The Writ (Report) displays the list of Writ in English and local language. 

 

Figure 109: Writ (Report) screen 

Procedure 

1. When you click the Writ submenu, the Writ (Report) screen is displayed 

2. The Writ (Report) is displayed. (Refer to Figure Number 109) 
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3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.41. Unit Type Disposal (Report) 

This report helps the user to view the list of Unit Type Disposal details entered. This option provides the 
facility to sort each column, copy, save, and print the report. 

 

Figure 110: Navigation for "Unit Type Disposal (Report)" screen 

To access the Unit Type Disposal (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Unit Type Disposal sub menu. (Refer Figure Number 110) 
3. When you click Unit Type Disposal sub menu, the “Unit Type Disposal (Report)” screen. (Refer to Figure 

Number 111) 
4. The Unit Type Disposal (Report) displays the list of Unit Type Disposal in English and local language 
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Figure 111: Unit Type Disposal (Report) screen 

Procedure 

1. When you click the Unit Type Disposal submenu, the Unit Type Disposal (Report) screen is displayed 

2. The Unit Type Disposal (Report) is displayed. (Refer to Figure Number 111) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 

4. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.42. Copying Section (Report) 

This report helps the user to view the list of Copying Section details entered. You can sort each 
column, copy, save, and print the report 

 

Figure 112: Navigation for "Copying (Report)" screen 

To access the Copying (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Copying sub menu. (Refer Figure Number 112) 
3. When you click Copying sub menu, the “Copying (Report)” screen is displayed. (Refer to Figure Number 

113) 
4. The Copying (Report) displays the list of Copying details in English and local language 

 

Figure 113: Copying Section (Report) screen 

 
Procedure 

1. When you click the Copying submenu, the Copying (Report) screen is displayed 
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2. The Copying Section (Report) is displayed. (Refer to Figure Number 113) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4.43. Holiday (Report) 

This report helps the user to view the list of Holidays entered. This option provides the facility to sort 
each column, copy, save, and print the report 

 

                                                 Figure 114: Navigation for “Holiday (Report)" screen 

To access the Holiday (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Holiday sub menu. (Refer Figure Number 114) 
3. When you click Holiday sub menu, the “Holiday (Report)” screen is displayed. (Refer to Figure Number 

115) 
4. The Holiday (Report) displays the list of Holidays in English and local language. 
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Figure 115: Holiday (Report) screen 

Procedure 

1. When you select the Holiday sub menu, the Holiday (Report) screen is displayed.  

2. The Holiday (Report) is displayed. (Refer to Figure Number 115) 

3. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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4.44. Unit Type Classification 
This report helps the user to view the list of Unit Type Classification entered. You can sort each column, 
copy, save, and print the report. 

 

          Figure 116: Navigation for" Unit Type Classification (Report)" screen 

 
To access the Unit Type Classification (Report) screen, follow the steps given below: 

1. On the Navigation pane, click the Master menu.  
2. Then, click Unit Type Classification sub menu. (Refer Figure Number 116) 
3. When  you  click Unit  Type Classification  sub menu,  the  “Unit  Type Classification  (Report)”  screen  is 

displayed. (Refer to Figure Number 117) 
4. The Unit Type Classification  (Report) displays  the  list of Unit Type Classification  in English and  local 

language. 
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Figure 117: Unit Type Classification (Report) screen 

Procedure 

1. When  you  select  the  Unit  Type  Classification  submenu,  the  Unit  Type  Classification  (Report)  is 
displayed. (Refer to Figure Number 117) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 
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Court User Manual 

4.45. IA Classification (Report) 
This report helps the user to view the list of IA Classification entered. This option provides the facility to 
sort each column, copy, save, and print the report. 

 
                      Figure 118: Navigation for" IA Classification (Report)" screen 

To access the IA Classification (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click IA Classification sub menu. (Refer Figure Number 118) 
3. When you click IA Classification sub menu, the “IA Classification (Report)” screen is displayed. (Refer to 

Figure Number 119) 
4. The IA Classification (Report) displays the list of Classification Names in English and local language. 

 

Figure 119: IA Classification (Report) screen 

Procedure 
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1. When you  select  the  IA Classification  sub menu,  the  IA Classification  (Report)  is displayed.  (Refer  to 
Figure Number 119) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 

4.46. Other Accounts Purpose (Report) 

This report helps the user to view the list of Other Accounts Purpose details. You can sort each column, 
copy, save, and print the report. 

 

   Figure 120: Navigation for "Other Account Purpose (Report) screen 

To access the Other Account Purpose (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Other Account Purpose sub menu. (Refer Figure Number 120) 
3. When  you  click Other Account  Purpose  sub menu,  the  “Other Account  Purpose  (Report)”  screen  is 

displayed. (Refer to Figure Number 121) 
4. The Other Account Purpose  (Report) displays  the  list of Other Account Purpose  in English and  local 

language. 
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Figure 121: Other Accounts Purpose (Reports) 

Procedure 

1. When you select Other Account Purpose sub menu the Other Accounts Purpose (Report) is displayed. 
(Refer to Figure Number 121) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.47. Time Table Master (Report) 
This report is used to view the Time Table for a particular Case Type.  This option provides the facility to 
sort each column, copy, save, and print the report. 

 

Figure 122: Navigation for "Time Table Master (Report)" screen 

To access the Time Table Master (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Time Table Master sub menu. (Refer Figure Number 122) 
3. When you click Time Table Master sub menu,  the “Time Table Master  (Report)” screen  is displayed. 

(Refer to Figure Number 123) 
4. The Time Table Master (Report) displays the list of Time Table Master in English and local language. 

 

                             Figure 123: Time Table (Report) 

Procedure 

    Page 149 of 494 

 

Navigation Pane 

Click “Time Table Master” 
sub menu



Court User Manual 

1. When you select the Time Table Master submenu, the Time Table (Report) is displayed. (Refer to Figure 
Number 123) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.48. FIR Type (Report) 
This report helps the user to view the list of FIR Type entered.  You can sort each column, copy, save, 
and print the report.  

 

Figure 124: Navigation for “FIR Type (Reports)" screen 

To access the FIR Type Master (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click FIR Type sub menu. (Refer Figure Number 124) 
3. When  you  click  FIR  Type  sub menu,  the  “FIR  Type  (Report)”  screen  is  displayed.  (Refer  to  Figure 

Number 125) 

4. The FIR Type (Report) displays the list of FIR Type in English and local language. 

 

                                          Figure 125: FIR Type (Report) 

Procedure 

1. When you select the FIR Type sub menu the FIR Type  (Report)  is displayed.  (Refer to Figure Number 
125) 
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2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.49. Admin Work Type (Report) 

This report helps the user to view the list of Admin Work entered. You can sort each column, copy, save, 
and print the report.    

 

Figure 126: Navigation for "Admin Work Type (Report)" screen 

To access the Time Table Master (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Admin Work Type sub menu. (Refer Figure Number 126) 
3. When  you  click Admin Work  Type  sub menu,  the  “Admin Work  Type  (Report)”  screen  is displayed. 

(Refer to Figure Number 127) 

4. The Admin Work Type (Report) displays the list of Admin Work Type in English and local language. 
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                                    Figure 127: Admin Work Type (Report) 

Procedure 

1. When you select the Admin Work Type sub menu, the Admin Work Type (Report) is displayed. (Refer 
to Figure Number 127) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.50. Issue Master (Report) 
This report lists all the issues entered for a particular case type and its respective nature. You can sort 
each column, copy, save, and print the report. 

 
Figure 128: Navigation for "Issue Master (Report)" screen 

To access the Issue Master (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Issue Master sub menu. (Refer Figure Number 128) 
3. When  you  click  Issue Master  sub menu,  the  “Issue Master  (Report)”  screen  is  displayed.  (Refer  to 

Figure Number 129) 

4. The Issue Master (Report) displays the list of Issue Master in English and local language. 

 

                             Figure 129: Issue Master (Report) 

Procedure 
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1. When you select the Issue Master Report, the Issue Master (Report). (Refer to Figure Number 129) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 

4.51. Judgment Template (Report) 

This report lists all the entered Judgment Template. You can sort each column, copy, save, and print the 
report. 

 

 

Figure 130: Navigation for "Judgment Template (Report)" screen 

To access the Judgment Template (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Judgment Template sub menu. (Refer Figure Number 130) 
3. When you click Judgment Template sub menu, the “Judgment Template (Report)” screen is displayed. 

(Refer to Figure Number 131) 

4. The Judgment Template (Report) displays the list of Judgment Template in English and local language. 
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Figure 131: Judgment Template (Report) 

Procedure 

1. When  you  select  the  Judgment  Template  submenu,  the  Judgment  Template  (Report)  is  displayed. 
(Refer to Figure Number 131) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.51. Mediation Member (Report) 

This report lists all the Mediation Members that are entered in the database.  You can sort each column, 
copy, save, and print the report. 

 

Figure 132: Navigation for "Mediation Member (Report)" screen 

To access the Mediation Member (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Mediation Member sub menu. (Refer Figure Number 132) 
3. When you click Mediation Member sub menu, the “Mediation Member (Report)” screen  is displayed. 

(Refer to Figure Number 133) 

4. The Mediation Member (Report) displays the list of Mediation Member in English and local language. 

 

Figure 133: Mediation Member (Report) 

Procedure 
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1. When  you  select  the Mediation Member  sub menu,  the Mediation Member  (Report)  is  displayed. 
(Refer to Figure Number 133) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.52. Mediation Stage (Report) 
This report lists all the entered Mediation Stage. You can sort each column, copy, save, and print the 
report. 

 
          Figure 134: Navigation for "Mediation Stage (Report)" screen 

To access the Mediation Member (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Mediation Member sub menu. (Refer Figure Number 134) 
3. When you click Mediation Member sub menu, the “Mediation Member (Report)” screen  is displayed. 

(Refer to Figure Number 135) 

4. The Mediation Member (Report) displays the list of Mediation Member in English and local language. 

 

Figure 135: Mediation Stage (Report) 

Procedure 

1. When you select the Mediation Member submenu, the Admin Work Type (Report) is displayed. (Refer 
to Figure Number 135) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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4.53. Time Slot (Report) 

This report lists all the entered Time Slot. You can sort each column, copy, save, and print the report. 

 

Figure 136: Navigation for "Time Slot (Report)" screen 

To access the Time Slot (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Time Slot sub menu. (Refer Figure Number 136) 
3. When  you  click  Time  Slot  sub menu,  the  “Time  Slot  (Report)”  screen  is  displayed.  (Refer  to  Figure 

Number 137) 

4. The Time Slot (Report) displays the list of Time Slot in English and local language. 

 

Figure 137: Time Slot (Report) 

Procedure 

1. When you select the Time Slot submenu,  the Time Slot (Report) is displayed. (Refer to Figure Number 
137) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report)    

3. Click the hyperlink (text in blue) in step 3 to view the Reports features. 
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4.54. Religion (Report) 

This report lists all the entered Report. You can sort each column, copy, save, and print the report. 

 

Figure 138: Navigation for "Religion (Report)" screen 

To access the Religion (Report) screen, follow the steps given below: 
1. On the Navigation pane, click the Master menu.  
2. Then, click Religion sub menu. (Refer Figure Number 138) 
3. When you click Religion sub menu, the “Religion (Report)” screen is displayed. (Refer to Figure Number 

139) 

4. The Religion (Report) displays the list of Religion in English and local language. 

 

Figure 139: Religion (Report) 

Procedure 
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1. When you  select  the Religion  submenu,    the Religion  (Report)  is displayed.  (Refer  to Figure Number 
139) 

2. For features of this option Please Refer to Section 4.1. (Case Type Report). 

3. Click the hyperlink (text in blue) in step 3 to view the Reports features 
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5. Process Masters 

The Process Masters module includes the following: 

1. Bailiff Master 
2. Other Process Messenger 
3. Process Area Master 
4. Tag Bailiff, Area 
5. Unserved Process Reason 

5.1. Bailiff Master 

A Bailiff is a legal officer to whom some degree of authority or jurisdiction is given. In Bailiff Master you 
can add all the information pertaining to Bailiff.  

5.1.1. Bailiff Master (Report) 
             This option provides the facility to view the list of Bailiffs.  

 

                                Figure 140: Bailiff Master (Report) screen 

Procedure 

1. Click the Report icon  that is located at the upper right corner on the menu bar. 

2. The system will display the Report. (Refer to Figure Number 140) 

3. Select the number of entries you want to view from Show Entries select box.      

4. Search box: If you want to search a specific Bailiff, then enter a part of the name or the whole name 
as search criteria in the Search box. The system will search using the search criteria and display the 
Bailiff details  in  the report.   The Search box  is  located at  the  top right corner of  the  table, which 
includes all the lists of Bailiff existing in the database. 

5. The Report screen should display  in a  table format with the details given below: 

• Bailiff Code 
• Bailiff Name 
• Bailiff in local language 
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7. For example, to sort Bailiff Code column, click the arrow   to sort the details of the column. 

.         Click to sort   

8. Click upper arrow to sort the Bailiff Code in ascending order and lower arrow for descending order.  

9. Click upper arrow to sort the Bailiff Code in ascending order and lower arrow for descending order.  

10. Click Previous to view the previous page and Next to view the next page.  

11. You can view the Bailiff (Report) in pdf and xls format also. 

5.2 Other Process Messenger 

5.2.1. Other Process Messenger (Report) 

 

                       Figure 141: Navigation for “Other Process Messenger” screen 

To access Other Process Messenger screen, follow the steps given below: 

1. On the Navigation pane, click the Process Masters menu.  
2. Then, click the “Other Process Messenger” sub menu. (Refer Figure Number 141) 

3. When you click “Other Process Messenger” sub menu, the system will display the “Other Process 
Messenger” screen. (Refer Figure Number 142) 
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                     Figure 142: "Other Process Messenger" screen 

4. Select the number of entries from the Show Entries  select box.  

5. Search box:  If you want to search a specific Process Messenger, then enter a part of the name or the 
whole name as search criteria  in  the Search box. The system will search using  the search criteria and 
display the Process Messenger details in the report.   

6. The Search box is located at the upper right hand corner above the table.  

7. The Report will display the details given below: 

• Process Messenger Code   
• Process Messenger   
• Process Messenger (in local language) 

8. You can sort the details of each column of the report. To sort, Click the arrow buttons   placed 
towards the upper right corner of each column. You can sort the details in ascending and descending 
order. 

9. For example, to sort Process Messenger Code column, Click the arrow . (Refer to the Figure given 
below) 

.         Click to sort   

10. Click upper arrow to sort the Process Messenger Code in ascending order and lower arrow for 
descending order.  

11. Click Previous to view the previous page and Next to view the next page.  

12. You can view the Other Process Messenger (Report) in pdf and xls format also. 
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5.3 Process Area Master 

 

                       Figure 143: Navigation for "Process Area Master" screen 

To access Area screen, follow the steps given below: 

1. On the Navigation pane, click the Process Masters menu.  
2. Then, click the “Process Area Master” sub menu. (Refer Figure Number 143) 

3. When you click “Process Area Master” the “Area” screen is displayed.  (Refer Figure Number 144) 

 

                                           Figure 144: Process Area Master 

4. Select the number of entries from the Show Entries  select box.  

5. Show Entries select box: The Show Entries select box provides the facility to view 10, 25, 50, and 100 
numbers of entries. The report displays the number of entries that you select from the select box. (Refer 
to Figure Number 145) 
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Figure 145: "Show Entries" select box 

6. Search box:  If you want  to  search a  specific Process Area,  then enter a part of  the name,  the whole 
name or a single alphabet of the name as search criteria in the Search box. The system will search using 
the search criteria and display the Process Area details in the report.   

7. The Search box is located at the upper right hand corner above the table. The Search box is attached to 
the table. 

8. The Report will display the details given below: 

• Process Area ID  
• Area    
• Area (in local language) 

9. To sort the list according to the alphabetical list, Click the arrow . (Refer to the Figure given below) 

.       Click to sort   

                                                          Figure 25a: Sort feature 

10. Click upper arrow to sort the Process Area ID in ascending order and lower arrow for descending order. 
(Refer to Figure given below) 

11. Click Previous to view the previous page and Next to view the next page.  

12. You can view the Process Area Master (Report) in pdf and xls format also. 

 

 

 

5.4 Tag Bailiff, Area 

With the “Tag Bailiff, Area” report you can view the list which displays the Areas assigned to the Bailiffs 
for a period of time.    
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                        Figure 146: Navigation for "Tag Bailiff, Area (Report)" screen 

To access Tag Bailiff, Area screen, follow the steps given below: 

1. On the Navigation pane, click the Process Masters menu.  
2. Click the Tag Bailiff, Area sub menu. (Refer Figure Number 146) 

3. When you click the Tag Bailiff, Area sub menu, the “Tag Bailiff, Area” screen.  (Refer Figure Number 
147) 

 

                                       Figure 147: Tag Bailiff, Area Report 

4. Select the number of entries from the Show Entries  select box.  

5. Search box: If you want to search a specific Bailiff, then enter a part of the name or the whole name as 
search criteria in the Search box. The system will search using the search criteria and display the details 
of the Bailiff in the report.   

6. The Search box is located at the upper right hand corner above the table.  

7. The Report will display the details given below: 

• Serial Number (S.No) 
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• Bailiff 
• Area    
• From Date  
• To Date 

8. To sort the list according to the alphabetical list, Click the arrow .  (Refer to the Figure given below) 

.       Click to Sort   

9. Click upper arrow to sort the Bailiff in ascending order and lower arrow for descending order. (Refer to 
Figure given below) 

10. The S.No column can be sorted according to alphabetical order. To sort the list according to the 

alphabetical list, Click the arrow . (Refer to the Figure given below) 

.       Click to Sort 

11. Click upper arrow to sort the S.No in ascending order and lower arrow for descending order.  

12. Similarly, you can sort the contents of all the columns. 

13. Click Previous to view the previous page and Next to view the next page.  

14. You can view the Process Area Master (Report) in pdf and xls format also. 

5.5 Unserved Process Reason 

With the “Unserved Process Reason” report you can view the list which displays the Unserved Process 
Reason and the Unserved Process ID.     
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     Figure 148: Navigation for “Unserved Process Reason (Report)” screen 

To access Unserved Process Reason screen, follow the steps given below: 

1. On the Navigation pane, click the Process Masters menu.  
2. Then, click the Unserved Process Reason sub menu. (Refer Figure Number 148) 

3. When you click the Unserved Process Reason sub menu, the “Unserved Process Reason” screen is 
displayed.  (Refer Figure Number 149) 

 

                       Figure 149: Unserved Process Reason (Report) screen 

4. Select the number of entries from the Show Entries  select box.  

5. Use the Search box if you want to search a particular Unserved Process in the report. Enter a part of the 
name or the whole name as search criteria  in the Search box. The system will search using the search 
criteria and display the Unserved Process in the report.   

6. The Search box is located at the upper right hand corner above the table.  

7. The Report will display the details given below: 

• Unserved Process ID    
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• Unserved Process  
• Unserved Process in local language 

8. To  sort  the  contents of each according  to  the alphabetical, ascending, or descending order, Click  the 

arrow   located at the right side of each column. 

.         Click to sort 

9. Click upper arrow  to  sort  the Unserved Process  in ascending order and  lower arrow  for descending 
order.  

                                               Click to sort 

 

10. Click upper arrow  to  sort  the Unserved Process  in ascending order and  lower arrow  for descending 
order.  

                                                  Click to sort 

 

11. Click Previous to view the previous page and Next to view the next page. 

12. You can view the Process Area Master (Report) in pdf and xls format also. 

6 Fees 

This option provides the  facility to enter the value of the Court Fee, affixed with the Plaint, when the 
Plaint  is presented at  the Filing Counter along with  the necessary Court Fee. This option also makes 
provision for the addition of various other types of Fees such as Process Fee, Search Fee or Receipt Fees 
to name a few. 
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                             Figure 150: Navigation for "Receipt Fees" screen 

Procedure 

To access the “Fees” screen, follow the steps given below: 

1. On the Navigation pane, click the Fees menu.  
2. Then, click Receipt Fees sub menu. (Refer to Figure Number 150) 
3. When you click the Receipt Fees sub menu, the system will display the “Receipt Fees” screen with Case 

Number and Civil as the selected option. (Refer to Figure Number 151) 
4. You can add Fees for the selected case type using Case Number, Filing Number, and Caveat Number. By 

default the Case Number is displayed as the selected option.  
5. To add Fees using Filing Number and Caveat Number, select their respective radio buttons. 
6. You can add Fees for Civil and Criminal case types. By default, Civil is displayed as the selected option. 

For Criminal cases, select the Criminal radio button.  

6.1 Receipt Fees 

6.1.1 Receipt Fees (Add) 

This  form  provides  facility  to  add  the  Fees  submitted with  the  case.  You  can  add  Fees  for  Civil  and 
Criminal Cases based on Case Number, Filing Number and Caveat Number. But by default, the system 
displays Case Number and Civil as the selected option. 
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                                        Figure 151: Fees (Add) screen 

Procedure 

1. Select the case type for which you want to add the Fees from the Case Type select box. 
2. Enter the case number of the selected case in the Case No. field. 
3. Enter the year of registration in the Year field. 

4. Click  Go.  The  Petitioner/Respondent  Name,  Amount,  Fees  Type,  and Mode  of  Payment  fields  are 
displayed. (Refer to Figure Number 152) 

 

                                Figure 152: Fees screen with details 

5. Select the Petitioner or Respondent from the Petitioner/Respondent Name select box. 

6. Enter  the amount of Fees  the Petitioner/Respondent has  to pay  in  the Petitioner/Respondent Name 
field. 

7. Select the fees type from the Fees Type select box. 
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9. By default, the system displays Cash as the selected mode of payment. To choose the other modes of 
payment as mentioned in step 8; select their respective radio buttons. 

10. When you click Add, the details of the fees for the selected case type will be displayed as shown in the 
figure given below. 

 

                                                                    Figure 152a: Fees Details 

11. For Stamp as the mode of payment, the fields are same as Cash Mode of Payment. 
12. Incase of D.D (Demand Draft) option the system will display Bank Name, D.D. No., and D.D Date fields.  

 

 

                       Figure 153: D.D. as the Mode of Payment 

13. Select the name of the Bank from the Bank Name select box.  
14. Enter the number of the demand draft in the D.D No. field. 
15. Enter the date on the demand draft in the D.D. Date field. 
16. Incase of Cheque option the system will display the Bank Name, Cheque No., and Cheque Date fields. 
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17. Incase of Challan option the system will display the Bank Name, Challan No., and Challan Date. 

 

 

                        Figure 155: Challan as the Mode of Payment 
18. After you have selected the Mode of Payment and added the details as per the Mode of Payment, click 

Add button. The added fees details will be added and displayed in the form as shown in the figure given 
below. 

 

                                                            Figure 155a: Fees (added details) 

19. Click Remove to remove the added Fees for the selected case type. 
20. Click Reset to modify the entered details. 
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21. Click  Finish  to  save  the  information  into  the  system. The  system will display  the message,  “Addition 
Successful” and Fees Receipt No. XXXXXX/2015‐2016” and the Print link.  
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                                                                         Figure 155b: Message  

22. Click the Print link to view Fees Receipt for the selected case type. 

 

  Figure 155c: Fees Receipt 

23. To print the Fees Receipt for the selected case type, click the Print link on the receipt. 

24. When you click the Print link, the Print screen is displayed.  
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25. Click Save to save the receipt in your desired destination and then print the receipt. 
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Figure 155d: Save and Print option 

26. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

27. To add a new Receipt Fees entry, click the New icon . 

6.1.2 Receipt Fees (Modify) 
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This feature provides the facility to update or modify the Fees details already existing in the system. 
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                              Figure 156: Fees Receipt (Modify) 

Procedure: 
To modify the Fees follow the steps given below: 

1. Click the Edit icon  located at the upper right corner on the menu bar.  

2. The Receipt Fees (Modify) screen is displayed. (Refer to Figure Number 156) 

3. Enter the Receipt Number, Receipt Year and Click the Go button. 

4. The system will display all the details of the entered Receipt No..  

5. Now you can update or modify the details. (Refer to Figure Number 156a) 
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Figure 156a: Fees Receipt (Modify) screen with details 
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6. Click “Update” to update the edited fee entry. 

7. Click “Finish” to save the updated entries in the system. 

8. Click “Cancel Receipt” to cancel the receipt. Once the receipt is cancelled, the entries of that receipt 
will not be further accounted.  

9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.    

6.1.3 Receipt Fees (Report) 

This option will allow you to view the report of the Receipt Fees. The system will generate and display 
the Receipt. This Report can be printed, if required. 

 

                                 Figure 157: Receipt Fees (Report) 

Procedure 

1. Click the Report icon  located at the upper right hand corner on the menu bar. 
2. The Receipt Fees (Report) is displayed. (Refer to Figure Number 157) 
3. Enter the Receipt Number in the Receipt No. field and the Receipt Year in Year field. 
4. Click the Go, the system will display the Receipt as shown in Figure Number 158. 

 

                                           Figure 158: Receipt Fees (Report) 
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6.2 Query  

This option helps  to query details of  fees  in  the  case. The  total  fees paid  in  the  case and party wise 
subtotal displayed assists the court in further calculating the bill of costs. You can query the fees details 
using  Case  Number,  Filing  Number,  and  Caveat  Number.  By  default  the  system  will  display  Case 
Number as  the selected option; you can choose either Filing Number or Caveat Number by selecting 
their respective radio buttons. 

6.2.1 Query (Report) 

This option helps  to query details of  fees  in  the  case. The  total  fees paid  in  the  case and party wise 
subtotal assists the court in further calculating the bill of costs. 

 

                                       Figure 159: Navigation for Query (Report) screen 

To access the “Query” screen, follow the steps given below: 

1. On the Navigation pane, click the Fees menu.  
2. Then, click Query sub menu. (Refer to Figure Number 159) 
3. When  you  click  the Query  sub menu,  the  “Query”  screen with  Case Number  as  the  selected  option  is 

displayed. (Refer to Figure Number 160) 
4. You can query the Fees details for the selected case type using Case Number, Filing Number, and Caveat 

Number.  
5. By default  the  system displays Case Number  as  the  selected option.  You  can  choose  Filing Number  and 

Caveat Number by selecting their respective radio buttons. 
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Figure 160: Query screen 

Procedure 

1. By default Case Number  is displayed  as  the  selected option,  for  Filing Number  and  Caveat Number 
select their respective radio button. 

2. When you select Filing Number radio button, the Filing Number field is displayed. 
3. When you select the Caveat Number radio button, the Caveat Number field is displayed. 
4. Then, select the case for which you want to query the fees, from the Case Type select box. 
5. Enter the Case Number, Filing Number or the Caveat Number as per the selection as explained in steps 

2 and 3. 
6. Enter the year of registration in the Year field and click Go. The Query report is displayed. 

 

                                           Figure 161: Query Report 

7. The Query (Report) is displayed. The Report will display the details given below: (Refer to Figure 
Number 161) 

• Petitioner/Respondent    

• Amount    
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• Date    
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• Fees Type 

8. When you select the Filing Number radio button, the system will display the Filing Number field. Enter 
the Filing Number in the Filing field and click Go button. 

9. The system will display the Query Report. (Refer to Figure Number 162)  

 

                    Figure 162: Query report using Filing No. option 

10. When you select the Caveat Number radio button, the system will display the Caveat No. field as shown 
in Figure Number 163. 

 

                Figure 163: Query Report based on Caveat Number 

11. Enter the Caveat Number and Year. 
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12. Click Go button. The system will display the Query Report as shown in Figure 164. 
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7. Case Proceedings  

This  feature  allows  you  to  add  the  details  of  a  Case  Proceeding.  The  various  steps  involved  in  a  Case 
Proceeding of a case are as given below:   

1. Select Date 
2. Hearing Status 
3. Daily Proceedings 
4. Framing of Issues 
5. Roznama(Mah) 
6. Summons‐Notice(Eng) 
7. Order and Judgment 
8. Under Trial Information 
9. Dorman or Sine Die 
10. Not Before Me or Retain 
11. Index Register 
12. IA Reports 
13. Call for Records 
14. Update first Hearing Date 
15. Witness Information 
16. Judges Leave 
17. B Diary 
18. Incharge or Judge on Leave Proceedings 
19. Balance Court Fee 
20. Victim Details 
21. Hide Party Names 
22. Linked Cases 
23. Update Case Information 
24. Admin Units 

7.1. Select Date 
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In this option you have to assign the date to view the cases for which the proceedings will be held. The 
list of cases will be accordingly displayed in the subsequent options.  
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                          Figure 165: Navigation for "Select Date" screen 

To access the Select Court Name (Add) screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceedings menu. 
2. Then, click the Select Date sub menu. (Refer Figure Number 165) 
3. When you click Select Date sub menu, the “Select Date” screen is displayed. (Refer to Figure Number 

166) 

 

                                         Figure 166: Select Date screen 

Procedure: 

1. By default, the current date is displayed in the Date field.    
2. You can select another date from the calendar control. 
3. Select another date from the calendar control and click Go. 
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                       Figure 167: Select Date screen with message 

4. The system will add the Court Name and display the message, “Modification Successfully”.  

5. The mandatory field is marked with an asterix (*). Please fill the mandatory fields.    

7.2. Hearing Status 
The Hearing Status option  is used  to capture  the  Judicial Time Spent  in  the case.  Judicial Time  is  the 
time spent on all the cases that have been listed and called on any particular day.  
It captures the following: 

• The exact Judicial Time Spent on the Cases on the day they are listed. 

• The total Judicial Time Spent on all the cases at the end of the day. It even logs the total Judicial 
Time spent on the case till date (including the time spent on all the previous proceedings of the 
case) 

• It displays  the case on  the “DISPLAY SCREEN” of  the court, when  the case  is called on,  in  the 
court or when the hearing of the case commences. 

The Hearing Status feature includes the Hearing Status Report. 

7.2.1. Hearing Status Report   
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This report generates the Judicial Time Spent on all the cases that have been “listed” and “called on”, 
on  any  particular  day.  “Time  In�  indicates  the  time when  the  case  is  “called  on”  and  “Time  Out” 
indicates the time when the Hearing of the Case  is completed. The  last column gives the total Judicial 
Time Spent on the Case on that day. 
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                    Figure 168: Navigation for" Hearing Status Report" screen 

To access the Hearing Status Report screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceedings menu.  
2. Then, click the Hearing Status sub menu followed by Hearing Status Report. (Refer Figure Number 168) 
3. When you click Hearing Status Report sub menu, the “Hearing Status Report” screen with View link is 

displayed. (Refer to Figure Number 169)  

 

                                   Figure 169: Hearing Status Report screen 

4. Click the View link.  The Hearing Status Report of the current date is displayed. (Refer to Figure Number 
170)   

5. The report displays the details given below: 

• Case Type 

• Case No. (Number) 

• Hearing Date 

• Time In 

• Time Out 

• Total 
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                                      Figure 170: Hearing Status Report 

6. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.    

7.3. Daily Proceedings 

This option provides the facility to record the business transacted during the course of the day. It allows 
the court to understand the pendency of a matter, to give the Next Date, Record Business and Exhibit, 
view the entire Case History and so on. 

The Daily Proceedings of a case includes the stages given below:  

1. Case Proceedings 
2. Time Table Details 
3. Bulk Proceedings 
4. Bulk Disposal 
5. Units for Disposal 

7.3.1. Case Proceedings 

    Page 189 of 494 

 

This option provides the facility to record the business transactions during the course of the day. It will 
also  allow  the  court  to  understand  the  pendency  of  a matter  so  as  to  give  the Next Date,  Record 
Business and Exhibits, or to view the entire Case History and so on. All the cases that are listed for the 
day will be displayed in the Case Number select box.  
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                   Figure 171: Navigation pane for "Case Proceeding" screen 

To access the Case Rejection screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu. (Refer to Figure Number 171) 
2. Then, click the Daily Proceedings sub menu followed by Case Proceedings. 
3. When  you  click  Case  Proceedings  sub menu,  the  Case  Proceedings  screen with  Civil  as  the 

selected option is displayed. (Refer to Figure Number 172)  

 

                                          Figure 172: Case Proceedings screen 
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You can record the business transactions for Civil and Criminal cases. By default, the system will display Civil as 
the selected option. You can choose the options mentioned above by selecting their respective radio buttons. 
The system will load the cases in the Case No. select box according to your selection.  

The various features are as described below: 

a. Recall Cases 

This option is used to modify or update the information of cases if you want to recall a case on the same 
day.  

In Daily Proceedings the modification facility  is not provided. However, you can recall the case, on the 
same day, if the reasons provided are accepted by the court.  

For example, The Litigant appears in the court, but the advocate is not able to reach the court in time 
and hence the matter  is adjourned. The Advocate can then request the court to recall the matter and 
open the proceedings again. The request may be accepted by the court and the matter may be recalled. 
The Recall option is used to modify or edit the information of such cases. (Refer to Figure Number 173) 

Recall checkbox 

 

 

                                            Figure 173: Recall Cases feature 

Procedure 

To Recall a case follow the steps given below: 

    Page 191 of 494 

 



Court User Manual 

1. Select the check box of Recall. 
2. Select the radio button for Civil or Criminal case. 
3. Select the Case Number from the Case No. select box. 
4. The system will display Today’s Purpose automatically for every case. 
5. The  system will display Business,  Exhibits,  Stage  and Next Date which have been  entered using  the 

Daily Proceedings automatically. 
6. Information about the Business, Exhibits, Stage and Next Date can be modified. 
7. Click “Next” to move to the Presentee tab.  

b. Called Cases 

In this feature, the system will display the number of Called Cases. To view the numbers of called cases 
select the Called check box.  (Refer to Figure Number 174 which shows 1Called case) 

 
                                Figure 174: Called Cases feature 

c. In Progress Cases 

With this option you can mark the case as In Progress.  

d. Completed 

With this option, you can mark the case as In Progress.  

All these cases are visible on the KIOSK accordingly. 

e. Today’s Purpose 

This option lists the Purpose for which the case is listed, for example “Arguments (18)” ‐ indicates the 
number of times the Case is listed for the same purpose i.e. the Case is listed for Arguments 18 times.  

The round circle next to the count is shown in “Green”, “Orange” or “Red” depending on the number of 
times the Case is listed on the same stage. The Colour Coding is as listed below: 
 

• GREEN – indicates that, the case is listed on the same stage for not more than 3 times. 
• ORANGE – indicates that, the case listed on the same stage is more than 3 times and less than 6 

times. 

• RED – indicates that, the case listed on the same stage for more than 6 times. 

• Pending Since‐ indicates the pending status of the case. 
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                                Figure 175: Today's Purpose feature 

For example, consider Figure Number 175, where Today’s Purpose shows red circle which means that the case 
is listed on the same stage for 11 times which is more than 6 times. 

f. Time Table 

In this option, Case Type wise timetable can be set. The Ideal Time Table can be specified in the master 
and  is displayed on when you place  the mouse pointer on  the “Time Table”  link. The schedule of  the 
Case and it’s adherence to the time limits set can be monitored using this option. 

 

 

 

Place the mouse pointer on the Time Table link . The Time Table is displayed as a dropdown list. The 
Time Table will display the details given below: 

• Sequence ID 

• Stage 

• No. (Number) of Days 

• Current 

• My Date 
(Refer Figure Number 176 for the Time Table schedule) 
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                                           Figure 176: Time Table 

There are two tabs, the Proceedings tab and the Presence tab. 

Proceeding tab:  

In  the  Proceedings  tab,  you  need  to  add  details  such  as  Business,  Order  Passed,  Exhibits,  Next  Date, 
Adjournment, Purpose of Listing, Sub Purpose, Time Slot and Cases on this Stage against Total Cases. 

 

                                             Figure 177: Proceedings tab 
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a. Business  

This option  is used to type the short description or summary of the business which  is recorded during 
the day. For example “The Arguments have been heard by both the Advocates”. This is then recorded 
in  the  diary  and  is  visible  on  the  kiosk  and  the website.  The  full  deposition  is  not  expected  to  be 
recorded here. 

b. Order Passed 

Short Orders passed  in  the current case may be selected  from  the select box. Multiple selections can 
also be made. 

c. Exhibits 

Documents  submitted  in  the  court,  by  the  parties  or  their  advocates  are marked  as  Exhibits.  Such 
exhibits  are  numbered  and  recorded  in  the  diary.  The  serial  number  of  the  exhibit  and  its  title  are 
entered in this text box. 

d. Adjournment 

This field is used to select the reason for adjournment, if the case is adjourned. 

e. Purpose of Listing 

This field selects the Purpose/Stage for which the case  is to be  listed on the next date. By default, the 
purpose listed on the current date is selected. 

f. Sub Purpose 

Depending on the Purpose selected, this field helps us to select the Sub Purpose for which the case is to 
be listed on the next date.  

Next Date 

This option is used to select the Next Date on which the case is to be listed. Select the Next Date using 
the calendar control. The calendar control will show the holidays in red, if they are properly updated in 
the Holiday Master. 

g. Cases on this Stage/Total Cases 

With this feature, you can view the scheduled cases to be  listed on the selected date (Next Date). The 
total number of cases that are matching with the Purpose/Stage of the selected case is displayed. This 
gives a general idea to the court, on whether the current case can be accommodated on that particular 
day.  
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For example 34/12 ‐ indicates that a total of 34 cases are listed, on the selected date (next date) and out 
of these, 12 are listed for the same Purpose/Stage as that of the current case.  

h. Time Slot 
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Select the duration for which the Case may be heard  in the Estimated Time box. Select the Time Slot, 
when the case  is  likely to be heard from the time slots entered  in the master. This feature  is used for 
better time management of the cases. 

i. Dispose the Case 

 

                                                              Figure 177a: Dispose the Case feature 

When  you  choose  to  the  Dispose  the  Case  check  box,  the  Date  of  Decision,  nature  of  the  case‐
Contested or UnContested, Nature of Disposal, and Units fields are displayed. 

j. Kept as Dormant/Sine Die 

With this feature, you can mark the case as Dormant or Sine Die. 

Presentee tab 

This option is used to mark the attendance of the Parties and their Advocates. You can mark the attendance of 
the  Petitioner,  Respondent,  Extra  Parties  and  their  Advocates,  by  selecting  the  checkbox  provided  against 
them, depending on whether they are present or absent  in the court. By default, the attendance  is marked as 
present for all. 

Procedure for Case Proceedings 
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                                    Figure 178: Case Proceedings screen 



Court User Manual 

Procedure  

1. By default the system will display the Proceedings tab screen with Civil as the selected option. 

2. For Criminal Case,  select  its  respective  radio button. The  system will  load  the  cases  in  the Case No. 
select box according to the selection of Civil or Criminal type.  

3. Select the case no. from the Case No. select box. 

4. The Name  of  the  Parties  (Petitioner  and  the  Respondent),  “Today’s  Purpose”  and  “Pending  Since” 
details of the case type are displayed.  

5. Place the mouse pointer on the “Time Table� link and click to view the time table.                                                               

6. Enter the business transacted for the day in the Business text box. (Enter in local language also) 

7. Select the Orders Passed from the Order select box. To select more than one Order, press Ctrl key on 
the Keyboard and Click on the order that you want to select. 

8. Enter the Exhibits and Click the   button, the Exhibits will be displayed  in the text box.  (Enter  in 
local language also)      

9. Select the Adjournment from the Adjournment select box, if the case is adjourned.  

10. Select the Purpose of Listing from the Purpose of Listing select box.  

11. Select the Sub Purpose of Listing from the Sub Purpose select box.  

12. Select Next Date of hearing for the case from the calendar control for Next Date and click Check button.  

13. When  you  click  the Check button,  the number of Cases on  this  Stage/Total Cases  is displayed.  (For 
example, 3/8 shows that there are 3 cases on this stage out of the total 8 cases) 

14. Select the time slot from the Time Slot select box. 

15. In case you want to dispose the case, then select Dispose the Case  checkbox. 

16. In case you want to mark the case as Dormant or Sine Die: then select the Kept as Dormant/Sine Die 

 checkbox. 

17. Click “Next” button. This will display the Presence tab.  

Presence tab 
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In this tab, you can mark the attendance of the Parties and the Advocates. 
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                                     Figure 179: "Presence tab" screen 

1. Select the check boxes of the Parties and their Advocates to mark their attendance. 

2. Select the check box of Called, In Progress, or Completed to mark the status of the case.   

3. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   

4. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.    

5. Once  it  is saved, the case will not be shown  in the  list box and will not be available  in the proceedings 
option again. 

7.3.2. Time Table Details 
The Time Table option helps in checking and controlling the delay of the case at every stage and ensures 
that the case adheres to the specified time limits. 
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The  ideal  timetable  is displayed  for every selected case. The current position of  the case vis‐à‐vis  the 
ideal position are displayed on the screen. The court can also enter their own dates overriding the ones 
mentioned  in the  ideal timetable. The edited timetable  is then used for tracking the case by the court. 
While overriding the ideal timetable, the court must mention valid reasons for doing so. 
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                         Figure 180: Navigation for "Time Table Details" screen 

To access the Time Table screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  

2. Click the Daily Proceeding sub menu  followed by Time Table Details submenu.  (Refer Figure Number 
180) 

3. When you click Time Table Details sub menu, the Time Table screen with Civil as the selected option is 
displayed. (Refer Figure Number 181)  

 

                              Figure 181: Time Table screen 

4. By default, Civil is displayed as the selected type. Civil cases will be loaded in the Case No. select box. 

5. For Criminal cases, select the Criminal radio button. The criminal cases will be  loaded  in the Case No. 
select box. The cases will be displayed according to the Civil or Criminal selection. 

6. Select the case type for which you want to add the Time Table from the Case No. select box.  
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                           Figure 182: Time Table Details (Add) screen 

7. The system will display the Petitioner, Respondent, Date of Registration, and the Time Table. 

8. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   

9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.    

7.3.3. Bulk Proceedings  
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This option is to be used only when the court is adjourned for some reason, due to which all the cases 
belonging to that court are also adjourned and have to be processed together. 
The  system by default will display all  the cases  listed on  the  current date. You can view  for Civil and 
Criminal case types. You have to select the respective radio buttons to display the cases accordingly. The 
“Case is adjourned” stage is displayed for every case. You can change the stage, if required and the Next 
Date for hearing is selected case wise. 
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                         Figure 183: Navigation for "Bulk Daily Proceedings" screen 

To access the Bulk Proceedings screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click Daily Proceeding sub menu followed by Bulk Proceedings sub menu. (Refer Figure Number 

183) 
3. When  you  Click  Bulk  Proceedings  sub menu,  the  “Bulk Daily  Proceedings”  screen with  Civil  as  the 

selected option is displayed. (Refer to Figure Number 184) 
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                                Figure 184: Bulk Daily Proceedings screen 

Procedure 

1. By default the system displays Civil as the selected option. For Criminal cases, select the radio button for 
Criminal. The cases for bulk disposal are displayed according to this selection. 

2. A form is displayed which displays the list of Civil or Criminal cases for bulk daily proceedings. The table 
shows the details given below: 

• Case No. (Case Number) 
• Purpose of Listing 
• Next Date (dd‐mm‐yy format) 

3. Select the Purpose of Listing from the Purpose of Listing select box. 
4. Select the date for next hearing from the Next Date calendar control. 
5. Enter the business transacted during the day in Business field.  
6. Select the type of Adjournment from the Adjournment select box. 
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7. You can navigate to  the next page using the Next  and Previous  buttons along with the 

number  buttons. (Refer to Figure Number 184a) 
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Figure Number 184a: Buttons to move to next and previous pages 

8. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   

9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

7.3.4. Bulk Disposal of Cases 
This option  is used to dispose the cases  in Bulk numbers. Sometimes the court directs certain cases to 
be disposed  in Bulk. Some matters may be disposed  in Bulk,  in the Lokadalats or some others may be 
disposed due to a common Judgment. By default, all the cases that are  listed on the current date are 
displayed. Select the Civil, Criminal or Both option buttons to display the Civil, Criminal or Both types of 
cases accordingly. Facility is also provided to select all the Undated Cases. 

 

                       Figure 185: Navigation for "Bulk Disposal" screen 

To access the Bulk Disposal screen, follow the steps given below: 
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1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Daily Proceeding sub menu followed by Bulk Disposal sub menu. (Refer Figure Number 

185) 
3. When you Click Bulk Disposal sub menu, the “Bulk Disposal” screen with Civil as the selected option is 

displayed. (Refer to Figure Number 186) 
4. For Bulk disposal of Criminal cases, select the Criminal radio button. 

 
                                           Figure 186: Bulk Disposal screen 

Procedure 

1. By default,  the system will display Civil as  the selected option. For Criminal cases, select  the Criminal 
radio button.  

2. The system displays the form with Case No., Disposal Type, and Date of Decision columns. Here all the 
cases for bulk disposal are displayed in this form. The type of cases displayed depends on the selection 
of Civil or Criminal radio buttons. 

3. Select the Disposal Type from the select box in the Disposal column for each case. 

4. By default, the current date is displayed in the Date of Decision column. You can change the date using 
calendar control.    

    Page 204 of 494 

 

5. Select the radio buttons for Contested or UnContested depending on whether the disposed cases are 
contested  or  uncontested  respectively.  This  option  is  important  as most  of  the  Reports  related  to 
disposal display the total count of Contested and Uncontested cases.  
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6. Business is to be entered in the Business field. 

7. The system displays 10 entries on  the  first screen. To access other entries use  the Next and Previous 
button. You can also use the numbered buttons to go directly to the page of your interest. 

8. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   

9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.   

 

7.3.5. Units for Disposal 
In this section, the units assigned to a Judge for case disposal based on norms are displayed.  

 

                          Figure 187: Navigation for "Disposal Updation" screen 

To access the Units for Disposal screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then,  click  the Daily  Proceeding  sub menu  followed  by Units  for Disposal  sub menu.  (Refer  Figure 

Number 187) 
3. When you Click Units for Disposal sub menu, the “Disposal Updation” screen with Civil as the selected 

option is displayed. (Refer to Figure Number 188) 

 

                                      Figure 188: Disposal Updation screen 

Procedure 
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1. By  default  the  system  displays  Civil  as  the  selected  option.  For  Criminal  or Disposal  IA,  select  their 
respective radio button. The cases will be loaded in the Case No. field according to this selection. 

2. Select the case type for disposal from the Case No. select box.  

3. The disposal details of the selected Case Number such as Petitioner Name, Respondent Name, Nature 
of Disposal (Contested or Uncontested), Date of Registration, Date of Decision, UnContested Date, and 
the Unit Type Disposal form are displayed. 

 

Figure 188a: Disposal Updation screen with details 

4. This Unit Type Disposal form will display the Disposal type, a check box for every disposal type to select 
it, and the Units assigned for each disposal type.   

5. Choose  the disposal  type  that you want  to assign  to  the selected Case  type, by selecting  the relevant 
checkbox.   

6. When you select the disposal type, the Units are displayed in the Units field. In the Figure Number 188a, 
the total Units displayed is 0.34. This is the sum (total) of units of the selected disposal types. 

7. As you select more disposal types, the units get added automatically and are displayed in the Units field 
as the total sum of all disposal units. 

8. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   
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9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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7.3.6. Convicted  

 

Figure 189: Navigation for "Convicted" screen 

To access the Convicted screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Daily Proceeding sub menu followed by Convicted sub menu. (Refer Figure Number 189) 
3. When you click Convicted sub menu,  the system will display  the “Convicted” screen.  (Refer to Figure 

Number 190) 

 

                                               Figure 190: Convicted screen 

Procedure: 

1. Select the case for which you want to add the Convict details from the Cases select box. Only Disposed 
cases will appear in the drop down. 

2. When you select the case type from the Cases select box, the system will display the form to add the 
details of the Convict.   
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Figure Number 190a: Convicted screen with details 

3. This form displays the Name of the Complainant, Accused, and Extra Parties in the Convicted column, 
and the duration of Convict in the ‘No. of Years‐ No of months‐No. of day’ format. 

4. Select the checkbox to select the Convict and enter the duration in the ‘No. of Years‐ No of months‐No. 
of day’ format. (Refer to Figure Number 190a) 

5. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   

4. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

7.4. Framing of Issues  

This option is used for to add (Framing) of the Issues for the selected Case type.  

 

                        Figure 191: Navigation for "Framing of Issues" screen 

To access the Framing of Issues screen, follow the steps given below: 
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1. On the Navigation pane, click the Case Proceeding menu. 
2. Then, click the Framing of Issues sub menu. (Refer Figure Number 191) 
3. When  you  click  Framing  of  Issues  sub menu,  the  “Framing  of  Issues”  screen  is  displayed.  (Refer  to 

Figure Number 192) 

 

                                        Figure 192: Framing of Issues screen 

Procedure 

1. Select the case type from the Case Type select box. 
2. Enter the case number for which you want to assign Issues in the Case No. field. 
3. Enter the year of registration in the Year field.  
4. Click “Go”. The Petitioner Name, Respondent Name, Nature, Issues, and Date fields are displayed. 

(Refer to Figure Number 193 ) 

 

 Figure 193: Framing of Issues screen with Petitioner and Respondent Name 

5. Select the Nature from the Nature select box.  
6. Select  the  Issues  that  you want  to  assign  to  the  selected  case  from  the  Issue  select  box. Multiple 

selection option is provided. 
7. By  default,  the  current  date  is  displayed  in  the Date  field.  You  can  change  the  date  using  calendar 

control.  

8. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   
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9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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7.5. Roznama (Mah) 

This option is used to generate the Roznama/Diary/Daily Business transacted in the court. Information 
recorded  in  the  Daily  Proceedings  option  and  the  attendance  of  the  parties  as marked  using  the 
Presentee option is shown in the Roznama. 

 

                        Figure 194: Navigation for Roznama (Mah) screen 

To access the Roznama screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Roznama (Mah) sub menu. (Refer Figure Number 194) 
3. When you  click Roznama  (Mah)  sub menu,  the  “Roznama Maharashtra”  screen with  the  “Complete 

Roznama (odt)” link is displayed. (Refer to Figure Number 195) 

 

                             Figure 195: Roznama Maharashtra screen 

Procedure 

1. Click the “Complete Roznama (odt)” link.  

2. The  system will generate  the Roznama of all  the cases  listed on  that particular day. This Roznama  is 
downloaded in the odt format. Click the odt document to view the Roznama. 
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3. The generated Roznama will open in Open Office/Libre Office format, which can be printed, if required. 
(Refer to Figure Number 196) 

 

                                                   Figure 196: Roznama 
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7.6. Summons Notice (Eng)  

7.6.1. Notice Generation 
This option is used to generate a Notice to the party or the witness, as per the directions of the court. 
Depending on the type of the Notice, the Notice is generated automatically from the predefined format 
when you click the “Submit” button. It can be printed in the court or in the “Process Section”.  

Note:  This  option  is  used  only  after  the Next Date  of Hearing  is  given  to  the  case  using  the Daily 
Proceedings option. 

 

                             Figure 197: Navigation for "Notices" screen 

To access the Notices screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Summons‐Notice (Eng) followed by Notice Generation sub menu. (Refer Figure Number 

197) 
3. When  you  click  Notice  Generation  sub  menu,  the  “Notices”  screen  is  displayed.  (Refer  to  Figure 

Number 198) 

 
                                              Figure 198: Notices screen 

Procedure 

1. By default the system will display Civil as the selected option. For Criminal case types select the Criminal 
radio button. The system will load cases in the Case No. select box according to this selection. 
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2. Select the case for which you want to send the notice from the Case No. select box. 
3. When  you  select  the  case  from  the Case No.  select box,  additional  fields  are displayed  as  shown  in 

Figure Number 199. 

 

                                    Figure 199: Notices screen with details 

4. The Next Date and the Purpose of the selected case type is also displayed in red. 

5. Select the Petitioner or Respondent from the Petitioner/Respondent Name select box.  

6. The system will display all the details for the selected case type.  

7. Select the notice from the Notice Type select box. 

8. Click Submit button. 

9. The system will display the View Report link. (Refer to Figure Number 200) 

 

                        Figure 200: Notices screen with "View Report" link 

10. Click the View Report link. 
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11. The Notice is generated automatically from the predefined format and can be printed in the court or in 
the “Process Section”. (Refer to Figure Number 201) 
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                                               Figure 201: Notice 

12. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.    

 

7.6.2. Summons Generation 
This option is used to generate Summons, to the party or the witness, as per the directions of the court. 
Depending on the type of the Summons, the Summons is generated automatically, from the predefined 
format. It can be printed in the court or in the “Process Section”. 
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                         Figure 202: Navigation for "Summons Generation" screen 

To access the Summons screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then,  click  the  Summons‐Notice  (Eng)  sub menu  followed  by  the  Summons Generation  sub menu. 

(Refer Figure Number 202) 
3. When you Click Summons Generation sub menu, the “Summons” screen  is displayed. (Refer to Figure 

Number 203) 

 

                                                Figure 203: Summons screen 

Procedure 

1. Select the radio button for Civil or Criminal Cases. The system will load the Cases in the Case No. select 
box according to the selection of Civil or Criminal option.  

2. Select the case for which you want to generate the Summons from the Case No. select box. 
3. The system will display additional fields as highlighted in Figure 204.  
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                                   Figure 204: Summons screen with details 

4. The names of  the Petitioner and Respondents are  loaded  in  the Petitioner/Respondent Name select 
box.  

5. Select the Petitioner for whom you want to send the Summon from the Petitioner/Respondent Name 
select box. 

6. The system will display all the details that are already added for the selected case type.  

7. You can also modify or add details here.  

8. Click Submit button. 

9. The View Report link is displayed. (Refer to Figure Number 205) 

 

                    Figure 205: Summons screen with "View Report" link 

4. Click the View Report link. 

5. The Summon is generated automatically from the predefined format and can be printed in the court or 
in the “Process Section”. (Refer to Figure Number 206) 
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                                                   Figure 206: Summons 

6. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.    

7.6.3. Bulk­Notice (Eng) 
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automatically from the predefined format when you click the “Submit” button. It can be printed in the 
court or in the “Process Section”.  

Note:  This  option  is  used  only  after  the Next Date  of Hearing  is  given  to  the  case  using  the Daily 
Proceedings option. 

 

 

Figure 207: Navigation for "Notices" screen 

To access the Notices screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Summons‐Notice (Eng) sub menu followed by Bulk‐Notice (Eng) sub menu. (Refer Figure 

Number 207) 
3. When you Click Bulk‐Notice  (Eng) sub menu,  the “Notices” screen with Civil as  the selected option  is 

displayed. (Refer to Figure Number 208) 

 

Figure 208: Notices screen 

Procedure 

1. By default the system displays Civil as the selected option. With Civil option, the civil cases are loaded in 
the Case No. select box. 
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2. For Criminal cases, select the radio button for Criminal. The system will  load the criminal cases  in the 
Case No. select box as per your selection. 

3. Select the case for which you want to send a notice from the Case No. select box. 

4. When you select the case, the system will display the Next Date and the Purpose of the selected case 
type and the form to add the details for the Notice. 

5. Select the radio button for Petitioner, Respondent, or Witness. If you select Petitioner as the receiver 
for the Notice, then the system will load the all the names(including extra parties) for the selected case. 

6. Select the check box to mark the names to whom you want to send the Notice. (Refer to Figure Number 
208a) 

 

Figure 208a: Notices screen with details 

7. Select the type of Notice you want to send from the Notice select box. 

8. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   

9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.    

7.6.4. Bulk­Summons (Eng) 

8. This option is used to generate the same Summons to multiple parties or witnesses of a particular case, as 
per  the  directions  of  the  court.  Depending  on  the  type  of  the  Summons,  the  Summon  is  generated 
automatically from the predefined format when you click the “Submit” button. It can be printed in the court 
or in the “Process Section”.  
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Figure 209: Navigation for "Summons" screen 

To access the Summons screen to send Bulk Summons, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then,  click  the Summons‐Notice  (Eng)  sub menu  followed by Bulk‐Summons  (Eng)  sub menu.  (Refer 

Figure Number 209) 
3. When you click Bulk‐Summons (Eng) sub menu, the “Summons” screen with Civil as the selected option 

is displayed. (Refer to Figure Number 210) 
4. You can generate Summons for Civil and Criminal cases. 
5. By default, Civil is displayed as the selected option. To view the Summons for the criminal cases, select 

the Criminal radio button. 

 

                                          Figure 210: Summons screen 

Procedure 

1. By default the system displays Civil as the selected option. With Civil option, the system will load civil 
cases in the Case No. select box. 

2. For Criminal cases, select the Criminal radio button.  
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3. Select the case for which you want to send Summons from the Case No. select box. 

 

Figure Number 210a: Summons screen with details 

4. When you select the case, the system will display the Next Date and the Purpose of the selected case 
type and the form to add the details for the Summons. 

5. Select the radio button for Petitioner, Respondent, or Witness. If you select Petitioner as the receiver 
for the Summons, then the system will load the all the names (including extra parties) for the selected 
case type. 

6. Select the check box to mark the names to whom you want to send the Summons. 

7. Select the type of Summons you want to send from the Summons Code select box. 

 

Figure Number 210b: Summons screen with details 

8. Click Submit to save the information into the system. The system will display the message, “1 Summons 
generated Successfully”. 

9. The Summons Report will display details such as: 
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• Name of the Petitioner or Respondent 
• Process Date 
• Summons 
• Result 
• Date of Return 
• Bailiff Name 
• Process Messenger Name 

10.      All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields 

7.6.5. Print Notice Summons 
This feature provides the facility to print the Notice and Summons whenever it is required. All the 
processes generated in that particular Case are displayed. You have to select the Process, and the 
generated Summons or Notice will be displayed by the system. 

 

                   Figure 211: Navigation for "Print Notice‐Summons" screen 

To access the Print Notice‐Summons screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Summons‐Notice (Eng) sub menu followed by Print Notice‐Summons sub menu. (Refer 

Figure Number 211) 

3. When you Click Print Notice‐Summons sub menu, the system will display the “Print Notice‐Summons” 
screen with Civil as the selected option. (Refer to Figure Number 212) 
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                         Figure 212: Print Notice‐Summons screen 

4. You can download  the Notice‐Summons using  the Process  ID and Case options. When you select  the 
Process ID radio button, the Process ID’s that are created will be loaded in the Process ID field. 

5. By default the system displays Civil and Process ID as the selected option. With Civil option, the system 
will load civil cases in the Case No. select box. 

6. For Criminal cases, select the radio button for Criminal. The system will  load the cases  in the Case No. 
select box as per your selection. 

Printing Notice‐Summons using the Process ID option 

Procedure 

1. By default, Civil is displayed as the selected option. For Criminal cases select the Criminal radio button. 
2. Select the case  for which you want to print a Notice or Summon from the Case No. select box. 
3. Select the process from the Process ID select box.  

4. The link  is displayed. (Refer to Figure Number 212a) 

 

Figure Number 212a: Print Notice‐Summons screen with details 
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Printing Notice‐Summons using the Case option 

 

          Figure 213: Print Notice‐Summons using Case option 

Procedure 

1. Select the Case radio button.   
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3. Select the date from the Date select box. 

4. Select the notice from the Notice/Summons select box. The details of the Notice or Summons such as 
Name, Father’s Name, and Address are displayed in a form. (Refer to Figure Number 213a). Please see the 
highlighted area in the Figure Number 213a.  

 

Figure Number 213a: Print Notice‐Summons screen with details 

5. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields.  

7.7. Order and Judgment   

7.7.1. Order Judgment Uploading 
This  feature  is used to upload different type of Orders, Judgments, and Decrees. You can also upload 
the orders using  local  language. All the cases that are  listed on that particular day are displayed  in the 
select  box.  The  orders  are  copied  to  the  folder  /home/court/databasename/orders,  where 
databasename is the name of the database that is being used in the current application.  

 

      Figure 214: Navigation for "Order Judgment Uploading" screen 

To access the Order Judgment Uploading screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  

2. Then,  click  the  Order  and  Judgment  followed  by  Order  Judgment  Uploading  sub menu.  (Refer  Figure 
Number 214) 
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3. When you Click Order and Judgment Uploading sub menu, the “Civil/ Criminal Order” screen with Civil as 
the selected option is displayed. (Refer to Figure Number 215) 

 

                         Figure 215: Civil/Criminal Order screen 

4. You can upload the Judgment Order for Civil as well as Criminal cases. By default Civil  is displayed as the 
selected option. For Criminal cases, select its radio button. 

5. The system will  load  the cases  in  the Case No. select box as per your selection of Civil or Criminal cases. 
When you select Civil, Civil cases will be loaded in the Case No. select box.  

6. Similarly, when you select the Criminal radio button, the Criminal cases will be loaded in the  Case No. select 
box. 

7. Select the radio button for Civil or Criminal case. The system will display the cases according to the selection 
in the Case Number select box. 

8. Select  the  Case  Number  from  the  Case  Number  select  box.  The  system  will  display  the  names  of  the 
Petitioner and Respondent for the selected Case Type. 

 

Figure 215a: Civil/Criminal Order screen with details 

9. To Upload the Order, click the Choose File button. The Open dialog box is displayed. 
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Figure Number 215b: ‘Open’ dialog box 

10. Select the location of your file and Click “Open”. To cancel, Click “Cancel”. 

11. For example  if your file  is on the desktop, then select desktop. The system will display all the files and 
folders present on the desktop. 

12. Select the file and Click “Open”. The file is uploaded by the system. 

13. Select pdf files only. 

14. The Order Date is displayed by the system. 

15. Select the Type of Order or Judgment from the select box. 

16. Select the check box of Order in local Language, if the order is in Local Language. 

17. Select  the  radio  button  of  Judgment  or Decree,  depending  on whether  the  order  is  a  Judgment  or 
Decree. 

18. Click the Upload button to upload the Order or Judgment. 

19. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

7.7.2. Order and Judgment Template 
This option  is provided  to generate  the  templates  for  the orders and  judgments  for a particular  case 
depending on the case type. The template has to be linked to the case type  in the Master option. One 
can view the predefined templates with the case number, party names, address, or advocate name etc. 
in the odt format. The judgment can be typed by opening the odt file using the text editor. 
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Note: This option is useful while typing the Judgments and Orders, as it saves the time of typing the 
case details, headers, footers of the judgment and orders. 
 

 
             Figure 216: Navigation for "Order and Judgment Template" screen 

 
To access the Order and Judgment Template screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click  the Order and  Judgment  followed by Order and  Judgment Template sub menu.  (Refer Figure 

Number 216) 
3. When you Click Order and Judgment Template sub menu, the “Judgment Writing” screen with Civil as the 

selected option is displayed. (Refer to Figure Number 217) 
4. You can generate the Order and Judgment using the Select Case No. and Enter Case No. option.  
5. With Select Case No. option, all the cases are displayed as a dropdown list. 
6. And with, Enter Case No. option you can generate Order and Judgment Template for a single case type.     

7. Also, you can create the template for Civil and Criminal cases.  

8. By default, Civil is displayed as the selected option. Here, Civil cases are loaded in the Case No. select box. 

9. For Criminal, select the Criminal radio button. Here, the Criminal cases are loaded in the Case No. select 
box. 
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                                Figure 217: Judgment Writing screen 

Procedure 

1. By default the system displays Civil as the selected option. For Criminal cases select the radio button for 
Criminal.  

2. Select the cases from the Case Number select box. 

3. The Petitioner Name and the Respondent Name are displayed. 

4. The template has to be tagged in the Master for the particular Case Type using Order Template option. 

5.  (Refer to Figure Number 217a) 

 
Figure 217a: Judgment Writing screen with links 

6. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

 

7.7.3. Uploaded and Not Uploaded Count 
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  Figure 218: Navigation for "Order Uploaded/Not Uploaded Count" screen 

To access the Order and Judgment Template screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Order and Judgment followed by Uploaded and Not Uploaded Count sub menu. (Refer 

Figure Number 218) 
3. When  you Click Uploaded and Not Uploaded Count  sub menu,  the  “Order Uploaded/Not Uploaded 

Count” screen. (Refer to Figure Number 219) 

 

      Figure 219: Order Uploaded/Not Uploaded Count screen 

4. Here, the total number of orders uploaded and the total number of orders not uploaded are displayed. 

7.7.4. Order Not Uploaded Report 
This option is used to view the uploaded or not uploaded status of the orders at a glance.  
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             Figure 220: Navigation for "Order Not Uploaded" screen 

 
To access the Order Not Uploaded Report screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then,  click  the Order  and  Judgment  sub menu  followed  by Order Not Uploaded Report  sub menu. 

(Refer Figure Number 220) 
3. When  you Click Order Not Uploaded Report  sub menu,  the  “Order Not Uploaded Report”  screen  is 

displayed. (Refer to Figure Number 221) 
4. Here, you can view report for orders that are not uploaded and the orders that have been uploaded. 
5. By default, Order Not Uploaded  is displayed as  the  selected option. For  the  ‘Order Uploaded’  report 

select its radio button. 
6. Also by default, the current date is displayed in From Date and To Date fields. 

 

                               Figure 221: Order Not Uploaded Report 

Order Not Uploaded  

This option generates a list of the cases for which the orders have not been uploaded.  

Procedure 

1. By default Order Not Uploaded is displayed as selected option. 

2. Also the current date is displayed in From Date and To Date. You can select another date from the 
calendar control. 
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3. Click Go button. 
4. The system will load the View link. (Refer to Figure Number 222) 

 
                      Figure 222: Order Not Uploaded screen with "View" link 

5. Click View link. 

6. The “Order Not Uploaded” Report is displayed. (Refer to Figure Number 223) 

 

 

                        Figure 223: Order Not Uploaded Report 

7. The Report will display the details given below:  
• S.No. (Serial Number)  
• Case Number  
• Petitioner Name  
• Respondent Name  
• Date of Decision 

8. You can Print the report. 

9. The mandatory fields are marked with an asterix*. Please fill the mandatory details.  

 

Order Uploaded option 

This option generates a list of cases for which the order has been uploaded on the current date.                                      

Procedure 
1. Select the radio button of Order Uploaded. 
2. Select From Date and To Date from the calendar control. 
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3. Click Go button. The system will load the View link. 
4. Click the View link. The “Order Uploaded” Report is displayed. (Refer to Figure Number 224) 

 

 

                             Figure 224: Order Uploaded report 

5. The Report will display the details given below:  

• S.No. (Serial Number)  
• Case Number 
• Petitioner Name  
• Respondent Name  
• Date of Decision Order  
• Order Uploaded As On 

6. The mandatory fields are marked with an asterix*. Please fill the mandatory details.  

7.8. Under Trial Information   

The cases wherein the accused under trial  is  in prison, needs the special attention of the Judge. When 
the accused  is  remanded  to Police Custody or  Judicial Custody,  the details of  the arrest are entered. 
When  the  under  trial  prisoner  is  released  on  bail,  facility  to  search  based  on  Surety  details,  is  also 
provided.  

Note: This option is used to enter the details of the accused under trial when remanded to the 
Judicial/Police Custody and also when the accused under trial is released on bail. 

In this feature, there are three tabs  

• Under Trial Prisoner Details tab 

• Surety 1 tab 

• Surety 2 tab 
 
1. Under Trial Prisoner Details : 

In this tab, you have to enter the details given below: 

• Case Type: Select the Case Type for which the  under trial details have to be keyed in. 
• Case No. and Year: Enter the Case No. and the Year for which the  under trial details have to be 

keyed in. 
• Click on the Go button. The data entry fields to enter the details of the under trial are flashed on 

the screen. 
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In ViewAct link, Acts with the relevant Sections along with Punishment details are displayed as 
a dropdown below the link. 

• Petitioner/Respondent: The system will display the list of names of the accused to be remanded 
to the custody or to be released on bail. 

• Prison: The system will display the list of Prison Names where the accused is to be remanded. 

• Arrest Date: Select the Date of Arrest from the Date Control. 

• Custody Type: Choose whether a Judicial or Police Custody is awarded, to the under trial. 

If the Accused is already in Prison and is to be released on Bail, then on selection of the accused, 
the Date of Arrest, Type of custody and Total Number of Days spent  in Custody  is displayed 
automatically on the screen. 

• Bail Date: Select the Bail Date when the accused is released on Bail. 

2. Surety 1:  

When you enter  the Name of  the person giving Surety,  the database  is  searched using  the given 
name,  to check whether  the person with  the  same Name has given Surety  to  the Accused  in  the 
past. This helps the court to keep track of persons who are giving Surety and also helps to ensure 
that  no  person  is  giving  Surety  to  the  particular  accused  habitually.  The  amount,  property 
information and so on pertaining to the person giving Surety has to be keyed into the system. 

3. Surety 2:  

This option is used to enter the detailed information as mentioned above, about the second person 
giving surety to the accused. 
 

7.8.1. Under Trial Prisoner (Add) 
                  This option provides the facility to add the details of the Under Trial Prisoner details. 
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           Figure 225: Navigation for "Under Trial Prisoner Detail" screen 

To access the Under Trial Prisoner screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Under Trial Information sub menu followed by Under Trial Prisoner sub menu. 

(Refer Figure Number 225) 
3. When you click Under Trial Prisoner sub menu, “Under Trial Prisoner Detail” screen is 

displayed. (Refer to Figure Number 226) 

 

                           Figure 226: Under Trial Prisoner Details screen 

Procedure 

1. Select the case type that you want to add details of the under trial Prisoner, from the Case Type select 
box. 

2. Enter the case number of the selected case type in the Case No. field. 

3. Enter the year of registration in the Year. Click Go button. 

4. The system will display the View Act  link, Petitioner/Respondent select box, Type, Under Act/Section 
and Maximum Imprisonment fields. 
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  Figure 227: Under Trial Prisoner Details screen with View Act link 

5. Place the mouse pointer over the View Act  link to view the Acts with the relevant Sections along with 
Punishment details are displayed as a dropdown below the link. (Refer to Figure 227a) 
 

 

   Figure 227a: Under Trial Prisoner Detail screen with Act details 

6. Select  the  accused  to  be  remanded  to  the  custody  or  to  be  released  on  bail  from  the 
Petitioner/Respondent select box. 
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Figure 227b: Under Trial Prisoner Details screen with details 

8. Choose the Judicial or Police custody type by selecting its respective radio buttons. 

9. Select the name of the prison from the Prison Name select box. The Under Act/Section is displayed. 

10. Select the Date of Arrest from the calendar control. 

11. In Arrest Details; Select the Name of the Prison where the accused  is  lodged, Date of Arrest, and the 
Custody Type (Judicial or Police) 

12. In Custody Type: Choose whether a Judicial or Police Custody is awarded, to the under trial by selecting 
their respective radio buttons. 

13. If the accused  is already  in prison and  is to be released on bail then, when you select the accused, the 
Date of Arrest, Type of Custody and Total Number of Days spent in Custody is displayed automatically 
on the screen. 

 
   Figure 227c: Under Trial Prisoner Detail screen with details 
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15. Click Next, the system will to display the Surety1 tab. (Refer to Figure 227c) 

 
Figure 227d: Surety 1 tab 

16. Enter the Name of the person giving Surety to the Accused in the Surety Name field. 

17. Click Search, the system will load the View link. 

18. Place the mouse pointer on the View link to see the surety names for the selected case.  (Refer to 
Figure Number 227e) 

 
Figure 227e: Surety 1 tab with details 

19. Enter the UID Number in the UID No. text  box.  

20. Click Search, to search the details of the person giving Surety to the Accused.  
21. Enter Father’s Name of the person giving Surety to the Accused in the Father Name field. 

22. Enter the Property Details of the person giving Surety to the Accused in the Property Detail field. 
23. Enter the Surety Name and Property Details in local language also. 
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Figure 227f: Surety 2 tab 

25. Enter the Surety Name, UID Number, Fathers Name, Property Details, and the Surety Amount. 
26. To add more information, select the checkbox for Extra Information. The system will display the fields to 

add extra information of the Accused. (Refer to Figure Number 227g) 
 

 
Figure Number 227g: Surety tab with details 

27. Enter the Name of the Organization where the person giving Surety to the Accused is working. 

28. Enter the Age of the person giving Surety to the Accused 
29. Enter the land line phone number of the person giving Surety to the Accused in the Phone Number field. 

30. Enter the mobile number of the person giving Surety to the Accused in the Mobile Number field. 

31. Enter the Address of the person giving Surety to the Accused in the Address field. 
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33. Enter the Pin code of the person giving Surety to the Accused in the Pincode field. 
34. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 

Successful” 

35. The mandatory field is marked with an asterix (*). Please fill the mandatory details. 
 

7.8.2. Under Trial Prisoner Report 
This report provides the list of all the Under Trial Prisoners remanded in Judicial or Police Custody as 
on date. The Date of Arrest and the Type of Custody are also displayed in the report. 

 

         Figure 228: Navigation for "Under Trial Prisoner Report" screen 

To access the Under Trial Prisoner Report screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Under Trial Information by Under Trial Prisoner Report sub menu. (Refer Figure Number 

228) 
3. When you click Under Trial Prisoner sub menu, the system will display the “Under Trial Prisoner 

Report” screen with the View link. (Refer to Figure Number 229) 

 

                   Figure 229: Under Trial Prisoner Report with "View" link 

7. Click the View link. 
8. The Under Trial Prisoner Report is displayed. (Refer to Figure Number 230) 

    Page 240 of 494 

 

Click “Under Trial 
Prisoner Report” 
submenu   

Navigation 
pane 

View link



Court User Manual 

9. The Report will display the details given below: 
• S.No. (Serial Number)  
• Case Number 
• Accused Name  
• Date of Arrest  
• Custody Type 

 

                                     Figure 230: Under Trial Prisoner Report 

10. The mandatory field is marked with an asterix (*). Please fill the mandatory details. 

7.8.3. Under Trial Prisoner Release Report 
This report provides  list of all  the Under Trial Prisoners remanded  in  Judicial or Police Custody as on 
date. It also shows the maximum quantum of Imprisonment available under the relevant section, under 
which the Accused  is charged, and the number of days the accused has actually spent  in the Prison.  If 
the remand period is more than the maximum imprisonment that the accused can undergo, under the 
given section, then the accused name  is shown  in Red  in the report. This  information assists the Judge 
while granting bail to the accused. 
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          Figure 231: Navigation for "UT Prisoner Release Report" screen 

To access the Under Trial Prisoner Release Report screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu on the navigation pane. 
2. Then,  click  the Under  Trial  Information  sub menu  followed  by Under  Trial  Prisoner Release 

Report sub menu. (Refer Figure Number 231) 
3. When  you  click  Under  Trial  Prisoner  Release  Report  sub menu,  the  “Under  Trial  Prisoner 

Release Report” screen with the View link is displayed. (Refer to Figure Number 232) 

 

                Figure 232: Under Trial Prisoner Release Report with "View" link 

4. Click the View link. 
5. The Under Trial Prisoner Release Report is displayed. (Refer to Figure Number 233) 
6. The Report will display the details given below: 

• S.No. (Serial Number)  
• Case Number  
• Accused Name  
• Date of Arrest  
• Custody Type  
• Maximum Punishment 
• Number of Days in Prison 
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                                Figure 233: Under Trial Prisoner Release Report 

7. The mandatory field is marked with an asterix (*). Please fill the mandatory details. 

7.8.4. Under Trial Prisoner Half Release Report 
This report provides list of all the Under Trial Prisoners remanded in Judicial or Police Custody as on 
date.  It  also  shows  the maximum  quantum of  Imprisonment  available under  the  relevant  section, 
under which the Accused  is charged, and the number of days the accused has actually spent  in the 
Prison.  If half of the remand period  is more than the maximum  imprisonment that the accused can 
undergo,  under  the  given  section,  then  the  accused  name  is  shown  in  Red  in  the  report.  This 
information assists the Judge while granting bail to the accused.   

 

       Figure 234: Navigation for “Under Trial Prisoner Half Release” screen 

 
To access the Under Trial Prisoner Half Release Report screen, follow the steps given below: 
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1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Under Trial Information sub menu followed by Under Trial Prisoner Half Release 

Report sub menu. (Refer Figure Number 234) 
3. When you click Under Trial Prisoner Half Release Report sub menu, the “Under Trial Prisoner 

Half Release Report” screen with View link is displayed. (Refer to Figure Number 235) 

 

    Figure 235: Under Trial Prisoner Half Release Report with "View" link 

4. Click the View link. 
5. The Under Trial Prisoner Half Release Report is displayed. (Refer to Figure Number 235) 
6. The Report displays the details given below: 

• S.No. (Serial Number)  
• Case Number  
• Date of Arrest  
• Custody Type  
• Maximum Punishment 
• Half Punishment 
• Number of Days in Prison 

 

 

                        Figure 236: Under Trial Prisoner Half Release Report 

7. The mandatory field is marked with an asterix (*). Please fill the mandatory details. 

7.8.5. Under Trial Prisoner Released Report 
In this section you can view the released report of the under trial prisoner till the current   date. 
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    Figure 237: Navigation for "UT Prisoner Released Report" screen 

To access the UT Prisoner Released Report screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Under Trial Information sub menu followed by UT Prisoner Released Report sub 

menu. (Refer Figure Number 237) 
3. When you click UT Prisoner Released Report sub menu, the “Under Trial Prisoner Released 

Report” screen with View link is displayed. (Refer to Figure Number 238) 

 

Figure 238: Under Trial Prisoner Released Report screen 

4. Click the View link. The Under Trail Prisoner Released Report till the current date is displayed. 
(Refer to Figure Number 239) 
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                 Figure 239: Under Trial Prisoner Released Report 

 
5. The Report displays the details given below: 

• S. No. (Serial Number)  
• Case No. (Number)  
• Accused Name 
• Date of Arrest  
• Date of Bail Order 
• Custody Type 
• Maximum Punishment 
• Number of Days in Prison 

8. The mandatory field is marked with an asterix (*). Please fill the mandatory details. 

 

7.8.6. UT Prisoner Query 
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                   Figure 240: Navigation for "Prisoner Info" screen 

To access UT Prisoner Query screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Under Trial Information sub menu followed by UT Prisoner Query sub menu. 

(Refer Figure Number 240) 
3. When you click UT Prisoner Query sub menu, the “Prisoner Info ” screen with View link is 

displayed. (Refer to Figure Number 241) 

 

                                         Figure 241: Prisoner Info 

4. Select the case type, case no. and year for which you want to query the prisoner details, from 
the Case Type select box, Case no. and year text  boxes respectively. 

5. The Petitioner/Respondent select box is displayed. (Refer to Figure Number 241a) 
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Figure Number 241a: Prisoner Info screen with details 

6. Select the petitioner or the respondent from the Petitioner/Respondent select box. 

7. The report showing the details of the prisoner for the selected case type is displayed. (Refer to 
Figure Number 241b) 

 

Figure Number 241b: Prisoner details 

8. The report displays the details given below: 

• Date of Arrest 
• Date of Bail Order 
• Release Date 
• No. (Number) of Days in Prison 

• Total (total number of days in Prison) 

9. The mandatory field is marked with an asterix (*). Please fill the mandatory details. 

 

 

 

 

 

7.8.7. Update Release Date  
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                    Figure 242: Navigation for Update Release Date" screen 

To access the Update Release Date screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Under Trial Information sub menu followed by Update Release Date” sub menu. 

(Refer Figure Number 242) 
3. When you click Update Release Date sub menu, the “Update Release Date” screen is displayed. 

(Refer to Figure Number 243) 
4. By default, the current date is displayed in the From Date and To Date fields. You can select 

another date from the calendar control. 

 

                             Figure 243: Update Release Date screen 

5. Select the date in From Date and To Date from the calendar control and click Go. 
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Figure Number 243a: Update Release Date with details 

6. The result form is displayed with the details given below :  

• Sr.No. (Serial Number) 

• Case No. (Number) 

• Party Name 

• Date of Bail Order 

• Release Date calendar control 
7. Here you can update  the Release Date. To update  the  release date;  select  the date  from  the 

calendar control in the Release Date column. 

8. Click  Submit  to  save  the  information  into  the  system.  The  system will  display  the message, 
“Addition Successful”.   

9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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7.9. Dormant or Sine Die  

Dormant 

In  case of a Criminal  case,  if  the accused  is absconding or  is  in  an unsound  state of mind and  if  the 
presence of  the accused  in  the court  cannot be  secured within a year  from  the date of charge  sheet 
/complaint then, such cases are listed as Dormant. 
 

  Sine Die 

If the Civil matter cannot be heard for the next three months then, it is listed as Sine Die. The list is to be 
periodically verified by the judge so that such cases can be taken off the list. 

7.9.1. Dormant Report 
             This option provides the facility to list a case as Dormant or SineDie.  

 

              Figure 244: Navigation for “Dormant Report” screen  

To access the Keep on Dormant or SineDie screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu on the navigation pane. 
2. Then,  click  the Dormant or SinDie  sub menu  followed by Dormant Report  sub menu.  (Refer 

Figure Number 244) 
3. When you Click Dormant Report sub menu, the “Dormant Report” screen with the View link is 

displayed. (Refer to Figure Number 245) 
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                            Figure 245: Dormant Report screen 

4. Click the View link. The Dormant Report is displayed. (Refer to Figure Number 246) 
 

 

                                  Figure 246: Dormant Report 

5. The Dormant Report displays the details given below: 

• S.No. (Number) 

• Date on which case is put on Dormant file 

• Case No. (Number) 

• Party Name 

• Next Date 

• Date when the case is transferred to the record room 

• Date when papers are destroyed 

• Remarks 
6. The mandatory fields are marked with an asterix (*). Please fill the mandatory details.  
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7.9.2. SineDie Report 
  This Report will display the list of SineDie cases for the selected period.  

 

                      Figure 247: Navigation for “SineDie Report” screen 

To access the SineDie Report screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then,  click  the  Dormant  or  SinDie  sub menu  followed  by  SineDie  Report  sub menu.  (Refer  Figure 

Number 247) 
3. When you Click SineDie Report sub menu, the “SineDie Report” screen with the View link is displayed. 

(Refer to Figure Number 248) 

 

                              Figure 248: SineDie Report with View link 

4. Click the View link.  

5. The SineDie Report is displayed. (Refer to Figure Number 249).  
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                                                   Figure 249: SineDie Report 

6. The Report will display the details given below  

• S.No. (Serial Number) 

• Date on which case is put on Sine‐Die 

• Case Number 

• Party Name  

• Next Date 

• Date when the case transferred to the record room 

• Date when papers are destroyed 

• Remarks 
7. The mandatory fields are marked with an asterix (*). Please fill the mandatory details. 

7.9.3. Update Dormant/SineDie  
Once the matter is put on the Dormant/Sine Die list, it is to be listed on a separate board for review, 
if the matter has to be taken up for proceedings. However it is not listed in the daily proceedings or 
in the cause list. The next date (Date after 3 months) is given automatically by the system. You can 
override  the  default  date  by  selecting  the Next Date  from  the  calendar  control  (can  be  used  if 
default date falls on holiday). 

Note:  In order  that  such  cases are not  listed as undated  cases,  it  is necessary  that we use  the 
Dormant/Sine Die option when ever required. 
 
IMPORTANT: Use the “Taken on Board” option to convert the Dormant/Sine Die case as a regular 
hearing (i.e. the case is to be listed in the cause list for the purpose of hearing) 
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            Figure 250: Navigation for "Update Dormant/SineDie" screen 

 
To access the Update Dormant/SineDie screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click  the Dormant or SinDie sub menu  followed by Update Dormant/SineDie sub menu.  (Refer 

Figure Number 250) 
3. When you Click Update Dormant/SineDie sub menu, the “Update Dormant/SineDie” screen with Civil 

as the selected option is displayed. (Refer to Figure Number 251) 
4. Here you can Update Dormant/Sine Die or Restore Dormant/Sine Die.  
5. By default Update Dormant/Sine Die is displayed as the selected option where you can update the Next 

date. 
6. To restore the case marked as Dormant or Sine Die, select the radio button for Restore Dormant/Sine 

Die. 
7. Also, you can view the report for Civil and Criminal cases.  By default, Civil is displayed as the selected 

option. This will display the report for Civil cases. 
8. For Criminal cases, select the Criminal radio button. 
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                               Figure 251: Update/Dormant SineDie screen 

9. The Update/Dormant SineDie screen with Civil cases as the selected option is displayed. 
10. To update Criminal Cases, Select the radio button for Criminal. 
11. Click Submit. The form with Case Number, Old Date and Next Date is displayed 
12. To Update the Report, Select the Next Date with the help of calendar control. 
13. Click Submit button. 

 

 

                                       Figure 251a: Update/Dormant Sine Die screen with details 

14. For Criminal Cases, the system will display the Report for Criminal cases. 

15. Similarly to Update the Report, Select the Next Date with the help of calendar control. 

Restore Dormant/Sine Die 

16. Select the Restore Dormant/Sine Die radio button. The Restore Dormant/Sine Die screen is displayed. 

 

                    Figure 252: Restore Dormant/Sine Die screen 

 
17. Select the case type from the Case Type select box. 
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19. Enter the year of registration  in the Year field and click Go. The details that exist for the selected case 
type is displayed. (Refer to Figure Number 252a) 

 

Figure Number 252a: Restore Dormant/Sine Die screen with details 

20. Select the Purpose of Listing from the Purpose of Listing select box. 

21. Select the Sub Purpose from the Sub Purpose select field. 

22. Select the Date of Hearing from the calendar control. 

23. Select the time slot from the Time Slot select box. 

24. Click Submit to save the data into the system.  
25. The mandatory field is marked with an asterix*. Please fill the mandatory details. 

 

7.10. Not Before Me or Retain  

When the case is allocated to the Judge, the Judge on reviewing the case may direct it to be transferred 
to another Judge. 

Not Before Me: When the case  is allocated to the Judge, the Judge on reviewing the case, may direct, 
that the case should not be  listed before him or her because of valid reasons (for example: When the 
Judge  is  related personally  to  the  case or  the  Judge has passed  judgment on  the  same case  in  lower 
court and  is now sitting  in the appeal  for the same case to name a few reasons towards directing the 
case to another judge). Under such circumstances the Judge notifies the case as “Not before Me”.  

The case is further transferred by the Order of the Principal Judge to another Judge using the “Transfer 
of case” option. 
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has been notified by the Judge as not to be listed before him or her. 
 

Part Heard  (P.H.): When  the case hearing  is  in progress, and  the matter  is “Partly Heard”, and when 
there  is  routine  shuffling  of  the  cases,  there  is  a  possibility  that  the  Part  Heard  matter,  may  be 
transferred from one Judge to another. This may delay the process as the complete hearing may have to 
re‐start before the new Judge. To avoid this, and to keep the matter with him or her, Judge may mark 
the matter as Part Heard. 

The tag of “Part Heard (P.H.)” and the name of the concerned Judge, is attached to the case.  This tag 
will alert the transferring officer that this case has been notified by the Judge as a “Part Heard” matter 
and may not be transferred to any other Judge. 

 

             Figure 253: Navigation for "Not Before Me or Retain" screen 

To access the Not Before Me or Retain screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Not Before Me or Retain sub menu. (Refer Figure Number 253) 
3. When you Click Not Before Me or Retain sub menu, the “Not/ P.H. Before Me” screen is displayed. 

(Refer to Figure Number 254) 
4. By default Civil is displayed as the selected option. For Criminal cases, select the Criminal radio button.  
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                          Figure 254: Not/P.H. Before Me screen 

Procedure   

1. Select the case from the Case No. select box. The name of Petitioner and Respondent of the selected 
case type is displayed. (Refer to Figure Number 255) 

 

Figure 255: Not/P.H Before Me screen with the name of Petitioner and Respondent name 

2. Choose the status of the case as Not/P.H. Before Me or Part Heard by selecting their respective radio 
buttons. 

3. Select the Judge Name from the select box and Click   button. 

4. The selected Judge Name is displayed in the Judge Name field. 

5. Click Submit to save the data into the system. The system will display the message, “Updated 
Successfully” 

6. The mandatory field is marked with an asterix*. Please fill the mandatory fields. 

7.11. Index Register  
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7.11.1. Index Register 
 

                 This option is used to generate the Index Register of a particular case.  

 

                    Figure 256: Navigation for "Index Register" screen 

To access the Index Register screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Index Register sub menu. (Refer Figure Number 256) 
3. When you Click Index Register sub menu, the “Index Register (Add)” screen is displayed. (Refer to 

Figure Number 257) 
4. The system will by default display Case Number and Civil as the selected option. 
5. For cases of current date; select the radio button of “Today’s Cases”. 
6. If you want to add the Index Register for Criminal cases; select the radio button for Criminal cases.  
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                              Figure 257: Index Register (Add) screen 

Procedure 

1. Select the case type from the Case Type select box. 
2. Enter the case number of the selected case type in the Case No. field.  
3. Enter the year of registration in the Year field. 
4. Click Go. The Petitioner Name, Respondent Name and Serial Number of Paper are displayed. (Refer to 

Figure Number 258) 
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    Figure 258: Index Register with Petitioner and Respondent Name 

5. Select the Description of the Paper and its Date from the Description of the Paper and its Date select 
box or enter details of the Other Document, in case of other documents. 

6. Select the Date when the paper was filed or put up in the case with the help of calendar control. 

7. Enter the Number of Parts of the record to which the paper appertains. 

8. Enter the Alphabetical or Numerical Marks of The Exhibits Filed. (in local language also) 

9. Enter Remarks if there are any. (In local language also). 

10. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful” 

11. The mandatory fields are marked with an asterix(*). Please fill all mandatory fields. 

7.11.2. Index Register Report 
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                        Figure 259: Navigation for Index Register Report 

To access the Index Register Report screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Index Register sub menu followed by Index Register Report. (Refer Figure Number 259) 
3. When you Click Index Register Report sub menu, the “Index Register (Report)” screen with civil as the 

selected option is displayed. (Refer to Figure Number 260) 

 

                                   Figure 260: Index Register screen 

Procedure 

1. By default, Civil is displayed as the selected option. For Criminal Cases, select the Criminal radio button. 
The system will load the cases in the Case No. select box according to the selection. 

2. Select  the case  type  from  the Case No. select box. The Petitioner and  the Respondent Name  for  the 
selected case type is displayed. 

3. Click View. The system will load the View link. (Refer to Figure Number 261) 
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                            Figure 261: Index Register with View link 

4. The Index Register is displayed. (Refer to Figure Number 262) 

 

                                              Figure 262: Index Register 

5. The Index Register will display the details given below: 

• Serial No. of the Paper 

• Description of the Paper and its Date 

• Date when the paper was filed or put up in the case 

• Number of Parts of the Record to which the Paper appertains 

• Alphabetical or Numerical Marks of the Exhibits Filed 

• Remarks 

6. The mandatory fields are marked with an asterix(*). Please fill all mandatory fields. 
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7.12. (IA) Interlocutory Application Reports  

This feature provides the facility to view the Interlocutory Application (IA) Status Report. 

7.12.1. IA Status Report 
The  IA  Status Report displays  the  status of  the  IA  that has been  filed  in  the  selected Case.  In  this 
report the system will display the IA status details given below for the selected case. 

• Total Number of IA’s filed in the selected Case 

• IA Number, Provision of Law  

• Party Which Made The Application 

• Date of Filing 
• Date On Serving Notice On The Contested Parties 
• Date on which Heard/Next Date of Listing 
• Date of Order 
• Whether Prayer Granted 

 

                 Figure 263: Navigation for "IA Status Reports" screen 

To access the IA Status Report screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the IA Report sub menu followed by IA Status Report. (Refer Figure Number 263) 
3. When you Click IA Status Report sub menu, the “IA Status Report” screen is displayed. (Refer to Figure 

Number 264) 
4. By default, Civil is displayed as the selected option. For Criminal cases, select the Criminal radio button. 
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                                       Figure 264: IA Status Report screen 

Procedure 

1. Select the Criminal radio button if you want the IA Status Report for Criminal cases. 
2. Select the case type from the Case Type select box. 
3. Enter the case number in the Case No. field.  
4. Enter the year of registration in the Year field 
5. Click Go. The system will load the View link. (Refer to Figure Number 265) 

 

                       Figure 265: IA Status Report with "View" link 

6. Click the View link. 

7. The IA Status Report is displayed. (Refer to Figure Number 266) 
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                                         Figure 266: IA Status Report 

8. The IA Status Report displays the details given below: 

• IA Number 
• Provision of Law  
• Party Which Made The Application 
• Date of Filing 
• Date On Serving Notice On The Contested Parties 
• Date on which Heard /Next Listing Date 
• Date of Order  
• Whether Prayer Granted 

9. The mandatory fields are marked with an asterix(*). Please fill all mandatory fields. 
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7.13. Call For Records 

 

                    Figure 267: Navigation for "Call for Records" screen 

To access the Call for Records screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Call for Records sub menu. (Refer Figure Number 267) 
3. When  you  Click  Call  for Records  sub menu,  the  “Call  for Records”  screen with  Civil  as  the  selected 

option is displayed. (Refer to Figure Number 268) 

 

                                       Figure 268: Call for Records screen 

Procedure 

1. By default Civil is displayed as the selected option. For Criminal cases, you have to select the Criminal 
radio button. The case types are loaded in the Case No.  selectbox according to the selection. 

2. Select the case for which you want to call the records from the Case Number select box. 
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3. The  Petitioner  Name,  Respondent  Name,  Lower  Court  Name,  Lower  Court  Case  Type/Case 
Number/Year, Date of Decision, and Record ID are displayed.  

4. The Record Id is autogenerated and is displayed by the system. 

5. In case there are records already present for the selected case, the system will display  those records in 
a table format with the details given below: 

• Record ID   
• Record Called   
• Call Date   
• Returnable Date   
• Returned Date  

 

                              Figure 269: Call for Records Report 

6. Give a name for the Records for the selected case type in the Record Called text box. 

7. Select the Call Date with the help of calendar control. 

8. Select the Returnable Date with the help of calendar control. 

9. Select the Returned Date with the help of calendar control. 

10. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful” 

11. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.14. Update First Hearing Date 
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               Figure 270: Navigation for "Update First Hearing Date" screen 

To access the Update First Hearing Date screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Update First Hearing Date sub menu. (Refer Figure Number 270) 
3. When you Click Update First Hearing Date sub menu, the “Update First Hearing Date” screen with the 

View link is displayed. (Refer to Figure Number 271) 
4. With this View link, you can view the Update First Hearing Date report of the current date. This report 

displays the list of cases for which the First Hearing Date is added on the current date.     
5. You can add the first Hearing Date for Bulk Cases or Individual Cases. By default Individual is displayed 

as the selected option. For bulk cases, select the Bulk radio button. 

 

                 Figure 271: Update First Hearing Date with "View" link 

Update First Hearing Date For Individual Case 

With this option you add the First Hearing Date for an Individual case. 

 

Procedure 
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1. By default Individual is displayed as the selected option.  

2. Select the case type for which you want to update the First Hearing Date, from the Case Type 
select box. 

3. Enter the case number of the selected case type in the Case No. field. 

4. Enter the year of registration in the Year field. 

5. Click Go. The Party Name (if present), Purpose of Listing, Next Date, and Time Slot select box are 
displayed. 

6. Select the Purpose of Listing from the Purpose of Listing select box.  

7. Select the next hearing date that you want to assign from the Next Date calendar control. 

8. Select the Time Slot that you want to assign from the Time Slot select box. 

 

Figure Number 271a: Update First Hearing Date with details 

9. Click  Submit  to  save  the  information  into  the  system.  The  system  will  display  the  message, 
“Addition Successful”.   

10. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

11. Click the View link to view the report which includes the list of cases whose hearing date is added 
on the current date. (Refer to Figure 271b) 
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Figure Number 271b: Update First Hearing Date report 

Update First Hearing Date For Bulk Cases 

It may be difficult for the user to update first hearing date for every individual case. This facility is provided for 
the court user to update the First Hearing Date for all such cases in Bulk. All cases where first hearing date is not 
given are displayed. 

 

                      Figure 272: Update First Hearing Date for Bulk Cases 

  Procedure 

1. Select the Bulk Cases radio button. 

2. Select the radio button for Civil or Criminal cases. The screen with the details given below is displayed: 

• S.No. (Serial Number)    
• Case Number   
• Party Name   
• Purpose/Stage   
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• Time Slot 
3. Select the Purpose/Stage, Next Date, and Time Slot to update the First Hearing details. 
4. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 

Successful” 

5. The mandatory field is marked with an asterix*. Please fill the mandatory fields. 

7.15. Witness Information  

This  feature  is used  for entering  the Witness  Information. When  the  list of witness  is  submitted,  the 
court  orders  for  examination  of witness  on  the  next  hearing  date.  The Witness may  represent  the 
Plaintiff or the Respondent. The Date of Examination, which  is the Next Hearing Date,  in that case  is 
automatically  displayed.  The  witness  information  entered  in  the  case  is  used  for  generating 
Summons/Notice to the witness. 

 

                Figure 273: Navigation for "Witness Information" screen 

To access the Witness Information screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  

2. Then, click the Witness Information sub menu. (Refer Figure Number 273) 

3. When you Click Witness Information sub menu, the “Witness Information” screen  is displayed. (Refer 
Figure Number 274) 

4. The  View  Previous  Parties  link  is  displayed.  This  link will  display  the  Previous 
Party names of the selected Case, when you place the mouse pointer over the link. 
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                             Figure 274: Witness Information screen 

You can enter the Witness Information of Civil cases and Criminal Cases by selecting their respective radio 
buttons. The cases are loaded according to the selection. Similarly, you can add Witness Information based on 
Case Number and Today’s Date options. 

1. Case Number 

To add Witness Information based on Case Number, follow the steps given below: 

1. Select the radio button for Case No. or Today’s Date.   

2. By default Civil is displayed as the selected option. For Criminal cases, select the Criminal radio 
button. 

3. Select the case type, from the Case Type select box. 

4. Enter  the  case  number  of  the  selected  case  type,  for which  you want  to  add  the Witness 
Information, in the Case Number field. 

5. Enter the year of registration in the Year field. 

6. Click Go. The Petitioner and the Respondent Name of the selected case type is displayed. 

7. Select the radio buttons for Plaintiff, Defendant or Court Name to know whether the witness is 
representing the Plaintiff, Defendant or Court. 
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9. Enter the Witness Name. (in local language also) 

10. Enter the Name of the Relation. (in local language also) 

11. Select the radio button for the Type of relation‐ Father, Mother Husband None or Other. 

12. The  system will  automatically  display  the  current  date  as  the Date  of  Examination.  You  can 
change the date with the help of calendar control. 

13. Enter the age of the Witness in the Age field.   

14. Enter the occupation of the Witness in the Occupation field.  

15. Enter Occupation in local language also. 

16. Enter the address in the Address field.  

17. Enter details such as Pincode, UID Number, Email, and Mobile Number. 

18.  Select District, Town, Ward, Taluka, and Village from the select box.  

19. Click Submit to save the data  into the system. The system will display the message, “Addition 
Successful” 

20. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.16. Judge Leave 

With this option, you can add the leaves the Judge have applied for. 

 

                         Figure 275: Navigation for "Judge Leave" screen 

To access the Judges Leave screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
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2. Then, click the Judges Leave sub menu. (Refer Figure Number 275) 
3. When you Click Judges Leave sub menu, the system will display the “Judge Leave (Add)” screen with the 

Court Number and Leave ID. (Refer to Figure Number 276). 

 

                                       Figure 276: Judge Leave (Add) screen 

7.16.1. Judge Leave (Add) 
With this option you can Add the Leave Details of the Judge. 

Procedure 
1. The Court Number and Leave ID are displayed by the system. (Refer to Figure Number 276) 
2. Select the name of the Judge from the Judge select box. 
3. The Designation of the Judge that you have selected is displayed. 
4. Select From Date and To Date with the help of calendar control. 
5. Select the radio button for Leave or Not Presided type of leave.  
6. Select the Half Day Leave check box, if the leave is a half day leave. 
7. Click Calculate Number of Days button, the total number of days applied for leave is displayed. 
8. Click Submit to save the data  into the system. The system will display the message, “Addition 

Successful” 

9. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.16.2. Judge Leave (Modify) 
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                            Figure 277: Judge Leave (Modify) screen 

Procedure 

1. Click the Edit icon  located on the upper right corner of the menu bar. 

2. The Judge Leave (Modify) screen is displayed. (Refer to Figure Number 277) 

3. The Court Number is displayed by the system. 

4. Select the Leave ID from the Leave ID select box. 

5. The information that already exists in the database is displayed.  (Refer to Figure Number 278) 

 

                                Figure 278: Judge Leave screen with details 

6. Now you can update or modify the required details. 
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8. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.16.3. Judge Leave (Delete) 
This option provides the facility to Delete or Undelete the added Judge Leave details that already 
exists in the system. 

 

                                  Figure 279: Judge Leave (Delete) screen 

Procedure  

1. Click Delete icon  which is located on the upper right corner of the menu bar.  

2. The Judges Leave (Delete) screen is displayed. (Refer to Figure Number 279) 

3. The Court Number is automatically displayed by the system. 

4. Select the Leave ID from the Leave ID select box. 

5. The existing Judge Leave details are displayed. (Refer to Figure Number 280) 

6. Select the Delete button to delete a Judge Leave details. The details though deleted will remain in the 
database and can be retrieved if required. 

7. Select the Undelete button to retrieve the deleted Judge Leave details. 

8. The system will display the message, “Deleted Successfully” for deleted cases. 
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                           Figure 280: Judge Leave screen with details 

The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.16.4. Judge Leave (Report) 
  This option provides the facility to view the Report including the Judge Leave details. 

 

                                      Figure 281: Judge Leave (Report) screen 

Procedure 

1. Select the Report icon . 
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2. The Judge Leave Report is displayed. (Refer to Figure Number 281) 
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3. Select the number of entries from the Show Entries  select box.  

Show Entries select box: The Show Entries select box provides the facility to view 10, 25, 50, and 100 
numbers of entries. The system will display the number of entries you select from the select box. (Refer to 
Figure given below) 

 

4. Search  box:  If  you want  to  search  a  specific  search  string,  then  enter  a  part  or whole  of  the  search 
condition, as the search criteria  in the Search box. The system will search using the search criteria and 
display the specific Judge Leave details in the report.   

5. The Search box is located above the table at the top right corner of the Judge Leave  Report.  

6. The Report will display the details given below: 

Leave ID    
Judge  
Designation 
From Date 
To Date   
Judge (in local language) 

7. You can sort the details of each column of the report. To sort, Click the arrow buttons placed towards the 
upper right corner of the table. You can sort the details in ascending and descending order. 

8. For example, to sort Leave ID column, Click the arrow   to sort the details of the column. (Refer to the 
Figure given below) 

.         Click to sort   

9. Click upper arrow to sort the Leave ID in ascending order and lower arrow for descending order. 

10. Click Previous to view the previous page and Next to view the next page. 

11. To Copy the Report, Click the  button. The Report will be copied to the clipboard. The system will 
display the message “Table Copied”.
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Figure 281a: Judges Leave report with details 

12. Click   button to save the Report in your desired destination. The system will display the “Save As” 
option. (Refer to Figure given below) 
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Figure 281b: Save as dialog box 

 

13. To Save the Report; Choose the destination such as Desktop or Documents, give a name to the Report in 
File Name text box, and Click Save. 

14. Click   button, to save the Report in excel format. Follow steps 13 for the same. 

 

 

 

 

 

 

 

 

    Page 282 of 494 

 

 



Court User Manual 

7.17. B Diary 

This option is used to view and print the B Diary. 

 

                               Figure 282: Navigation for "B Dairy" screen 

To access the B Diary screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  

2. Then, click the B Diary sub menu. (Refer Figure Number 282) 

3. When you Click B Diary sub menu, the “B Diary” screen is displayed.  

4. Select the case type from the Case Type select box. 

5. Enter the Case Number, Year, and Click Go button. 

6. The system will load View link. (Refer to Figure Number 283) 

 

 

                                   Figure 283: B Dairy screen with View link 

7. Click the View link, the report with the details given below are displayed: 
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• S.No. (Serial Number)  
• Case No./IA No.  
• Date  
• Proceedings 

 

 

                                                         Figure 284: B Dairy 
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7.18. Incharge or Judge on Leave Proceedings 

 

             Figure 285: Navigation for Incharge or Judge on Leave Proceeding 

To access the Incharge or Judge on Leave Proceeding screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  

2. Then, click the Incharge or Judge on Leave Proceedings sub menu. (Refer Figure Number 285) 

3. When you Click the Incharge or Judge on Leave Proceedings sub menu, the “Incharge or Judge on 
Leave Proceeding” screen with Disposal as the selected option is displayed. (Refer to Figure Number 
286) 

 

            Figure 286: Incharge or Judge on Leave Proceeding 

Procedure 
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1. By default, Disposal is displayed as the selected option. For Daily, select the Daily radio button.    

2. Select the leave from the Judge Leave select box.   

3. By default, the system displays Civil as the selected option. The cases are loaded in the Case No. select 
box according to the selection. 

4. Select the radio button for Criminal, if you want the system to load criminal cases. 

5. Select the case from the Case Number select box. 

6.  The names of Petitioner and Respondent of the selected case are displayed. 

7. Select the Judge Incharge from the Judge Incharge select box. 

8. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful”.  

9. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.19. Balance Court Fees 

Sometimes the court directs the proceedings to be carried out even if the entire court fees are not paid. 
The Court directs  that  the balance  fee may be paid by a particular date. The  facility  is used  to record 
such directions of the court and also record the date by which this fee is to be paid.  

 

                  Figure 287: Navigation for "Balance Court Fee" screen 

To access the Balance Court Fee screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Balance Court Fee sub menu. (Refer Figure Number 287) 
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3. When you Click Balance Court Fee  sub menu,  the “Balance Court Fee”  screen  is displayed.  (Refer  to 
Figure Number 288) 

 

                              Figure 288: Balance Court Fee screen 

Procedure 

1. By default Civil is displayed as the selected option. The civil cases are loaded in the Case No. select box. 
2. For Criminal cases, select the Criminal radio button. The criminal cases are loaded in the Case No. select 

box. 
3. Select  the  case  from  the  Case Number  select  box.  The  existing  information  for  the  selected  case  is 

displayed. (Refer to Figure Number 289) 
4. The  Petitioner Name,  Respondent Name,  Court  Fee  (fetched  from  the  filing  and  registration  form), 

Court Fee Paid, Deficit Fee, and Balance Fee Pay By Date are displayed. 

 

                           Figure 289: Balance Court Fee screen with details 

5. Select the Date to pay the Balance Fee with the help of calendar control  if the date  is other than the 
current date.(by default the current date is displayed as Pay by Date) 

6. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful”.  
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7.20. Victim Details 

This feature provides the facility to add Victim Details for Criminal Cases. Details such as Victim’s Name, 
Relation’s Name, Address, Gender, and other information can be added through this feature. 

 

                        Figure 290: Navigation for "Victim Details" screen 

To access the Victim Details screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Victim Details sub menu. (Refer Figure Number 290) 
3. When you click Victim Details sub menu, the “Victim Details” screen with Case Number as the selected 

option is displayed. (Refer to Figure Number 291) 
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                                            Figure 291: Victim Details screen 

Procedure: 

1. Select the radio buttons for Case Number or Filing Number. (By default the Case No. is displayed as the 
selected option.  

2. Select the case type from the Case Type select box. 
3. Enter  the case number or  filing number  in  the Case Number or Filing Number according  to  the  radio 

button selected and the year of registration or filing in the Year field. 
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                            Figure 292: Victim Details screen with details 

5. Enter the Name of the Victim in the Name field. (in local language also) 
6. Select the Gender of the Victim from the Gender option buttons. 
7. Select the Relation type with the help of their respective radio buttons. 
8. Enter the Name of the Relative in the Father/Mother/Husband Name field. (in local language also) 
9. Enter Address of the Victim in the Address field. 
10. Select District, Town, Taluka, Ward, and Village from their respective select box. 
11. Enter details like Passport Number, Pincode, Occupation, email id, Fax Number, UID Number, Country, 

Nationality, Caste, Age, Mobile Number, Phone Number, Advocate’s Name (in local language also)and 
Bar Registration Number of the Advocate. 

12. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful”.  
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7.21. Hide Party Name  
The citizen  interface  like Cause Lists, Kiosks, Web site etc. display all the party names that are entered 
for a case. However in certain cases, the Judge may order to keep this personal information of parties as 
confidential. It may also be statutorily essential to hide the party names.  
For example, Cases where accused  is a Juvenile which  is conflicting the  law,  in such cases, this feature 
provides the facility to hide the party names. Case may be selected from today’s cases or individual case 
number can be given for which the party names are to be hidden. The system will display all the Party 
Names.  
When you mark  to hide a party name  then  the party names are  shown as masked “xxxxxxx” on  the 
citizen interface.  
When you would  like to mark an entire Establishment (Like Family Court or Juvenile Justice Board) to 
hide  the parties,  then  the system by default will hide all  the Party Names  in all  the cases  filed  in  that 
establishment.  

 

 

                              Figure 293: Navigation for "Hide Parties" screen 

To access the Hide Party Names screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Hide Party Names sub menu. (Refer Figure Number 293) 
3. When you Click Hide Party Names sub menu, the “Hide Parties” screen with Case Number as the 

selected option is displayed. (Refer to Figure Number 294) 
4. Using this option, you can hide party names based on Case Number and Today’s Date options. 
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                            Figure 294: Hide Parties screen with ‘Case Number’ option 

Procedure  

Hide Parties using Case Number option 

Follow the steps given below to hide Party Names using Case Number option: 

1. Select the radio button for Case Number option. Select   the Case Type from the Case Type select box. 

2. Enter the Case Number and Year. 

3. Click Go button.  The  system will  display  the  list  of Party Names present  in  the  selected  Case  Type. 
(Refer to Figure Number 295) 

 

                      Figure 295: Hide Parties screen with Party Names 
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4. Select the check box of one or more Party Names that you want to hide for the selected Case. (Refer to 
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               Figure 296: Hide Parties screen with Party Names 

5. Click Submit to save the data into the system. The system will display the message, “Addition 
Successful”.  

6. The mandatory field is marked with an asterix(*). Please fill the mandatory fields.    

 

1. Hide Parties using Today’s Date option 

Follow the steps given below to hide Party Names using Today’s Date option: 

1. Select the radio button for Today’s Date. 

2. The system will display the radio buttons for Civil and Criminal options and the Case Number 
select box.  

3. If you choose  the Civil  radio button,  then  the  system will  load  the Case Numbers of  the Civil 
cases. 

4. If you  choose  the Criminal  radio button,  then  the  system will  load  the Case Numbers of  the 
Criminal cases. 

 

           Figure 297: Hide Parties screen with 'Today's Date' option 

5. Select the radio buttons for Civil or Criminal cases. The system will load cases according to your 
selection. 

6. Select  the Case Number  from  the  select box. The  system will display  the  list of Party Names 
present in the selected Case Number.  
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8. Click Submit to save the data  into the system. The system will display the message, “Addition 
Successful”.  

9. The mandatory field is marked with an asterix*. Please fill the mandatory fields. 

2. Hide Parties using Case No. option 

Follow the steps given below to hide Party Names using Case No. option: 

1. Select the case type from the Case Type select box. 

2. Enter the case number  for which you want to hide the party names of the selected case, type in 
the Case No. field. 

3. Enter the year of registration in the Year field. 

4. Click Go. (Refer to Figure Number 298) 

 

                            Figure 298: Hide Parties using Case No. option 

5. The  list  of  the  Party  Name  is  displayed.  Use  the  scroll  bar  to  see  all  the  names.                  
Select  the check box of  the Party Names  that you want  to hide  for  the  selected case 
type. 

6. Click  Submit  to  save  the  information  into  the  system.  The  system  will  display  the 
message, “Addition Successful”.   

7. .All  the mandatory  fields  are marked with  an  asterix  (*).  Please  fill  all mandatory 
fields. 
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7.22. Linked Cases 

This feature provides the facility to club together similar type of cases for a common hearing or disposal 
etc.  

For example, Cases having the same Party, same Accident Date etc. need to be clubbed together for a 
common hearing, disposal etc.  

Using  the  “Case  Type  Label” option  in  the Master module,  you  can define  the  extra  labels  that  are 
required  for  that  particular  Case  type.  This  information  is  captured  during  “Case  Extra  Info” 
(Registration module).  

For example, If the Case type  is M.A.C.P. then, we can capture extra  information  like Vehicle number, 
License Number etc. using the “Case Extra Info” (Registration module) option. When the Case Type  is 
selected,  the  extra  labels  defined  in  the  “Case  Type  Label”  option  for  that  particular  Case  type  are 
displayed  in  the  list,  for  example,  in  case  of M.A.C.P.  cases,  the  vehicle  number,  license  etc. will  be 
displayed in the list box.  

Select the label on which the search has to be performed and enter the search string in the Search box. 
Click on the “Go” button, to display the Cases satisfying the search criteria on the screen. 

These  cases  are  grouped  together.  These  cases  can  be  linked  together  by  clicking  on  the  respective 
checkboxes. In case of linked cases we observe the following: 

• If the case is transferred then, all the cases linked with that case are transferred automatically to 
the same Judge. 

• If the case is disposed off, all the cases linked with that case are disposed off automatically. 

• If one of the cases  is given a particular Next Date then, all the cases  linked with that case are 
given the same Next Date. 

 

 

                             Figure 299: Navigation for "Linked Cases" screen 
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To access the Linked Cases screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Linked Cases sub menu. (Refer Figure Number 299) 
3. When you click Linked Cases sub menu, the “Linked Cases” screen with Case Number as the selected 

option is displayed. (Refer to Figure Number 300) 

 

                                       Figure 300: Linked Cases (Add) 

 
Procedure 

1. By default, Case No. is displayed as the selected option.  
2. To link cases using the FIR No. select the FIR radio button.  
3. Select the case type from the Case Type select box. 
4. Enter the case number, to link cases in the Case Number field. 
5. Enter the year of registration in the Year field. 
6. Click Go button. The Petitioner and the Respondent of the selected case type is displayed. (Refer to 

Figure given below 301) 
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7. To link a similar case to the selected case type selected in step 3, 4 and 5, select the case that you want 
to link, from the Case Type select box in the second block. (Refer to Figure Number 301a) 

 
                                                            Figure 301a: Linked Cases screen 

8. Select the case type from the Case Type select box. 
9. Enter the case number in the Case Number field. 
10. Enter the year of registration in the Year field. 
11. Click Go button. The Petitioner and Respondent name of the selected case type is displayed.  
12. Click Submit. The system will display the Main case and the cases linked to it in a table format. 
13. The details include the Case Type, Case Number, Year, Petitioner, and Respondent name of each case 

type. (Refer to Figure Number 301b)   

 
Figure Number 301b: Link cases to Main case 

14. To link more cases, repeat steps number 7, 8, 9 and 10 of the procedure. 

15. When  you  select  the  radio button  for  FIR Number option,  the  system will display  the Police Station 
Code, FIR Number, and Year fields. (Refer to Figure Number 301c) 

    Page 297 of 494 

 

Select the similar case 
to be linked to the 
Case selected in steps 1 
to 5.  



Court User Manual 

 
Figure Number 301c: Link cases using FIR No. 

16. Select the Police Station Code, Enter the FIR Number, Year, and Click Go.  
17. Click Submit to link the case to the main case. 
18. The mandatory fields are marked with an asterix(*). Please fill all mandatory fields. 

 

7.23. Update Case Information  
This  feature will provide  the  facility  to modify or update case  information entered  in  the Registration 
module. The system will display only those cases which are already registered by the user. The system 
will display all the case information in the 11 tabs. By default, the system will display the details of the 
Petitioner tab.  
This option is common for Modifying Registered Civil Cases as well as Criminal Cases. 
 

 

                   Figure 302: Navigation for "Case Registration" screen 
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To access the Update Case Information screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Update Case Information sub menu. (Refer Figure Number 302)  
3. When you click Update Case Information sub menu, the “Case Registration” screen is displayed. (Refer 

to Figure Number 303) 
 

 

                                         Figure 303: Case Registration screen 

4. In the Case Registration screen, there are 11 tabs for the process of Case Registration. (See highlighted 
area in figure number 303) 

5. By default, the details in the Petitioner tab are seen. (Refer to Figure Number 303) 
6. These tabs have been explained in detail in Case Registration section. 
7. Here you can update the information that has been added for the selected case. As you click Next, the 

next tab with all the added information is displayed. You can update the existing Case Information. 
8. In the last tab which is the Registration tab, click Save to submit updated the details. 
9. The mandatory fields are marked with an asterix(*). Please fill the mandatory fields. 

 

7.24. Admin Units 
This feature provides the facility to assign Admin Units to a Judge for a given time period. The options 
included are: 

1. Admin Units (Add) 
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4. Admin Units (Report)  

 

                            Figure 304: Navigation for "Admin Units" screen 

To access the Admin Units screen, follow the steps given below: 
1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Admin Units sub menu. (Refer Figure Number 304) 
3. When you click Admin Units sub menu, the “Admin Units (Add)” screen  is displayed. (Refer to Figure 

Number 305) 

7.24.1. Admin Units (Add) 
This option provides the facility to assign an Admin Unit to a Judge for a given period of time.  

 

 

Figure 305: Admin Units (Add) screen 

Procedure 

To Add an Admin Unit, follow the steps given below:  

1. Select the court name from the Court Name select box. 
2. The Admin Unit Sr. Number is displayed automatically. 
3. Select From Date and To Date with the help of calendar control. 

    Page 300 of 494 

 

Click “Admin 
Units” 
submenu   

Navigation 
pane 



Court User Manual 

4. Select the Type of Work from the Type of Work select box. 
5. Enter the number of Units. 
6. Click  Submit  to  save  the  data  into  the  system.  The  system will  display  the message,  “Addition 

Successful”.  
7. The mandatory field is marked with an asterix (*).Please fill the mandatory fields. 

7.24.2. Admin Units (Modify) 
This feature provides the facility to update or modify the already added Admin Units details.   

 

                                  Figure 306: Admin Units (Modify) screen 

Procedure: 

To modify the Admin Units follow the steps given below: 

1. Click the Edit icon  located on the upper right corner of the menu bar. The system will display 
the Admin Units (Modify) screen.   

2. Select the court name from the Court Name select box. 

3. Select the Admin Unit Sr. Number from the select box. 

4. The Admin Units that have been added for the selected court name is displayed.    

5. You can now modify the existing Admin Units details. 

6. Click Submit to save the data into the system. The system will display the message, “Addition 
Successful”.  

7. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.24.3. Admin Units (Delete) 
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                                      Figure 307: Admin Units (Delete) screen 

Procedure  

1. Click Delete  icon   located on  the upper  right  corner of  the menu bar. The Admin Units  (Delete) 
screen is displayed.  (Refer to Figure Number 307) 

2. Select the court name from the Court Name select box. 

3. Select the Admin Unit Sr. Number from the Admin Unit Sr. Number select box. 

4. The existing details of the Admin Units are displayed. 

5. Select  the  Delete  button  to  delete  an  Admin  Unit.  The  details  though  deleted  will  remain  in  the 
database and can be retrieved if required. 

6. Select the Undelete button to retrieve the deleted Admin Unit details. 

7. The system will display the message, “Deleted Successfully” for deleted cases. 
8. The system will display the message, “Undeleted Successfully” for the retrieved cases. 
9. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Deletion 

Successful”.  

10. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

7.24.4. Admin Units (Reports) 
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                                         Figure 308: Admin Units (Reports) 

1. Select the Report icon  located on the upper right corner of the menu bar. 

2. The Admin Units Report is displayed. (Refer to Figure Number 308) 

3. Show Entries select box: The Show Entries select box provides the facility to view 10, 25, 50, and 100 
numbers of entries. The system will display the number of entries you select from the select box. (Refer 
to Figure given below) 

 

4. Search box:  If you want  to  search  specific details  in  the Admin Unit  report,  then enter a part of  the 
name or the whole name as search criteria  in the Search box. The system will search using the search 
criteria and display the Admin Unit details in the report.   

5. The Search box is located above the table at the top right corner of the Admin Unit Report.  

6. The Report will display the details given below: 

a. Court Name 

b. Admin Unit Sr. No. 

c. From Date 
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e. Type of Work 

f. Units 

7. You can sort the details of each column of the report. To sort, Click the arrow buttons placed towards 
the upper right corner of the table. You can sort the details in ascending and descending order. 

8. For example, to sort Court Name column, click the arrow   to sort the details of the column. (Refer to 
the Figure given below) 

.         Click to sort   

9. Click upper arrow to sort the Court Name in ascending order and lower arrow for descending order. 

10. Click Previous to view the previous page and Next to view the next page. 

11. To Copy the Report, Click the  button. The Report will be copied to the clipboard. The system 
will display the message “Table Copied”. (Refer to Figure  number 308a) 

 

 

 

Figure Number 308a: “Table Copied” message 

12. Click   button to save the Report in your desired destination. The “Save As” window is displayed. 
(Refer to Figure Number 308b)  
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                                              Figure Number 308b: “Save As” dialog box 

13. To Save the Report; Choose the destination such as Desktop or Documents, give a name to the Report in 
File Name text box, and Click Save. 

14. Click   button, to save the Report in excel format. Follow step 13 for the same. 

 

7.25. Urgent Case 

             High Court / Supreme Court directs to disposed matter in stipulated period. Such matters called Time 

Bound matters or Urgent matters. Software provides facility to sort out the urgent matters so that disposal of that 

matter could be achieved on urgent basis. 

This feature provides the facility to mark a case as urgent.   
      To access the Urgent Case screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the Urgent Case sub menu. (Refer Figure Number 309)  
3. When you click Urgent Case sub menu, the “Urgent Case” screen is displayed. (Refer to Figure Number 

310) 
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Figure 309: Navigation for "Urgent Case" screen 

 

 

Figure 310 : Urgent Case Screen 

 
Procedure 

1. Select the case type from the Case Type select box. 
2. Enter the case number, of the selected case type in Case Number field. 
3. Enter the year of registration in the Year field. Click Go button. The Petitioner and the Respondent of 

the selected case type is displayed (Refer to figure no 311). 
4. Check the checkbox urgent, to make the matter urgent, and click on submit button to save the 

information in the system. System will display the message Modification successful. 
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Figure 311 : Urgent Case screen with details 

 

7.26. IA on Filing for Court User 
     This feature provides the facility to file an IA with the case.  
      To access the IA on Filing for Court User screen, follow the steps given below: 

1. On the Navigation pane, click the Case Proceeding menu.  
2. Then, click the IA on Filing for Court User sub menu. (Refer Figure Number 312) . 
3. When  you  click  IA  on  Filing  for  Court  User  sub menu,  the  “IA  on  Filing  for  Court  User”  screen  is 

displayed. (Refer to Figure Number 313). 
  

 

 

 

Figure 312: Navigation for "IA on Filing for Court User" screen 
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Figure 313 : IA on Filing For Court User screen 

 

Procedure 
1. By default, Civil is displayed as the selected option.  
2. Click on Criminal radio button to file an IA on Criminal case. 
3. Select the case type from the Case Type select box. 
4. Enter the case number, of the selected case type in Case Number field. 
5. Enter the year of Registration in the Year field. Click the Go button. The Petitioner, the Respondent and 

the Court no. of the selected case type is displayed (Refer to figure no 314). 
6. By default, system generated IA No. is displayed with the year. 
7. Enter the fields on first tab Interlocutory Application filing and click on next button, it will automatically 

jump to next tab Party Applying details (Refer to figure no 315). 

8. Check the checkbox against the party name and click on  this button, this will add the selected 
party from the left panel to the party applying details box. 

9. Select the main party by selecting the radio button in party applying details box; or else one can mention 
other main party by entering the name in given text box(Refer to figure no. 315). 

10. Repeat the step no 8 and 9 to select the Party against Details. 
11. After selecting the main parties click on next button. It will take to the next tab IA details (Refer to 

figure no. 316). 
12. After entering the fields click on next button, it will automatically go to the summary tab. 
13. Summary tab shows all the summary of the entered information (Refer to figure no. 317). 
14. Click on register ia button to register the IA. System will display the message Addition successful with IA 

filing no. 
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Figure 314 : IA on Filing for Court User screen with details 

 

Figure 315 : IA on Filing for Court User screen Party Applying Details Tab 
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Figure 316 : IA on Filing for Court User screen IA Details Tab 

 

Figure 317 : IA on Filing For Court User screen Summary Tab. 

 

7.27. IA Taken On Board 

In case of some urgency, the advocate may request the court to take up the matter on the current date, 
without waiting  for  the next date. On  the directions of  the court,  the matter can be  taken up on  the 
board. This taken on board option is used to prepone the hearing of the IA to the current date. The next 
date of  the  selected  IA will be  replaced by  the current date. The  IA can  then be viewed on  the Daily 
Board/Cause list and further proceedings in the court can take place. 
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Figure 318: Navigation for "IA Taken On Board" screen 

 

To access the IA Taken on Board screen, follow the steps given below: 

1. On the Navigation pane, click the Admin menu.  
2. Then, click the IA Taken on Board sub menu. (Refer to Figure Number 318). 
3. When you click IA Taken on Board sub menu, the  IA Taken on Board screen  is displayed. (Refer to 

Figure Number 319). 

 

 

Figure 319 : IA Taken On Board screen 

 

Procedure 

1. Select the case you want to take on board from the Case Type select box. 

2. Enter the case number from the Case No. Field. Enter the year of registration in the Year field. 

3. Click Go. The system will display the IA no. drop down list. (Refer to Figure Number 320). 

4. Select the IA from IA no. drop down list, and the system will display the details.  

5. The  details  displayed  are  Petitioner Name,  Respondent Name,  IAs  of  the  case, Next  Date,  Last 
Business Date, and Purpose of Listing. 

6. Select the IA from IA no. drop down list. 

7. Select the Sub Purpose from the Sub Purpose field. 
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8. Select the Date of Hearing from the calendar control. 

9. Click Submit to save the data into the system. The system will display the message, “Taken on Board 
Successfully”  

10. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

 

Figure 320 : IA Taken On Board screen with details 

 

8. Litigant Updations 
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8.1. Photo Upload 

 

                    Figure 321: Navigation for "Photo Upload" screen 

To access the Photo Upload screen, follow steps given below: 

1. On the Navigation pane, click the Litigant Updation menu.  
2. Then, click the Photo Upload sub menu. (Refer to Figure Number 321) 
3. When you click Photo Upload sub menu, the “Photo Upload” screen is displayed.  (Refer to Figure 

Number 322) 

 

                                 Figure 322: Photo Upload screen 

Procedure: 

1. Select the case type from the Case Type select box. 

2. Enter the case number of the selected case type, to upload a photo, in the Case No. field and year of the 
case in Year field and click Go. 
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                                        Figure Number 322a: Photo Upload screen with details  

3. The party names are loaded in the Party Name select box. 

4. Select the party name from the Party Name select box. 

5. To upload the photo, click Choose File button. The ‘Open’ dialog box is displayed. 

6. Select the destination from where you want to upload the photo. (Refer to Figure Number 322b) 

 

 

                Figure Number 322b: Select Destination from the Open dialog box 
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7. Select the jpg file and click Open. The chosen jpg file is displayed near the Upload field. (Refer to Figure 
Number 323) 
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                                   Figure 323: Photo Upload screen 

                     

8. When the upload is complete, it is displayed as 100 %.( Refer to Figure Number 323). 

9. Click the Upload button. The photo is uploaded for the selected Case Type.  

10. The mandatory fields are marked with an asterix(*). Please fill the mandatory fields.  

 

 

8.2. Extra Advocate  

8.2.1. Extra Advocate (Add) 
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This option provides the facility to enter the details of the additional Advocates engaged by the Litigant, 
during the proceedings of the case. The system will display all the Litigants involved in a case, when you 
enter the case number. Select the Litigant for whom the extra advocate details needs to be keyed in. 
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Figure 324: Navigation for "Extra Advocate" screen 

To access the Extra Advocate screen, follow the steps given below: 
1. On the Navigation pane, click the Litigant Updations menu.  
2. Then, click the Extra Advocate sub menu. (Refer Figure Number 324). 
3. When you click Extra Advocate sub menu, the system will display the “Extra Advocate (Add)” screen. 

(Refer to Figure Number 325). 

 
                            Figure 325: Extra Advocate (Add) screen 

Procedure 

1. Select the case type from the Case Type select box. 

2. Enter the case number of the selected case type in the Case No. field. 

3. Enter the year of registration in the Year field.  

4. Click Go button. The system will display the fields as shown in the figure number 325a. 

    Page 316 of 494 

 

Click “Extra 
Advocate” submenu   

Navigation pane  



Court User Manual 

 

Figure Number 325a: Extra Advocate screen with details 

5. Select the Petitioner or the Respondent Name from the Select Petitioner/Respondent name select box. 

6. The Type (Petitioner or Respondent) and the View link are displayed. 

7. Place the mouse pointer over the View link to see the Advocate Names of the selected case type. 

 

Figure Number 325b: Names of Extra Advocate 

8. Enter the Name of the Advocate in the Name of the Advocate field to add an extra advocate. You can 
enter the Name of the Advocate in local language also. 

9. Enter the Bar Registration Number of the Advocate in the Bar Registration Number field. 
10. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 

Successful”.  
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11. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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8.2.2. Extra Advocate (Modify) 

This option provides the facility to modify the Extra Advocate information, which is already saved in the 
system, if required. 

 

                               Figure 326: Extra Advocate (Modify) screen 

Procedure 

1. Click the Edit icon  located on the upper right corner of the menu bar. 
2. The Extra Advocate (Modify) screen is displayed. (Refer to Figure Number 326). 
3. Select the Case Type from the Case Type select box. 
4. Enter the Case Number and the Year. 
5. Click Go. The system will display the fields given below:     

• Select Petitioner/Respondent Name   

• Type 

• Name of Advocate     

• Bar Registration Number 

 

                        Figure 327: Extra Advocate screen with details 

6. Select the Petitioner/Respondent Name from the Select Petitioner/Respondent Name select box. 
7. The information already added for the selected case type is displayed.  
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8. You can now modify or update the required details 
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9. Click  Submit  to  save  the  data  into  the  system.  The  system will  display  the message,  “Modification 
Successful”.  

10. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

8.3. Legal Heir 

In Civil matters, in case of deaths, marriages & insolvency, it may be necessary to bring Legal Heirs on 
Record. When Legal Heirs are added, they are treated as normal Litigants. Legal Heirs can further be 
added to any of these Legal Heirs, if required. Facility to bring Legal Heir on record is provided in two 
tabs. 

1. Legal Heir Notification tab: 
In Legal Heir Notification, you notify the Party for whom Legal Heir is to be brought on the record. 

2. Legal Heir Addition tab: 
With Legal Heir Addition, you can add the Legal Heirs to the notified party. 

 

                               Figure 328: Navigation for "Legal Heir" screen 

 To access the Legal Heir screen, follow the steps given below: 

1. On the Navigation pane, click the Litigant Updations menu.  
2. Then, click the Legal Heir sub menu. (Refer Figure Number 328) 
3. When you click Legal Heir sub menu, the “Legal Heir” screen with Legal Heir Notification and Legal Heir 

Addition tab is displayed. 
4. By default the Legal Heir Notification tab is displayed.(Refer to Figure Number 329) 
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                                             Figure 329: Legal Heir screen. 

Legal Heir Notification tab 

Procedure 

1. By default the Legal Heir Notification tab is displayed. 
2. Select the Case Type from the select box. 
3. Enter the Case number of the selected case type in the Case No. field, for which the Legal Heirs 

are to be brought on the record. 
4. Enter the year of registration in the Year field. 
5. Click Go. The Party Names are displayed in the Party Name select box. 
6. Select the Petitioner or Respondent radio button.  
7. Select  the Party Name  for whom  the Legal Heir  is  to be notified. The  system will display  the 

Petitioner or Respondent Type in the Type field.   
8. Select the check box for Legal Heir to mark the selected Party Name as Legal Heir. 
9. Click Submit, the system will take you to the Legal Heir Addition tab. 

 
 
 
 

Legal Heir Addition tab 

Procedure 

1. The Case Type, Case Number, Year, and Nationality of the selected case are displayed. 

2. Select the Party Name from the Party Name select box. 

3. Enter the Name of the Legal Heir in Legal Heir Name field. 

4. Select the Type of Relation with the help of their radio buttons. (Father, Mother, Husband, or 
None/Other) 

5. Select the Gender of the Legal Heir with the help of their respective radio buttons. 
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6. Enter the Age of the Legal Heir in the Age field. 
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7. Select the Caste from the Caste select box. 

8. Enter the Name of the Advocate, Bar Registration Number, email, mobile number, Occupation, 
UID Number, Address, Pin code, Phone Number, and Fax Number. 

 

                                        Figure 330: Legal Heir Addition screen 

9. Select the District, Town, Ward, Taluka  and Village from the select box.  

10. You  can  add  Legal  Heir  Name,  Name  of  Relation,  Address,  and  Advocate’s  Name  in  local 
language also.  

11. Click Submit to save the data  into the system. The system will display the message, “Addition 
Successful”.  

12. The mandatory fields are marked with an asterix(*). Please fill all mandatory fields. 

8.4. Guardian or Attorney Info  

This option provides  the  facility  to enter  the Guardian or Power of Attorney details  for  cases which 
includes a Minor Litigant or wherever the Guardian or Power of Attorney has power to represent the 
case on behalf of the Litigant.  
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Power of Attorney. 
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                 Figure 331: Navigation for "Guardian or Attorney Info" screen 

To access the Guardian or Attorney Info screen, follow the steps given below: 
1. On the Navigation pane, click the Litigant Updations menu.  
2. Then, click the Guardian or Attorney Info sub menu. (Refer Figure Number 331) 
3. When you click Guardian or Attorney  Info sub menu,  the “Guardian or Attorney  Information  (Add)” 

screen with Guardian as the selected option is displayed. (Refer to Figure Number 332) 

 

 

8.4.1. Guardian or Attorney Info (Add) 

This option provides the facility to add Guardian or Power of Attorney details for cases which includes a 
Minor  Litigant or wherever  the Guardian or Power of Attorney has power  to  represent  the  case on 
behalf of the Litigant.  
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                    Figure 332: Guardian/Attorney Information screen 

Procedure 

A) Guardian Information 

1. By default the Guardian or Power of Attorney Information screen with Guardian as the selected 
option is displayed. (Refer to Figure Number 332) 

2. Select the Case Type for which you want to add the Guardian or Attorney information from the 
Case Type select box. 

3. Enter the Case Number of the selected Case type in the Case No. field. 
4. Enter the year of registration in the Year field. 
5. Click Go button. The system will  fetch  the Party Names and display  in  the Party Name select 

box.  
6. Select the party name from the Party Name select box. 
7. Enter the name of the Guardian in the Guardian Name field. 
8. Select the gender of the Guardian by selecting their respective radio button. 
9. Enter the age of the guardian in the Age field.  
10. Enter the email of the Guardian in the Guardian email field. 
11. The nationality of the Guardian is displayed as Indian by default. 
12. Enter the address of the guardian in the Guardian Address field. 
13. Enter alternate address of the Guardian in the Alternate Address field. 
14. Click Submit to save the data  into the system. The system will display the message, “Addition 

Successful”.  

15. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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Procedure 

1. Select the Power of Attorney radio button.   
2. The extra fields to add the Power of Attorney details are displayed. (Refer to Figure Number 332 a) 

 

Figure Number 332a: Guardian/Attorney screen with details 

3. Select the Case Type from the Case Type select box. 
4. Enter the Case Number of the selected case type in the Case Number field. 
5. Enter the Year of registration in the Year field. 
6. Click Go button. The system will fetch the Party Names and display  in the Party Name select box. 

Select the party name from the Party Name select box. 
7. Enter the name of attorney in the Attorney Name field. 
8. Choose the gender of the Power of Attorney by selecting their respective radio buttons. 
9. Enter the Age of the Attorney in the Attorney Age field.  
10. Enter the email of the Attorney in Attorney email field. 
11. The system will display the Nationality of Attorney as Indian by default. 
12. Enter the Address of the Attorney. 
13. Enter Alternate Address of the Attorney. 
14. Click  Submit  to  save  the  data  into  the  system.  The  system will  display  the message,  “Addition 

Successful”.  

15. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

8.4.2. Guardian or Attorney Info (Modify) 
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This option provides the facility to Modify the already added Guardian or Attorney details that already 
exists in the system.   
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                       Figure 333: Guardian or Attorney Info (Modify) screen 

Procedure 

1. Click the Edit icon   located on the upper right corner of the menu bar. 
2. The Guardian/Attorney Information (Modify) screen is displayed (Refer to Figure Number 333) 
3. Select the Case Type from the Case Type select box. 
4. Enter the case number in the Case Number field. 
5. Enter the year of registration in the Year field. 
6. Click Go button. The existing details of the Guardian or Attorney are displayed. 
7. You can now modify the required details 
8. Click Submit to save the data into the system. The message, “Modification Successful” is displayed.  

9. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

8.4.3. Guardian or Attorney Info (Delete) 
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This option provides the facility to Delete or Undelete a Guardian or Attorney information that already 
exists in the system.   
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                  Figure 334: Guardian or Attorney Info (Delete) screen 

Procedure 

1. Click the Delete icon  located at the upper right corner of the menu bar. 
2. The Guardian/Attorney Information (Delete) screen is displayed. 
3. Select the Guardian or Power of Attorney options with the help of their radio buttons. 
4. Select the Case Type that you want to delete from the Case Type select box. 
5. Enter the case number of the selected case type in the Case Number field. 
6. Enter the year of registration  in  the Year  field and Click Go. The details existing  in the system are 

displayed.   
7. Click the radio button of either Delete or Undelete option. 
8. In case of Delete option, the system will delete the Guardian/Attorney details of the selected Case 

Type. The system will retain the details in the database which you can retrieve if required. 
9. Click Undelete if you want to retrieve the details. 
10. Click Submit to save the details into the system. 
11. The system will display the message, “Deleted Successfully” for deleted cases. 
12. The system will display the message, “Undeleted Successfully” for the undeleted cases. 

13. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

8.5. Add Advocate Mobile Number 
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This feature allows you to add the mobile numbers of the advocates.  
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    Figure 335: Navigation for "Advocate Mobile No." screen 

To access the Add Advocate Mobile Number screen, follow steps given below: 

1. On the Navigation pane, click the Litigant Updation menu.  
2. Then, click the Add Advocate Mobile Number sub menu. (Refer to Figure Number 335) 
3. When you click Add Advocate Mobile Number sub menu, the Advocate Mobile Number screen is 

displayed.  (Refer to Figure Number 336) 

 

 

 

 

 

                       Figure 336: Advocate Mobile No. screen 

4. Select the case for which you want to add the mobile number of the advocate, from the Case No. field. 
5. Select the name of the advocate from the Name of Advocate select box. 
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6. Enter the mobile number of the advocate in the Mobile No. field. 
7. Click  Submit  to  save  the  data  into  the  system.  The  system will  display  the message,  “Modification 

Successful”.  

8. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

8.6. Update Advocate Code   

With this feature you can update the Advocate code. 

 

       Figure 337: Navigation for "Update Advocate Code" screen 

 

To access the Update Advocate Code screen, follow steps given below: 

1. On the Navigation pane, click the Update Advocate Code menu.  
2. Then, click the Update Advocate Code sub menu. (Refer to Figure Number 337). 
3. When you click Update Advocate Code sub menu, the Update Advocate Code screen is displayed.  

(Refer to Figure Number 338). 
4. You can update or Change Advocate for the case, by default update advocate code is displayed as the 

selected option. 
5. You can update the Advocate Code for Civil and Criminal case. By default, Civil is displayed as the 

selected option.  
6. If you want to update Advocate Code for criminal cases, select the Criminal radio button.   
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                    Figure 338: Update Advocate Code screen 

Procedure 

1. Select the case, for which you want to update the Advocate Code from the Case No. select box. 

2. Select the name from the Name of Advocate select box. 

3. When you select the name, the Advocate’s name is displayed. 

 
         Figure 339: Update Advocate Code screen with details 

4. Enter the Bar Registration of the Advocate in the Bar Registration Number field. 

5. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful”.  
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Figure 340: Update Advocate Code screen with Change Advocate details 

7. Select the case type from the Case Type select box. 

8. Enter the case number in the Case Number field. 

9. Enter the year of registration in the Year field. 

10. Click on Go button , the system will display the drop down of parties. 

11. Select the Name of party from the drop down for which you want to change the advocate. 

12. Select the name from the Name of Advocate select box. 

13. When you select the name, the Advocate’s name is displayed 

14. Enter the new name of the advocate in Name of Advocate field. 

15. The Bar‐registration number of the selected advocate is displayed automatically in the  Bar‐Registration 
number field. 

16. Click  Submit  to  save  the  data  into  the  system.  The  system will  display  the message,  “Modification 
Successful”.  
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8.7. Litigant Status   

 

               Figure 341: Navigation for "Litigant Status" screen 

To access the Litigant Status screen, follow steps given below: 

1. On the Navigation pane, click the Litigant Updation menu.  
2. Then, click the Litigant Status sub menu. (Refer to Figure Number 341) 
3. When  you  click  Extra Advocate  sub menu,  the  Litigant  Status  screen  is  displayed.    (Refer  to  Figure 

Number 342) 
4. You can update the Litigant Status for selected case. 

 

                               Figure 342: Litigant Status screen 

5. Select the Case Type from the Case Type select box. 

6. Enter the Case Number in the Case No. field and Year in the Year field. 

7. Click Go. The Select Petitioner/Respondent Name and the Litigant Status select box are displayed. 
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Figure Number 342a: Litigant Status screen with details 

8. Select the name from the Select Petitioner/Respondent Name select box. The Type is displayed in the 
Type field.  

9. Also, the current status of the selected case type is displayed in the Current Status field. 

 
                        Figure 343: Litigant Status screen with details 

10. Select the Litigant status from the Litigant Status select box. 

11. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful”.  

12. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

8.7.1. Litigant Status (Modify) 

 

                          Figure 344: Litigant Status (Modify) screen 

Procedure 
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1. Click the Edit icon  located at the upper right corner on the menu bar. 
2. The Litigant Status (Modify) screen is displayed. (Refer to Figure Number 344) 
3. Select the Case Type that you want to modify from the Case Type select box. 
4. Enter the Case Number in the Case No. field. 
5. Enter the year of registration in the Year field. 
6. Click Go. The existing details for the selected Case Type are displayed. 
7. You can now modify or update the information.    
8. Click  Submit  to  save  the  data  into  the  system.  The  system will  display  the message,  “Modification 

Successful”.  

9. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

9. Proceedings Reports   

9.1. Civil Cause List (A4) 

The Cause list (Civil and Criminal) is one of the most useful reports generated by the Case Information 
System (CIS). 

This option generates a list of all the Civil Cases that are to be listed on the Current Date. This report has 
to be generated everyday and is called the Civil Cause List. The cases are listed according to their stage 
wise purpose priority and age. All the cases that are marked as urgent are listed on the top of the Cause 
List. 

 

                   Figure 345: Navigation for “Civil Cause List (A4)"screen 

To access the Civil Cause List (A4)screen, follow the steps given below: 
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1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click the Civil Cause List (A4) sub menu. (Refer Figure Number 345) 
3. When you click Civil Cause List (A4) sub menu, the “Civil Cause List” screen with current date as Today’s 

Date is displayed. (Refer to Figure Number 346) 

 

                                     Figure 346: Civil Cause List screen 

Procedure  

1. By default the current date is displayed in the Today’s Date field. 

2. Click Go button, the system will load the View link. (Refer to Figure Number 347) 

 

                        Figure 347: Civil Cause List with View Link 

3. Click the View link. 

4. The Civil Cause List (Report) is displayed. (Refer to Figure Number 348) 
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                               Figure 348: Civil Cause List (Report) 

5. The Civil Cause List displays the details given below: 

• S. No. (Serial Number) 
• Case Type 
• Case No. (Number) 
• Title 
• Name of Advocate 

6. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

 

9.2. Criminal Cause List (A4) 
This option  generates  a  list of  all  the Criminal Cases  that  are  to be  listed on  the Current Date. This 
report has to be generated everyday and is called the Criminal Cause List. The cases are listed according 
to their stage wise purpose priority and age. All the cases that are marked as urgent are listed on the top 
of the Cause List. 
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                    Figure 349: Navigation for Criminal Cause List (A4) List screen 

To access the Criminal Cause List (A4)screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu on the navigation pane. 
2. Then, click the Criminal Cause List (A4) sub menu. (Refer Figure Number 349) 
3. When you click Criminal Cause List (A4) sub menu, the “Criminal Cause List” screen is displayed. 

(Refer to Figure Number 350) 

 

                                    Figure 350: Criminal Cause List screen 

 

Procedure 

1. By default the current date is displayed in the Today’s Date field. You can select another date from the 
calendar control. 

2. Click Go button, the system will load the View link. (Refer to Figure Number 351) 
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                         Figure 351: Criminal Cause List with View link 

3. Click the View link. The Criminal Cause List of a particular date is displayed. (Refer to Figure Number 
352) 

 

                                  Figure 352: Criminal Cause List report 

7. The Criminal Cause List displays the details given below: 

• S. No. (Serial Number) 
• Case Type 
• Case No. (Number) 
• Title 
• Name of Advocate 

8. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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9.3. Execution Register 

 

               Figure 353: Navigation for “Execution Register" screen 

 
To access the Execution Register screen, follow the steps given below: 

1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click the Execution Register sub menu. (Refer Figure Number 353) 
3. When you click Execution Register sub menu, the “Execution Register” screen with the View link is 

displayed. (Refer to Figure Number 354) 

 

                      Figure 354: Execution Register with View link 

Procedure 

1. Click the View link, the Execution Register of the current date is displayed. (Refer to Figure Number 
355) 
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                                           Figure 355: Execution Register 

2. The Execution Register displays the details given below: 

• S. No. (Serial Number) 
• Case Type 
• Case No. 
• Party Name 
• Subject 

3.  The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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9.4. Fees Register Print 

 

                          Figure 356: Navigation for Fees Register Print screen 

To access the Fees Register Print screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click the Fees Register Print sub menu. (Refer Figure Number 356) 
3. When you click Fees Register Print sub menu, the “Fees Register Print” screen is displayed. (Refer 

to Figure Number 357) 
4. By default the current date is displayed in From Date and To Date fields. 
5. You can change the From Date and To Date with the help of calendar control. 

 

                                 Figure 357: Fees Register Print screen 

6. Then, click the Go button. The system will load the View link. (Refer to Figure Number 358) 
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                                Figure 358: Fees Register Print with View link 

7. Click the View link, the Fees Register Print report is displayed.  (Refer to Figure Number 359) 

 

                                      Figure 359: Fees Register 

8. The Fees Register displays the details given below: 

• S. No. (Serial Number) 
• Case Type/Case No./Year 
• Party Name 
• Court Fee 
• Fees Type 
• Fees Date 
• Document Type 

9. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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9.5. Civil Fees Register 

 

                            Figure 360: Navigation for “Civil Fees Register” screen 

To access the Civil Fees Register screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click the Civil Fees Register sub menu. (Refer Figure Number 360) 
3. When you click Civil Fees Register sub menu, the “Civil Fees Register” screen with the View link is 

displayed. (Refer to Figure Number 361). 

 

                               Figure 361: Civil Fees Register with View  link 

4. Then, click the View  link, the Civil Fees Register is displayed. (Refer to Figure Number 362). 
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                               Figure 362: Civil Fees Register Report 

5. The Civil Fees Register displays the details given below: 

• S. No. (Serial Number) 
• Case Type 
• Case No. (Number) 
• Party Name 
• Court Fee 
• Fees Type 
• Document  Type 

6. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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9.6. Criminal Fees Register 

 

                    Figure 363: Navigation for Criminal Fees Register screen 

 
To access the Criminal Fees Register screen, follow the steps given below: 

1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click the Criminal Fees Register sub menu. (Refer Figure Number 363). 
3. When you click Criminal Fees Register sub menu, the “Criminal Fees Register” screen with the View 

link is displayed. (Refer to Figure Number 364). 

 

                  Figure 364: Criminal Fees Register with View link 

4. Click the View link, the Criminal Fees Register report is displayed (Refer to Figure Number 365). 
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                                      Figure 365: Criminal Fees Register 

5. The Criminal Fees Register displays the details given below: 

• Serial Number (S. No) 
• Case Type 
• Case Number 
• Party Name 
• Court Fee 
• Fees Type 
• Document Type 

6. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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9.7. Peshi Register 

 

                      Figure 366: Navigation for "Peshi Register" screen 

To access the Peshi Register screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click the Peshi Register sub menu. (Refer Figure Number 366) 
3. When  you  click  Peshi  Register  sub  menu,  the  “Peshi  Register”  screen  with  the  View  link  is 

displayed. (Refer to Figure Number 367) 

 

                         Figure 367: Peshi Register screen with View link 

7. Click the View link, the Peshi Register of the current date is displayed. (Refer to Figure Number 368) 

 

 

 

    Page 346 of 494 

 

Click “Peshi 
Register” 
submenu   

Navigation 
pane 

View link 



Court User Manual 

 

                                         Figure 368: Peshi Register 

8. The Peshi Register displays the details given below: 

• Last Date  
• Case Type  
• Case No.  
• Party Name  
• Previous Purpose  
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9.8. Disposal Register List 

 

                   Figure 369: Navigation for “Disposal Register List” screen 

 

To access the Disposal Register List screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Disposal Register List sub menu. (Refer Figure Number 369) 
3. When you click Disposal Register List sub menu, the “Disposal Register List” screen with current 

date in From Date and To Date fields is displayed. (Refer to Figure Number 370) 
4. You can view the Disposal Register List for Civil and Criminal cases. 

 

                                   Figure 370: Disposal Register List screen 

Procedure 

1. By default, Civil is displayed as the selected option where you can view the report for civil cases. 

2. For Criminal cases, select the Criminal radio button. 

3. Also, current date is displayed in the From Date and To Date fields. 
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4. You can select another date from the calendar control,  if you want to generate the report for another 
date. 

5. Click Go button. The system will load the View link. (Refer to Figure Number 371) 

 

                               Figure 371: Disposal Register with View link 

6. Click the View link. The Disposal Register for the selected period is displayed. (Refer to Figure Number 
372) 

 

                                              Figure 372: Disposal Register 

7. This Disposal Register List displays the details given below: 

• S. No. (Serial Number)  
• Case Type  
• Case Number 
• Party Name  
• Date of Decision  
• Result 

8. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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9.9. Non Disposal Case List 

 

                     Figure 373: Navigation for “Non Disposal Case List” screen 

To access the Non Disposal Case List screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Non Disposal Case List sub menu. (Refer Figure Number 373) 
3. When you click Non Disposal Case List sub menu, the “Non Disposal Case List” screen with View 

link is displayed. (Refer to Figure Number 374) 

 

                       Figure 374: Non Disposal Case List with View link 

4. Click the View link. The Non Disposal Case List report is displayed. (Refer to Figure Number 362) 
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                                   Figure 375: Non Disposal Case List 

5. This Report will display the details given below: 

• S. No. (Serial Number)  
• Case Type  
• Case No. (Number) 
• Party Name  
• Date of Registration  
• Next Date  

6. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

 

9.10. Urgent 

This option includes the Urgent and Non‐Urgent reports. 

9.10.1. Urgent 

  This option provides the facility to view the Report which displays the Urgent cases. 
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                             Figure 376: Navigation for Urgent screen 

To access the Urgent screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Urgent sub menu. (Refer Figure Number 376) 
3. When you click Urgent sub menu, the system will display the “Urgent” screen with the View 

link. (Refer to Figure Number 377)  

 

                             Figure 377: Urgent screen with View link 

4. Click View link. The Urgent Cases Report of the current date is displayed.  
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                                           Figure 378: Urgent Cases Report 

5. This Report will display the details given below: 

• Serial Number (S. No.)  
• Case Type  
• Case Number 
• Party Name  
• Name of Advocate 

6. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

 
 

 

 

 

 

 

 

 

 

 

 

    Page 353 of 494 

 

 



Court User Manual 

9.11. Act Wise Case List 

 

                Figure 379: Navigation for "Act Wise Case List" screen 

To access the Act Wise Case List screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Act Wise Case List sub menu. (Refer Figure Number 379) 
3. When you click Act Wise Case List sub menu, the “Act Wise Case Report” screen is displayed. (Refer to 

Figure Number 380) 

 

                                    Figure 380: Act Wise Report screen 

Procedure 

1. Select Act Name from the Act Name select box. 

2. Click Go button. The system will load the View link. (Refer to Figure Number 381). 

 

                       Figure 381: Act wise Case Report with View link 
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3. Click the View link. The Act wise Case Report for the current date is displayed. (Refer to Figure Number 
381) 

 

                                               Figure 382: Act wise Case Report 

4. This Report will display the details given below: 

• S. No. (Serial Number)  
• Case Type   
• Case Number 
• Under Section 

5. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 
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9.12. Register of Fee 

 

                       Figure 383: Navigation for “Register of Fee" screen 

To access the Register of Fee screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Register of Fee sub menu. (Refer Figure Number 383) 
3. When you click Register of Fee sub menu, the “Register of Fee” screen with a View link is displayed. 

(Refer to Figure Number 384) 

 

                         Figure 384: Register of Fee screen with View link 

4. Click the View link. The Register of Fee of the current date is displayed. (Refer to Figure Number 385) 
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                                        Figure 385: Register of Fee report 

5. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

 

9.13. Daily Fee Receipts 

This option provides the facility to generate a report that shows the different types of fees and amount 
of fees that is collected by the court. The Daily Fee Receipts option helps in keeping track of all the fees 
collected by the court on a particular day. 

 

                     Figure 386: Navigation for "Daily Fee Receipts" screen 

To access the Daily Fee Receipts screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
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2. Then, click Daily Fee Receipts sub menu. (Refer Figure Number 386) 
3. When you click Daily Fee Receipts sub menu, the “Daily Fee Receipts” screen with a View link is 

displayed. (Refer to Figure Number 387) 

 

                                 Figure 387: Daily Fee Receipts screen 

4. Click View link. The Daily Fee Receipts report of the current date is displayed. (Refer to Figure Number 
388) 

 

                       Figure 388: Daily Fee Receipt report 

5. The report will display the details given below: 

• Receipt Number  
• Case Number 
• Party Name  
• Fees Paid by Cash 
• Fees Paid by DD 
• Fees Paid by Stamp 
• Fees Paid by Cheque  
• Fees Type 
• Total Number of Applications  
• Sum of Fee Paid by Cash, D.D., Stamp, or by Cheque 
• Username( For example “court user”) 

6. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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9.14. Payment Modewise Report 

This option provides the facility to generate the report which displays the Fees that can be paid  in 
Cash,  Stamps, Demand Draft  (DD),  Cheque,  Challan  or  as  per  the  rules  of  the  respective  state. 
Accordingly mode of payment by which the fees is being paid is to be selected. 

 

     Figure 389: Navigation for "Payment Mode wise Report" screen 

To access the Payment Mode wise Report screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Payment Mode wise Report sub menu. (Refer Figure Number 389) 
3. When you click Payment Mode wise Report sub menu, the “Mode of Payment” screen with a View link 

displayed. (Refer to Figure Number 390) 

 

                               Figure 390: Mode of Payment screen 

4. Choose the Mode of Payment – Cash, Stamp, D.D, or Check by selecting their respective radio buttons.  

5. The system will load the View  link. 

6. Click the View link. The Payment Mode wise report according to the selected Mode of Payment is 
displayed. (Refer to Figure Number 391) 

    Page 359 of 494 

 

Click “Payment 
Mode wise Report” 
submenu   

Navigation 
pane 

View link 



Court User Manual 

 

                                Figure 391: Payment Mode wise Report 

7. The report displays the Case No. and the Amount.  

8. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

9.15. Disposal Report  

This option provides the facility to generate the Disposal Report.  

 

                          Figure 392: Navigation for "Disposal Report" screen 

To access the Disposal Report screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Disposal Report sub menu. (Refer Figure Number 392) 
3. When you click Disposal Report sub menu, the “Disposal Report” screen with current date in From Date 

and To Date fields is displayed. (Refer to Figure Number 393) 
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                                         Figure 393: Disposal Report screen 

Procedure 

1. By default, the current date is displayed in the Today’s Date field. 

2. You can change the date from the calendar control. 

3. Click Go button, the system will load the View link. (Refer to Figure Number 394) 

 

                              Figure 394: Disposal Report screen with View link 

4. Click the View link. The Disposal Report for the selected period is displayed. (Refer to Figure Number 
395) 

 

                                             Figure 395: Disposal Report 

5. The report will display the details given below: 
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• S. No. (Serial Number)  
• Case Type  
• Registration Number/Year  
• Date of Filing  
• Disposal Date  
• Disposal Type  
• Duration Y M D (Year Month Day) 
• Judgment 

6. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

9.16. Pending Court Fee 

In some cases, the court orders the registration to be carried out even if the court fees have not been 
paid. The court fee has to be collected on a later date. Such cases are listed in the Pending Court Fee 
report so that the court can keep a track of all these cases. 

This option provides the facility to view the Pending Court Fee. 

 

                       Figure 396: Navigation for "Pending Court Fee" screen 

To access the Pending Court Fee screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Pending Court Fee sub menu. (Refer Figure Number 396) 
3. When you click Pending Court Fee sub menu, the “Pending Court Fee” screen with the View link. (Refer 

to Figure Number 397) 
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                Figure 397: Pending Court Fee screen with View link 

4. Click the View link. The Deficit Court Fee Report (Pending Court Fee Report) of the current date is 
displayed. (Refer to Figure Number 398) 

 

                                         Figure 398: Pending Court Fee Report screen 

7. The report will display the details given below: 

• Case Number 
• Party Name  
• Valuation  
• Court Fee Paid  
• Deficit Fee  
• Pay by Date 

8. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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9.17. Police Station wise Pending Cases 

 

                 Figure 399: Navigation for Police Station wise Pending cases 

To access the Police Station Wise Pending Cases screen, follow the steps given below: 
1. On the Navigation pane, click the Proceedings Reports menu.  
2. Then, click Police Station Wise Pending Cases sub menu. (Refer Figure Number 399) 
3. When you click Police Station Wise Pending Cases sub menu, the “Police Station Wise Pending Cases” 

screen with the View link is displayed. (Refer to Figure Number 400) 

 

                     Figure 400: Police Station wise Pending Report screen 

Procedure  

1. Select the name of the police station from the Police Station Name select box. 
2. Click Go button. The system will load the View link. (Refer to Figure Number 401) 
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Figure 401: Police Station wise Pending Report screen with View link 

3. Click the View link. The Police Station Wise Pending Report of the selected Police Station is displayed. 

 

                   Figure 402: Police Station wise Pending Report 

4. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Type 
• Case Number 
• Next Date  
• Purpose  
• Party Name 

5. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

 

10. DJPMC  

Several reports  for managing pendency have been made available  in the CIS. This option provides the 
facility to generate various reports such as Monthly Report, Age Wise Analysis of Pendency, Contested 
Disposal Report to name a few , are generated through the following options. 
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10.1. Civil 

10.1.1. Judge Wise Monthly Report 

This report generates Case Type wise pending  list for all the Civil Cases, at the end of the month. The 
Opening balance, Newly  Instituted cases, Cases Disposed, and pending or balance cases at  the end of 
the period, are shown in this report. 

 

            Figure 403: Navigation for "Judge Wise Monthly Report" screen 

To access the Judge Wise Monthly Report screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Civil sub menu followed by Judge Wise Monthly Report. (Refer Figure Number 403) 
3. When you click Judge Wise Monthly Report sub menu, the “Judge Wise Monthly Report” screen with 

the View link is displayed. (Refer to Figure Number 404) 

 

       Figure 404: Judge Wise Monthly Report screen with View link 

4. Click View link. The Judge Wise Monthly Report is displayed. (Refer to Figure Number 405) 
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                            Figure 405: Judge Wise Monthly Report 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Nature of Case  
• Last Balance 
• Institution Newly Filed  
• Disposal (shows Contested and the UnContested cases) 
• Units Pending 

10.1.2. Contested Disposal Report 

This  Report  generates  Case  Type wise  Contested Disposal  Count,  for  all  the  Civil  Cases,  during  the 
selected period. 
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             Figure 406: Navigation for Contested Disposal Report screen 

To access the Contested Disposal Report screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Civil sub menu followed by Contested Disposal Report. (Refer Figure Number 406) 
3. When you click Contested Disposal Report sub menu,  the “Judge Wise Monthly Report” screen with 

the View link is displayed. (Refer to Figure Number 407) 

 

      Figure 407: Contested Disposal Report screen with View link 

4. Click the View link. The Contested Disposal Report is displayed. (Refer to Figure Number 408) 

    Page 368 of 494 

 

Click “Contested 
Disposal Report” 
submenu   

Navigation 
pane 

View link 



Court User Manual 

 

                                Figure 408: Contested Disposal Report 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Nature of Case  
• Case Number 
• Party Name  
• Disposal Date  
• Disposal Type 

10.1.3. Judge wise pending cases 
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      Figure 409: Navigation Judge wise pending cases Report screen 

To access the Judge Wise pending cases screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Civil sub menu followed by Judge wise pending cases. (Refer Figure Number 409). 
3. When you click Judge Wise pending cases sub menu, the “Judge Wise pending cases” screen with the 

View link is displayed. (Refer to Figure Number 410). 
 

 

 

              Figure 410: Judge Wise pending cases Report screen with View link 

4. Click the View link. The Judge Wise pending cases Report is displayed. (Refer to Figure Number 411). 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Number 
• Nature of Case 
• Ready 
• Not Ready Case 
• Total No. 
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    Figure 411: Judge Wise pending cases Report 

 

 

10.1.4. Transferee Court Wise Cases  

This option provides  the  facility  to  generate  the  report of  list of  cases  that  are  transferred  from  the 
current court to another court, during the selected period. 

 

 

                 Figure 412: Navigation for “Transferee Court Wise Cases” screen 
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To access the Transferee Court Wise Cases screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Civil sub menu followed by Transferee Court Wise Cases. (Refer Figure Number 412) 
3. When you  click Transferee Court Wise Cases  sub menu,  the  “Transfer of Cases”  screen  is displayed. 

(Refer to Figure Number 413) 
4. By default, current date is displayed in From Date and To Date fields. You can change the date with the 

help of calendar control. 

 

                               Figure 413: Transfer of Cases screen 

5. Select the Date with the help of calendar control. 
6. Click Go button. The system will load the View link. (Refer to Figure Number 414 ) 

 

 

                     Figure 414: Transfer of Cases screen with View link 

7. Click  the  View  link,  the  system will  load  the  Court Wise  Transfer  of  Cases  report  according  to  the 
selected period. (Refer to Figure Number 415) 
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                                     Figure 415: Court Wise Transfer Report 

8. The report will display the details given below: 

• S.No. (Serial Number )  
• Case Type 
• Case No. 
• Date of Transfer 
• To‐court‐judge 

 

10.1.5. Transferor Court Wise Cases 
This option provides the facility to generate the report of list of cases that are transferred from the 
other courts to the current court, during the selected period. 
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                      Figure 416: Navigation for Transferor Court Wise Cases 

To access the Transferor Court Wise Cases screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Civil sub menu followed by Transferor Court Wise Cases. (Refer Figure Number 416) 
3. When you click Transferor Court Wise Cases sub menu, the “Transfer of Cases” screen is displayed. 

(Refer to Figure Number 417) 
4. By default the current date is displayed in the From Date and To Date fields. You can change the date 

with the help of calendar control. 

 

                                     Figure 417: Transfer of Cases screen 

 
5. Select From Date and To Date with the help of calendar control. 
6. Click Go button. The system will load the View link. (Refer to Figure Number 418) 
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                          Figure 418: Transfer of Cases screen with View link 

7. Click the View link, the Court Wise Transfer of Cases report according to the selected period is 
displayed. (Refer to Figure Number 419) 

 

                          Figure 419: Court Wise Transfer Report 

8. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Type  
• Case Number 
• Date of Transfer  
• From‐Court‐Judge 

10.1.6. Case List Civil 

This option provides the facility to generate a list of Civil Cases details.    
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                            Figure 420: Navigation for "Case List Civil" screen 

To access the Case List Civil screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click civil sub menu followed by Case List Civil. (Refer Figure Number 420). 
3. When you click Case List Civil sub menu, the “Civil Case List” screen with the View link is displayed. 

(Refer to Figure Number 421). 

 

                          Figure 421: Civil Case List with View link 

4. Click the View link, the Case List Civil report is displayed. This report will display all the details of the 
pending Civil cases. (Refer to Figure Number 422). 
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                                          Figure 422: Civil Case List report 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Type  
• Case Number 
• Next Date  
• Purpose 

 

10.1.7. Unit Wise Civil Disposal 
This option provides the facility to generate Unit Wise Disposal report of civil cases. 
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       Figure 423: Navigation for “Unit Wise Civil Case Disposal" screen 

To access the Civil Unit Wise Disposed Report screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Civil sub menu followed by Unit Wise Civil Disposal. (Refer Figure Number 423) 
3. When you click Unit Wise Civil Disposal sub menu, the “Civil Unit wise Disposed Report” screen is 

displayed. (Refer to Figure Number 424) 
4. By default the current date is displayed in the From Date and To Date fields. You can change the date 

with the help of calendar control. 

 

                        Figure 424: Civil Unit Wise Disposed Report screen 

5. Select the Date with the help of calendar control. 
6. Click Go button. The system will load the View link. (Refer to Figure Number 425) 
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           Figure 425: Civil Unit Wise Disposed Report with View link 

7. Click the View link, the system will load the Civil Unit Wise Disposed Cases Report according to the 
selected period. (Refer to Figure Number 426) 

 

                   Figure 426: Civil Unit Wise Disposed Cases Report 

8. The report will display the details given below: 

• S.No. (Serial Number)  
• Case Type/Case Number  
• Date of Registration 
• Date of Disposal 
• Units 
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10.1.8. Unit Wise IA Disposal 

 

         Figure 427: Navigation for "Civil Unit Wise IA Disposed Report 

To access the Unit Wise IA Disposal screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Civil sub menu followed by Unit Wise IA Disposal. (Refer Figure Number 427) 
3. When you click Unit Wise IA Disposal sub menu, the “Civil Unit Wise IA Disposed Report” screen is 

displayed. (Refer to Figure Number 428) 
4. By default the current date is displayed in the From Date and To Date fields. You can change the date 

with the help of calendar control. 

 

                      Figure 428: Civil Unit Wise IA Disposed Report 

5. Select the Date with the help of calendar control. 
6. Click Go button. The system will load the View link. (Refer to Figure Number 429) 
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       Figure 429: Civil Unit Wise IA Disposed Report with View link 

7. Click the View link and the system will load the details in the report. (Refer to Figure Number 430) 

 

                            Figure 430: Civil Unit Wise IA Disposed Report 

8. The report will display the details given below: 

• S.No. (Serial Number)  
• Case Number  
• IA No. (Number) 
• Date of Registration  
• Date of Disposal 
• Units 
• Total Cases of Unit 

 

 

10.2. Criminal 

10.2.1. Judge Wise Monthly Report 

The  report generates Case  type wise pending  list  for all  the Criminal Cases, at  the end of  the month. 
Opening balance, Newly  Instituted cases, Cases Disposed, and pending or balance cases at  the end of 
the period, are shown in this report. 
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             Figure 431: Navigation for "Judge Wise Monthly Report" screen 

To access the Judge Wise Monthly Report screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then click, Criminal sub menu followed by Judge Wise Monthly Report. (Refer Figure Number 431). 
3. When you click Judge Wise Monthly Report sub menu, the “Judge Wise Monthly Report” screen with 

the View link is displayed. (Refer to Figure Number 432). 

 

               Figure 432: Judge Wise Monthly Report screen with View link 

 
4. Click the View link, the Judge Wise Pendency and Disposed Report according to the selected period is 

displayed. (Refer to Figure Number 433). 
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                             Figure 433: Judge Wise Monthly Report 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Nature of Case  
• Last Balance 
• Institution Newly Filed  
• Disposal (shows Contested and the UnContested cases) 
• Units  
• Pending 

10.2.2. Contested Disposal Report 
The report generates Case Type wise Contested Disposal Count, for all the Criminal Cases, during the 
selected period. 
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            Figure 434: Navigation for "Contested Disposal Report" screen 

To access the Contested Disposal Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Criminal sub menu followed by Contested Disposal Report. (Refer Figure Number 434) 
3. When you click Contested Disposal Report sub menu, the “Contested Disposal Report” screen with the 

View link. (Refer to Figure Number 435) 

 

                        Figure 435: Contested Disposal Report with View link 

4. Click the View link, the Contested Disposal Report according to the selected period is displayed. (Refer 
to Figure Number 435) 
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                           Figure 436: Contested Disposal Report 

 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Nature of Case  
• Case Number 
• Party Name 
• Disposal Date 
• Disposal Type 

 

10.2.3. Judge wise pending Cases 

    Page 385 of 494 

 

This option provides the facility to view the report which gives an overview of the Judge Wise 
pending cases, for all the Criminal Cases. 



Court User Manual 

    Page 386 of 494 

 

    Figure 437: Navigation Judge wise pending cases Report screen 

To access the Judge Wise pending cases screen, follow the steps given below: 
1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Criminal sub menu followed by Judge Wise pending cases. (Refer Figure Number 437). 
3. When you click Judge Wise pending cases sub menu, the “Judge Wise pending cases” screen with the 

View link is displayed. (Refer to Figure Number 438). 
 

 

 

                 Figure 438: Judge Wise pending cases Report screen with View link 

4. Click the View link. The Contested Disposal Report is displayed. (Refer to Figure Number 439). 
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                                       Figure 439: Judge Wise pending cases Report 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Number 
• Nature of Case  
• Ready 
• Not Ready Case 
• Total No. 
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10.2.4. Case List Criminal 
 

 

                        Figure 440: Navigation for "Case List" screen 

To access the Case Wise Criminal screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Criminal sub menu followed by Case Wise Criminal. (Refer Figure Number 440) 
3. When you click Case Wise Criminal sub menu, the “Case List” screen with the View link is displayed. 

(Refer to Figure Number 441) 

 

                          Figure 441: Case List screen with View link 

4. Click the View link, the system will load the Case list Criminal Report according to a particular date. 
(Refer to Figure Number 442). 
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                                             Figure 442: Case List Report 

 

5. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Type  
• Case Number 
• Next Date  
• Purpose 

    Page 389 of 494 

 

 



Court User Manual 

10.2.5. Unit Wise Criminal Disposal 

 

          Figure 443: Navigation for Criminal Unit Wise Disposed Report 

To access the Unit Wise Criminal Disposal screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Criminal sub menu followed by Unit Wise Criminal Disposal. (Refer Figure Number 443). 
3. When you click Unit Wise Criminal Disposal sub menu, the “Criminal Unit Wise Disposed Report” 

screen is displayed. (Refer to Figure Number 444). 

4. By default the current date is displayed in the From Date and To Date is displayed. You can change the 
date from the calendar control. 

 

                 Figure 444: Criminal Unit Wise Disposed Report 

5. Select the Date with the help of calendar control. 
6. Click Go button. The system will load the View link. (Refer to Figure Number 445). 

    Page 390 of 494 

 

Click “Unit Wise 
Criminal Disposal” 
sub menu

Navigation 
pane 



Court User Manual 

 

     Figure 445: Criminal Unit Wise Disposed Report screen with View link 

7. Click the View link and the Criminal Unit Wise Disposed Cases report for a selected period of time is 
displayed. (Refer to Figure Number 446). 

 

                          Figure 446: Criminal Unit Wise Disposed Report 

8. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Type/Case Number 
• Date of Registration 
• Date of Disposal  
• Units 
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10.2.6. Unit Wise CRLMP Disposal  

 

          Figure 447: Navigation for "Unit Wise CRLMP Disposal" screen 

To access the Unit Wise CRLMP Disposal screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Criminal sub menu followed by Unit Wise CRLMP Disposal. (Refer Figure Number 447). 
3. When you click Unit Wise CRLMP Disposal sub menu, the “Unit Wise CRLMP Disposal” screen is 

displayed. (Refer to Figure Number 448). 

4. By default the current date is displayed in the Today’s Date field. You can change the date with the help 
of calendar control. 

 

                 Figure 448: Criminal Unit Wise Disposed Report screen 

5. Select the Date with the help of calendar control. 
6. Click Go button. The Unit Wise CRLMP Disposal Report is displayed. (Refer to Figure Number 449) 
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                          Figure 449: Unit Wise CRLMP Disposal Report 

 

7. The report will display the details given below: 

• S. No. (Serial Number )  
• Case Type/Case Number 
• CRLMP No. (Number)  
• Date of Registration  
• Date of Disposal 
• Units 
• Total Cases of Unit 

 

10.3. Summary Reports 
Summary  reports which  are  used  by  the management  to monitor  the  functioning  of  the  courts  are 
generated through this option. 

10.3.1. Summary of Establishments 

This option generates the Summary Report for the entire Establishment as on date. Various parameters 
like the number of cases under objection, undated cases etc. can be monitored through this option. 
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     Figure 450: Navigation for "Summary Report of District Court" screen 

To access the Summary Report of District Court screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Summary Reports sub menu followed by Summary of Establishment. (Refer  Figure  Number 

450) 
3. When you click Summary of Establishment sub menu, the “Summary Report of District Court” screen 

with the View link is displayed. (Refer to Figure Number 451) 

 

                        Figure 451: Summary Report of District Court screen 

4. Click the View link and the system will load the Summary Report of District Court report for current 
date. (Refer to Figure Number 452) 
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                              Figure 452: Summary Report of District Court 

5. The report will display the details given below: 

• Particulars 
• Total Cases 

 

10.3.2. Establishment at a Glance 
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    Figure 453: Navigation for "Establishment at a Glance (Report)" screen 

To access the Establishment at a Glance screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then click, Summary Reports sub menu followed by Establishment at a Glance. (Refer Figure Number 

453). 
3. When you click Establishment at a Glance sub menu, the “Court Establishment at a Glance” screen is 

displayed. (Refer to Figure Number 454). 

4. By default Jan is displayed in the Month field and the current year is displayed in the Year field.  

5. You can change the month from the Month select box. 

 

                   Figure 454: Court Establishment at a Glance screen 

6. Select the Month from the Month select box. 

7. Select year from the Year select box. 

8. Click Go button. The system will display the View link. (Refer to Figure Number 455) 
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                               Figure 455: Court Establishment at a Glance 

9. Click View link. The system will display the Court Establishment at a Glance report of a particular date. 
(Refer to Figure Number 456). 

 

                   Figure 456: Court Establishment at a Glance Report 

10. The report will display the Total Cases which are Previously Filed and the number of cases that are filed 
in the Current Month.  
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10.3.3. Undated Cases Report 
This report generates the list of the undated cases as on date. You can view the Undated Cases Report 
for Civil, Criminal, or Both types of cases. 

 

               Figure 457: Navigation for “Undated Cases Report” screen 

To access the Undated Cases Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Summary Reports sub menu followed by Undated Cases Report. (Refer Figure Number 457) 
3. When you click Undated Cases Report  sub menu,  the “Undated Cases Report”  screen with  the View 

link is displayed. (Refer to Figure Number 458) 

4. You can view the Undated Cases Report for Civil cases, Criminal cases, or Both the types of cases  in a 
single Undated Cases Report. 

5. By default Both  is displayed as the selected option. You can choose Civil or Criminal by selecting their 
respective radio buttons.  

 

                                  Figure 458: Undated Cases Report screen 
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6. Select the radio button for Civil, Criminal or Both to view the Undated Cases Report for them 
individually.  

7. Click the View link. The Undated Cases Report for the selected case type of a particular date is 
displayed. 

 

                                       Figure 459: Undated Case List Report 

8. The report will display the details given below: 

• S. No. (Serial Number)   
• Case No. 
• Party Name 
• Next Date 

 

10.3.4. Disposal and Institution 
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                Figure 460: Navigation for Disposal/Institution Report screen 

To access the Disposal/Institution Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Summary Reports sub menu followed by Disposal and Institution. (Refer Figure Number 

460) 
3. When you click Disposal and Institution sub menu, the “Disposal and Institution Report” screen with 

the View link is displayed. (Refer to Figure Number 461) 

4. By default the current date is displayed in From Date and To Date fields. 

 

                Figure 461: Disposal/Institution Report screen 

5. You can change the From Date and To Date input from the calendar control.  

6. Click Go button. The system will load the View link. 
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             Figure 462: Disposal/Institution Report screen with View link 

7. Click the View link, the Disposal /Institution Report for the selected period is displayed. 

 

                              Figure 463: Disposal/Institution Report 

8. The report will display the details given below: 

• S. No. (Serial Number)   
• Cases  
• Pending at the Beginning of Half Period 
• Instituted during the Period 
• Disposed off during the Period 
• Less than 6 Months Old 
• 6 to 12 Months Old  
• 1 to 3 Years  
• 3 to 10 Years Old 
• Over 10 Years Old  
• Total 

 

10.4. Balance Sheet 

This option provides the facility to generate the Balance Sheet of the court. The list of cases pending as 
on date  in a particular court  is generated. The report  is generated Case Type wise, Case Nature wise, 
and Year wise. Classification based on Ready (R), Unready (U) and Stayed matters is also generated. At 
the end of the Balance Sheet, Case Type wise, Year wise summary is also generated. 
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                   Figure 464: Navigation for "Balance Sheet" screen 

To access the Balance Sheet screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Balance Sheet sub menu. (Refer Figure Number 464). 
3. When you click Balance Sheet sub menu, the “Balance Sheet” screen is displayed.  (Refer to Figure 

Number 465). 

4. You can view the Balance Sheet for Civil and Criminal cases. 

5. By default Civil is displayed as the selected option. For Criminal cases, select the Criminal radio button. 

 

                                        Figure 465: Balance Sheet screen 

6. The system will load the cases according to the selection of Civil or Criminal cases. 

7. Select the court number from the Court No. select box. 

8. Click Go button. The system will load the View link. (Refer to Figure Number 466). 
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                        Figure 466: Balance Sheet screen with View link 

9. Click the View link. The system will load the Balance Sheet of the current date. (Refer to Figure Number 
467) 

10. The Balance Sheet Report displays the total count of each Case Type pending in the particular Court No. 

11. It also displays the classification based on Ready (R), Unready (U) and Stayed matters.   

 

 

 

 

 

                          Figure 467: Balance Sheet Report 

12. The Balance Sheet also displays the Summary of the total cases. (Refer to Figure Number 468). 
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                                         Figure 468: Balance Sheet (Summary) 

 

10.5. Return Report 

10.5.1. Return Report 
This option provides the facility to generate the Return Report. This Report displays the status of the 
cases for the selected period.  

 

                    Figure 469: Navigation for "Return Report" screen 
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To access the Return Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Return Report sub menu. (Refer Figure Number 469) 
3. When you click Return Report sub menu, the “Return Report” screen is displayed.   

4. By default, the current date is displayed in From Date and To Date fields. (Refer to Figure Number 470) 

5. You can view the Return Report for Civil, Criminal, and Both the case types. By default, Civil is displayed 
as the selected option. 

 

                                    Figure 470: Return Report screen 

6. Select the court number from the Court No. select box. 

7. Select the check box for Include Admin Units, if you want to include the Admin Units. 

8. Select  the  radio button  for Civil, Criminal, or Both  types of  cases.  The  system will display  the  cases 
according to the selection. 

9. Select the From Date and To Date input from the calendar control. 

10. Click Go button. The Return Report is displayed. (Refer to Figure Number 471) 
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11. Click Case Wise button to view the Report with all case details.  

 
Figure Number 471a: Return Report (Case Wise) 

 

10.5.2. Disposal Report 
 

 

                  Figure 472: Navigation for "Disposal Report" screen 

To access the Disposal Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
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2. Then, click Return Report sub menu followed by Disposal Report. (Refer Figure Number 472) 
3. When you click Disposal Report sub menu, the “Disposal Report” screen is displayed.  (Refer Figure 

Number 473). 

4. By default the current date is displayed in From Date and To Date fields. 

5. You can view the Disposal Report for Civil and Criminal cases. By default Civil is displayed as the 
selected option. 

6. For Criminal cases, select the Criminal radio button.  

 

                                      Figure 473: Disposal Report screen 

7. If you want to view the Disposal Report for Criminal cases; select the radio button for the Criminal 
cases. 

8. By default the current date displayed in From Date and To Date fields. You can change the date with the 
help of calendar control. 

9. Click Go button. The system will load the View link. (Refer to Figure Number 474) 

 

                               Figure 474: Disposal Report with View link 

10. Click the View link. The Disposal Report for the selected period is displayed. (Refer to Figure Number 
475). 
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                                     Figure 475: Disposal Report 

11. The Disposal Report will display each case type with details such as Party Names, Date of Registration, 
Date of Decision, Result, Unit and Value and Total Number of Units.  

For example, Civil Appeal Case Type will display all the Civil Appeal cases with the details given above. 

 

The Report will also display the Unit Type and the Unit Description. For example, the Unit Type of Civil Appeal 
case type is 1 and with Regular Norms as the Unit Description. 

 
Figure Number 475a: Disposal Report with details 

10.6. Pending Reports 
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10.6.1. Court Wise Pending Report 

This report generates Case type wise list of pending cases. 

 

          Figure 476: Navigation for "Court Wise Pendency Report" screen 

 

To access the Court Wise screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Then, click Pending Reports followed by Court Wise sub menu. (Refer Figure Number 476) 
3. When you click Court Wise sub menu, the “Court Wise Pendency Report” screen is displayed.   

4. You can view the Court Wise Pendency Report for Civil and Criminal cases. By default Civil is displayed 
as the selected option. 

5. For Criminal cases, select the Criminal radio button. (Refer to Figure Number 477) 

 

                       Figure 477: Court Wise Pendency Report screen 

6. Select the court number from the Court Number select box. 

7. Select the radio button for Criminal option, if you want to view the Court Wise Pendency Report for 
Criminal Cases. 
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8. Select the case type from the Case Type select box. 

9. Click Go button. The system will display the View link. (Refer to Figure Number 478) 

 

 

            Figure 478: Court Wise Pendency Report with View link 

10. Click the View link. The Court Wise Pendency Report for the current date is displayed. (Refer to Figure 
Number 479) 

 

                                   Figure 479: Court Wise Pending Report 

11. The report will display the details given below: 
• S. No. (Serial Number)   
• Case Number  
• Date of Filing 
• Applying Party Name 
• Defendant Party Name  
• Name of Advocate 

 

12. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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10.6.2. Stage Wise 
This report generates the list of pending cases based on the Stage/Purpose. Those cases which are on 
the same stage for a very long period are shown in this report. 

For example, Cases pending for submission of WS, Cases awaiting commissioner report. 

 

        Figure 480: Navigation for "Stage Wise Pending Report" screen 

To access the Stage Wise Pending Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then, click Pending Reports sub menu followed by Stage Wise sub menu. (Refer Figure Number 480) 

3. When you click Stage Wise sub menu, the “Stage Wise Pending Report” screen is displayed.   

4. You can view the Stage Wise Pending Report for Civil and Criminal cases. By default Civil is displayed as 
the selected option. 

5. For Criminal cases, select the Criminal radio button. (Refer to Figure Number 481) 
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                             Figure 481: Stage Wise Pending Report screen 

6. Select the Court Number from the Court No. select box. 

7. By default Civil is displayed as the selected option, for Criminal cases, select the Criminal radio button.  

8. Select Purpose of Listing from the Purpose of listing select box. 

9. Click Go button. The system will load the View link. (Refer to Figure Number 482) 

 

     Figure 482: Stage Wise Pending Report screen with View link 

10. Click the View link. The Stage Wise Pending Report for the current date is displayed. (Refer to Figure 
Number 482) 

    Page 412 of 494 

 

View link



Court User Manual 

 

                                 Figure 483: Stage Wise Pending Report 

11. The report will display the details given below: 
• S. No. (Serial Number)   
• Case Type 
• Case Number  
• Pending Since 
• Next Date 
• Pending Period 

 

10.6.3. Nature of Case Pendency  
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          Figure 484: Navigation for "Nature Wise Pendency of Cases" screen 

To access the Nature Wise Pendency of Cases screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then,  click Pending Reports  sub menu  followed by Nature of Case Pendency.  (Refer Figure Number 
484) 

3. When you click Nature of Case Pendency sub menu,  the “Nature Wise Pendency of Cases” screen  is 
displayed. (Refer to Figure Number 485) 

4. By default the current date is displayed in From Date and To Date fields. You can change the date from 
the calendar control. 

 

                       Figure 485: Nature Wise Pendency of Cases screen 

5. Select the court number from the Court No. select box. 

6. To choose date other than the Current Date, select the From Date and To Date using the calendar 
control. 

7. Click Go button. The system will load the View link. (Refer to Figure Number 486) 

    Page 414 of 494 

 

Click “Nature of Case 
Pendency” sub menu   

Navigation 
pane 



Court User Manual 

 

         Figure 486: Nature Wise Pendency of Cases screen with View link 

8. Click the View link, the system will display the Nature Wise Pendency of Cases report according to the 
selected period. (Refer to Figure Number  487) 

 

                          Figure 487: Nature Wise Pendency of Cases Report 

9. The report will display the details given below: 

• S. No. (Serial Number)  
• Case Type  
• Nature  
• Filing  
• Disposal  
• Pending   

10. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

10.6.4. Party Wise  
This report generates party wise list of pending cases. 
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                 Figure 488: Navigation for "Party Wise Pendency Report" screen 

To access the Party Wise Pendency Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then, click Pending Reports sub menu followed by Party Wise. (Refer Figure Number 488) 

3. When you click on Party Wise sub menu, the “Party Wise Pendency Report” screen is displayed. (Refer 
to Figure Number 489) 

4. You can view the Party Wise Pending Report for Civil and Criminal cases. By default Civil is displayed as 
the selected option. 

5. For Criminal cases, select the Criminal radio button.  
 

 

                            Figure 489: Party Wise Pendency Report screen 

6. Select the court number from the Court No. select box. 

7. Enter the party name in the Party Name select box. 
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8. By default the Civil option is selected. If you want to view the report for Criminal cases; select the radio 
button for Criminal. 

9. Select the purpose of listing from the Purpose of Listing select box. 

10. Select From Date and To Date from the calendar control. 

11. Click Go button. The system will load the View link. (Refer to Figure Number 490) 

 

                             Figure 490: Party Wise Pendency Report screen 

12. Click the View link. The Party Wise Pendency Report is displayed. 

 

                            Figure 491: Party Wise Pendency Report 

13. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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10.7. Monthly Statement 
This report generates the Monthly Statement for a selected period. This report will display the 
Statement showing the Institution, Disposal and Pendency of all kinds of cases that are pending before 
Judge of the selected Court for the selected period.   

 

                  Figure 492: Navigation for "Monthly Statement" screen 

To access the Monthly Statement screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then, click Monthly Statement sub menu. (Refer Figure Number 492) 

3. When you click the Monthly Statement sub menu, the “Monthly Statement” screen is displayed. 

4. You can view  the Monthly Statement  for Civil and Criminal cases. By default Civil  is displayed as  the 
selected option. 

5. For Criminal cases, select the Criminal radio button. (Refer to Figure Number 493) 

 

                             Figure 493: Monthly Statement screen 

6. Select the court number from the Court No. select box. 
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7. If you want to view the report for Criminal cases; select the radio button for Criminal.  

8. Select the From Date and To Date from the calendar control. By default the system displays the current 
date in From Date and To Date fields. 

9. Click Go button. The system will load the View link. (Refer to Figure Number 494) 

 

                Figure 494: Monthly Statement screen with View link 

10. Click the View link. The Monthly Statement Report for the selected period is displayed. (Refer to Figure 
Number 495 ) 

 

                                  Figure 495: Monthly Statement Report 

11. This  report will display  the Statement  showing  the  Institution, Disposal and Pendency of all kinds of 
cases that are pending before Judge of the selected Court for the selected period.   

10.8. Cases Listed 

This option provides the facility to generate the Cases Listed report. This report displays the cases that 
are listed of the selected Court Number and on a particular date.  
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                            Figure 496: Navigation for "Cases Listed" screen 

To access the Cases Listed screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  
2. Click Cases Listed sub menu. (Refer Figure Number 496) 
3. When you click on the Cases Listed sub menu, the “Cases Listed” screen with Current Date as 

the default date is displayed.  (Refer to Figure Number 497 ) 

 

                                     Figure 497: Cases Listed screen 

4. Select the Court Number from the Court No. select box. 
5. Select Date from the calendar control if you want to generate the Cases Listed Report for 

another date. 
6. Click Go button. The system will load the View link. (Refer to Figure Number 498) 
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                          Figure 498: Cases Listed screen with View link 

7. Click the View link. The system will display the report which displays the cases listed on a 
particular date. (Refer to Figure Number 498) 

 

                                    Figure 499: Cases Listed Report 

8. The report will display the details given below:   

• Case Type  
• Stage 
• No. of Cases 

9. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

 
 

10.9. Unit Details 

This option provides the facility to generate the Unit Details report. This report displays the Unit Details 
such as S. No., Case No., Party Name, Date of Disposal Units, Total of the selected Court Number and of 
a selected period.  
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                          Figure 500: Navigation for "Unit Details" screen 

To access the Unit Details Report screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then, click Unit Details sub menu. (Refer Figure Number 500) 

3. When you click on the Unit Details sub menu, the “Unit Details Report” screen is displayed.  

4. By default, the current date is displayed in From Date and To Date fields. You can change the date from 
the calendar control.(Refer Figure Number 501) 

 

                              Figure 501: Unit Details Report screen 

5. Select the Court Number from the Court No. select box. 

6. Select From Date and To Date from the calendar control. 

7. Click Go button. The system will load the View link. (Refer to Figure Number 502) 
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                  Figure 502: Unit Details Report screen with View link 

8. Click the View link. The Units Details Report for a selected period is displayed. (Refer to Figure Number 
503) 

 
                                           Figure 503: Unit Details Report 

9.  The report will display the details given below:   
• S. No. (Serial Number)  
• Case Number 
• Party Name  
• Date of Disposal  
• Units  
• Total 

 

10. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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10.10. Moster List 

 

                       Figure 504: Navigation for "Moster List" screen 

To access the Moster List screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then, click Moster List sub menu. (Refer Figure Number 504) 

3. When you click on the Moster List sub menu, the “Moster List” screen is displayed.  

4. By default the current date is displayed in the From Date and To Date fields and Civil as selected option. 
(Refer Figure Number 505) 

 

                                    Figure 505: Moster List screen 

Procedure 
1. By default Civil is displayed as the selected option.  
2. Select the radio button or Criminal if you want to generate the Moster List for Criminal cases. 
3. Select the From Date and To Date from the calendar control. 
4. Click Go button. The system will load the View link. (Refer to Figure Number 506) 
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                                        Figure 506: Moster List screen with View link 

5. Click the View link. The Moster List for the selected period is displayed. (Refer to Figure Number 507) 

 

                                                  Figure 507: Moster List Report for Civil Cases 

6. The report will display the details given below:   

• S. No. (Serial Number)  
• Case Type  
• Case Number 
• Party Name  
• Date of Registration 
• Date of Decision  
• Result  
• Total Exhibits 
• Total Pages 

 

7. When you select the Criminal option, the system will generate the Moster List report for Criminal cases. 
(Refer to Figure Number 508) 
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8. The figure given below displays the Moster List report for Criminal M.A case, when you select the radio 
button for Criminal cases.   

 

                                Figure 508: Moster List Report for Criminal cases 

9. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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10.11. Moster List Maharashtra 
 

 

                  Figure 509: Navigation for "Moster List" screen  

To access the Moster List Maharashtra screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then, click Moster List Maharashtra sub menu. (Refer Figure Number 509) 

3. When you click on the  Moster List Maharashtra sub menu, the “Moster List Maharashtra” screen is 
displayed. (Refer Figure Number 510) 

4. You can view the Moster List for Civil and Criminal cases. By default Civil is displayed as the selected 
option.   

5. For Criminal cases, select the Criminal radio button. 

6. Also, by default the current date is displayed in From Date and To Date fields.   

 

                                         Figure 510: Moster List Screen 

Procedure 
1. By default Civil is displayed as the selected option.  
2. Select the Criminal  radio button if you want to generate the Moster List for Criminal cases. 
3. Select the From Date and To Date from the calendar control. 
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4. Click Go button. The system will load the View link. (Refer to Figure Number 511 ) 

 

                                       Figure 511: Moster List Screen with View link 

5. Click the View link. The Moster List for the selected period is displayed. (Refer to Figure Number 512) 

 

                       Figure 512: Moster List Report for Civil cases 

6. The report will display the details given below:   

• S. No. (Serial Number)  
• Case Type  
• Case Number 
• Party Name  
• Date of Decision  
• Result  
• Total Exhibits 
• Total Pages 
• Remarks 

7. When you select the Criminal radio button, the system will generate the Moster List report of Criminal 
cases. (Refer to Figure Number 513) 

8. The figure given below displays the Moster List report for Criminal M.A case, when you select the 
Criminal radio button.    
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                                      Figure 513: Moster List for Criminal cases 

9. The report will display the details given below:   

• S. No. (Number)  
• Case Type  
• Case Number 
• Party Name  
• Date of Registration 
• Date of Decision  
• Result  
• Total Exhibits 
• Total Pages 

10. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

 
 
 
 
 
 
 
 

    Page 429 of 494 

 

 



Court User Manual 

10.12. Data Health Card 
 

 

                                  Figure 514: Navigation for "Data Health Card" screen 

To access the Data Health Card screen, follow the steps given below: 

1. On the Navigation pane, click the DJPMC menu.  

2. Then, click Data Health Card sub menu. (Refer Figure Number 514) 

3. When you click Data Health Card sub menu, the “Data Health Card” screen is displayed.  

7. You  can  view  the Data Health  Card  for  Civil  and  Criminal  cases. By  default  Civil  is  displayed  as  the 
selected option.   

8. For Criminal cases, select the Criminal radio button. 

4. Also,  you  can  view  the Data Health Card  for  Inconsistent  and All Records. By default All Records  is 
displayed as the selected option. (Refer to Figure Number 515) 

 

                                       Figure 515: Data Health Card screen 

Procedure  
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menu   

Navigation 
pane 
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1. By default Civil  is displayed as the selected option. For Criminal cases, select the radio button 
for Criminal.  

2. By default, All Records  is displayed as  the selected option. For  Inconsistent option, select  the 
Inconsistent radio button.  

3. Click Submit button. The system will load the View link. (Refer to Figure Number 516) 

 

                       Figure 516: Data Health Card screen with View link 

4. Click View link. The Data Health Card report is displayed. (Refer to Figure Number 517) 

 

                                      Figure 517: Data Health Card report 

5. The report will display the details given below:   

• Sr. No. (Serial Number)  
• Case No. (Case Number)  
• Date of Registration 
• No. of Parties 
• Number of Parties With Single Word 
• Address  
• Advocate 
• Advocate Code codes 
• Act  
• Section  
• Nature 
• No. Of Parties in local language 
• Address in local language 
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View link

Click for 
Case History 
of the case 
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6. Each Case No. is displayed as a hyperlink . When you click this link the 
Case History of that particular case is displayed. (Refer to Figure Number 518) 
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                                           Figure 518: Case History report 
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11. Appeals Information 

11.1. Appellate Case Info 

When the Application or Case  is filed  in the Appellate Court against the order of the  lower court, the 
Appellate Authority issues certain directions on the progress of the case.  

These directions may be  issued by  the appellate authorities  like  the Supreme Court  (SC), High Court 
(HC), District Court (DC) or any Other Appellate Authorities (OT). Such directions  (brief order), action 
taken, date of compliance, are to be recorded in the “Writ Register”, “Register of Stayed matters” etc.  

This  feature provides  the  facility  to  record  the decision of appellate authority, and mark  the Case as 
stayed, if the directions for stay are issued. The Date of Compliance, if any, can also be recorded. 

11.1.1. Appellate Case Info (Add) 

    This option provides the facility to add an Appellate Case Info. 

 

    Page 433 of 494 

                                 Figure 519: Navigation for "Appellate Case Info" screen 

To access the Appellate Case Info screen, follow the steps given below: 

1. On the Navigation pane, click the Appeals Information menu.  

2. Then, click Appellate Case Info sub menu. (Refer Figure Number 519) 

3. When you click Appellate Case Info sub menu, the “Appellate Case Info” screen is displayed. (Refer 
Figure Number 520) 

Click “Appellate 
Case Info” sub 
menu   

Navigation 
pane 
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                                                  Figure 520: Appellate Information screen 

Procedure  
1. Select the case type from the Case Type select box. 
2. Enter the case number for which you want to add the Appellate Information of the selected case type in 

the Case Number field.  
3. Enter the year of registration in the Year field.    
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4. Click Go button. The name of the Petitioner and the Respondent is displayed. (Refer to Figure Number 
521) 

 

            Figure 521: Appellate Information screen with Petitioner and Respondent Name 
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5. Select the Petitioner or the Respondent from the Petitioner/Respondent Name select box. 
6. Enter the Appellate Case Number in Appellate Case No. text box. 
7. Select the Date of Receipt from the calendar control. 
8. Select the type of Appellate Court (SC, HC, DC or OT) by selecting their respective radio buttons. 
9. The Serial Number will be automatically displayed by the system. 
10. Enter the Brief Order in Brief Order field.  
11. Select the Order Date from the calendar control.   
12. Select the check box for Stayed, if there is a stay on the order. 
13. Select the Writ type from the select box. 
14. Enter the Dispatch Number in Dispatch Number field. 
15. Enter the Action Taken in Action Taken field. 
16. Select the Compliance Date from the calendar control. 
17. Select the Certified Copy Date from the calendar control. 
18. You can also enter the Action Taken and Brief Order in local language also. 
19. Click Submit to save the data into the system. The system will display the message, “Addition 

Successful”.  

20. The mandatory field is marked with an asterix(*). Please fill the mandatory fields. 

11.1.2. Appellate Case Info (Modify) 

This option provides the facility to modify or update Appellate Case Info already present in the   
system. 

 

                  Figure 522: Appellate Information (Modify) screen 
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Procedure 

1. Click the Edit icon  located at the upper right corner on the menu bar. 

2. The Appellate Information (Modify) screen is displayed. (Refer to Figure Number 522) 

3. Select  the case  type  from  the Case Type select box, enter  the Case No. and Year and click on  the Go 
button.  

4. The system will display all the details of the selected Case that already exists in the database. 

5. You can now modify or update the details. 

6. Click  Submit  to  save  the  information  into  the  system.  The  system  will  display  the  message, 
“Modification Successful”.   

7. All the mandatory fields are marked with an asterix (*). Please fill all mandatory details.    

11.1.3. Appellate Case Info (Delete) 

This option provides the facility to Delete or Undelete the Appellate Case Info already  present in the 
system. 

 

Figure 523: Appellate Information (Delete) screen 

Procedure 

     Click Delete icon  located on the upper right corner of the menu box. 

1. The Appellate Information (Delete) screen is displayed. (Refer to Figure Number 523) 
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2. Select the case type from the Case Type select box, enter the Case No. and Year and click on the Go 
button.  
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3. The existing details of the selected Case are displayed. 

4. Select the Delete button to delete the selected Case Type. The details though deleted will remain in the 
database and can be retrieved if required. 

5. Select the Undelete button, to retrieve the deleted Case. 
6. The system will display the message, “Deleted successfully” for deleted cases. 
7. The system will display the message, “Undeleted successfully” for the retrieved cases. 
8. All the mandatory fields are marked with an asterix (*). Please fill all mandatory details.    

11.2. Appellate Cases Report 

This option is used to generate the Appellate information Report. The report lists all the cases in which 
directions  are  issued  by  the  appellate  authorities  during  selected  period.  This  report  is  generated 
appellate authority wise for example  SC wise, HC wise, DC wise or Other Authority wise. 
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            Figure 524: Navigation for "Appellate Information Report" screen 

To access the Appellate Case Report screen, follow the steps given below: 

1. On the Navigation pane, click the Appeals Information menu. 

2. Then, click Appellate Cases Report sub menu. (Refer Figure Number 524) 

3. When you click Appellate Cases Report sub menu, the “Appellate Information Report” screen is 
displayed. (Refer Figure Number 525) 

Navigation 
pane 

Click “Appellate 
Cases Report” 
sub menu   
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                                      Figure 525: Appellate Information screen 

Procedure 

1. Select the radio buttons for SC, HC, DC, or OT to select the Type of Appellate Court. By default OT is 
displayed as the selected option. 

2. Select the From Date and To Date from the calendar control. 

3.  Click Go button. The system will load the View link. (Refer to Figure Number 526) 
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                    Figure 526: Appellate Information Report screen with View link 

4. Click View link. The system will display the Appellate Cases Report. (Refer to Figure Number 526) 

(Note: The figure given below is for the High Court (HC))   

 

                                       Figure 527: Appellate Cases Report 

View link 
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5.  The report for OT will display the details given below:   

• S. No. (Serial Number) 
• Date of Receipt 
• High Court Appellate Case Number 
• High Court Case Type/Case Number 
• Writ Name  
• Name of the Court which sent for Compliance 
• Number and Date when Writ is certified with Dispatch Number 
• Action  
• Remarks 

6. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

11.3. Register of Stayed Matters 

In  this  report,  the  cases  in which  proceedings  are  stayed by  the Appellate Authority  are  listed.  The 
report  lists  all  such  cases  in which directions  are  issued by  the Appellate Authority  for  the  selected 
period. 

 

Navigation 
pane 

Click “Register of 
Stayed Matters” 
sub menu   

             Figure 528: Navigation for "Register of Stayed Matters" screen 

To access the Register of Stayed Matters screen, follow the steps given below: 

1. On the Navigation pane, click the Appeals Information menu.  

2. Then, click Register of Stayed Matters sub menu. (Refer Figure Number 528) 

3. When you click Register of Stayed Matters sub menu, the “Register of Stayed Matters” screen is 
displayed. (Refer Figure Number 529) 

4. By default the current date displayed in From Date and To Date fields. 
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                            Figure 529: Register of Stayed Matter screen 

5. To generate the Register of Stayed Matter for other than the current date; Select From Date and To 
Date from the calendar control. 

6. Click Go button. The system will load the View link. (Refer to Figure Number 530) 
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              Figure 530: Register of Stayed Matter screen with View link 

View link 

7. Click View link. The Register of Stayed Matter is displayed. (Refer to Figure Number 531) 

 

                                      Figure 531: Register of Stayed Matter 

8. The report will display the details given below:   

• S. No. (Serial Number)  
• Case No. 
• Party Name  
• Order  
• Remarks 
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9. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

11.4. Today’s Compliance Report 

This option provides the facility to generate the report  indicating the directions  issued by several such 
Appellate Authorities as on the current date. This report may be used for reviewing the urgency at the 
end of the day. 

 

Navigation 
Pane 

Click “Today’s 
Compliance Report” 
sub menu   

          Figure 532: Navigation for "Appellate Information Report" screen 

To access the Today’s Compliance Report screen, follow the steps given below: 

1. On the Navigation pane, click the Appeals Information menu.  

2. Then, click Today’s Compliance Report sub menu. (Refer Figure Number 532) 

3. When you click Today’s Compliance Report sub menu, the “Today’s Compliance Report” screen with 
the View link is displayed. (Refer Figure Number 533) 
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     Figure 533: Appellate Information Report screen with View link 

4. Click the View link. The system will display the Compliance Report of the current (Today’s) date. (Refer 
to Figure Number 534) 

View link 
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                         Figure 534: Appellate Information Report 

5. The report will display the details given below:   

• S. No. (Serial Number)  
• Case Number/Case Type 
• Appellate Case Number 
• Appellate Court 
• Date of Receipt  
• Action  

6. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

 

12. Plead Guilty 

12.1. Plead Guilty Case 

12.1.1. Plead Guilty Case (Add)   
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This option is used to record the Summary Cases or Plead Guilty Cases where the Accused pleads 
guilty and the Court imposes fine or simple imprisonment. Using this option, the Case is filed, 
registered and disposed off at the same time i.e. no Case proceedings or trial commences in such 
Cases. For e.g. Cases under Motor Vehicle Act, where the accused pleads guilty and the fine is 
imposed. The order is automatically generated. 
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             Figure 535: Navigation for "Plead Guilty Case (Add)" screen 

To access the Plead Guilty Case screen, follow the steps given below: 

1. On the Navigation pane, click the Plead Guilty menu.  

2. Then, click Plead Guilty Case sub menu. (Refer Figure Number 535) 

3. When you click Plead Guilty Case sub menu, the “Plead Guilty Case (Add)” screen is displayed. (Refer 
Figure Number 536) 

 
 

Navigation 
pane 

Click “Plead Guilty 
Case” sub menu   
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                              Figure 536: Plead Guilty Case (Add) screen 

Procedure 
1. Select the case type from the Case Type select box. 
2. The Filing Number, Year of Filing, Case Number, and Year of Registration are displayed.  
3. Enter the name of the complainant for the selected case type in the Complainant field.   
4. Enter the Address of the Complainant in the Address field. 
5. In the block for Accused, Enter the Name of the Accused. 
6. Enter  the details of  the accused  such as Address, Gender, Age, Mobile Number, Email, Name of  the 

Advocate, and Bar Registration Number of the Advocate. 
7. In the block for Police Station; Select the Police Station Code and FIR Type from the select box. 
8. Enter Police Station details such as FIR Number, Year, and Offence Remark. 
9. The system will automatically display the Date of Filing Charge sheet and Date of Offence.  
10. Select Act 1 from the Act 1 select box and Enter Act Section 1 in the Act Section 1 field.    
11. Enter the amount of fine in Fine Amount field and tenure of Imprisonment in months in Imprisonment 

field. 
12. The  Time  of  Registration  with  current  date  as  the  Date  of  Decision  and  Date  of  Registration  are 

displayed.  
13. Select the radio buttons for Disposed or Pending.   
14. When you select the Disposed radio button, the Disposal Type select box is displayed. 
15. Select the Disposal Type from the select box and the radio buttons for Contested or Uncontested Type 

of Disposal.  
16. When you select the Pending radio button, the Purpose of Listing select box is displayed.  
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17. Select the purpose of Listing from the Purpose of Listing select box.   
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18. You can also enter the Plaintiff, Defendant, Offence Remark, Address of Plaintiff and Defendant, and 
Name of Advocate in local language also. 

19. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 
Successful”.   

20. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 

12.1.2. Plead Guilty Case (Modify)   
This option is used to modify the information entered through the Plead Guilty Case (Add) option. 
On giving the case number and pressing the Go button, the information entered earlier is displayed, 
which can be further edited or modified as required. 

 

 

                       Figure 537: Plead Guilty Case (Modify) screen 

 

1. Click the Edit icon  located on the upper right corner of the menu bar. 

2. The Plead Guilty Case (Modify) screen is displayed. (Refer to Figure Number 537) 

3. Select the case type from the Case Type select box and Click Go button.  

4. The existing information is displayed.  
5. Now you can update or modify the required details. 

6. Click  Submit  to  save  the  information  into  the  system.  The  system  will  display  the  message, 
“Modification Successful”.   

7. All the mandatory fields are marked with an asterix (*). Please fill all mandatory details.    
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12.2. Plead Guilty Daily Register  
This option is used to generate Register of Summary Cases which was disposed after the Accused plea’s 
guilty. The report is generated for all matters filed and disposed in the court on that day. 
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            Figure 538: Navigation for "Plea of Guilty Register" screen 

To access the Plead Guilty Daily Register screen, follow the steps given below: 

1. On the Navigation pane, click the Plead Guilty menu.  

2. Then, click Plead Guilty Daily Register sub menu. (Refer Figure Number 538) 

3. When you click Plead Guilty Daily Register sub menu, the “Plea of Guilty Register” screen with the View 
link is displayed. (Refer Figure Number 539) 

 

                        Figure 539: Plea of Guilty Register screen 

4. Click the View link. The Plea of Guilty Register of the current date is displayed. (Refer to Figure Number 
540) 

Navigation 
pane 

Click “Plead Guilty 
Daily Register” sub 
menu   

View link 
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                                Figure 540: Plea of Guilty Register Report 

7. The report will display the details given below:   

• S. No (Serial Number) 
• Case Number)   
• Accused  
• Date of Offence  
• Fine Amount  
• Imprisonment  
• Disposal Date  
• Particulars of Offence 

 

13. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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13. FIR Details 
This option provides the facility to enter the information related to FIR, Summary Reports, and Charge 
Sheet. 

On submission of the Charge Sheet and selection of the Criminal Case number, the accused information 
is automatically uploaded as a Criminal Case into the system. Thus, the effort and time needed to enter 
the data into the system is saved. 

13.1. FIR Details    

When the FIR is submitted in the court, all the data as mentioned in the FIR has to be entered through 
this option. With this option you can enter the FIR details such as: 

1. Police Station and Occurrence of Offence Details:  

This tab includes the Police Station Details, Occurrence of Offence, and Place of Occurrence details. 

• In  the Police Station Details block, you can add details  such as Police Station Name, FIR 
type, FIR Number, Year, and FIR Filing Number. 

• In the Occurrence of Offence block, you can add details such as From Date, To Date, From 
Time, and To Time.  

• In Place of Occurrence block, you can add the Address of Place of Occurrence.   

2. Act Details:  

This tab includes the Act Details such as Act 1 and Act Section 1. You can add more Acts using the 
More Acts button.  

3. Complainant Information:  

This  tab  includes  the  Complainant  Information  such  as  Complainant  Name,  Relation  (Father, 
Mother, Husband, None or Other), Type of Relation (Name of Father, Mother, or Husband), Date of 
Birth, Age, and Address.  

The Extra Information of the Complainant includes Passport Number, Date of Passport Issue, Place 
of Passport Issue, and Occupation. 

4. Accused or Suspected Details:  

This tab  includes the Accused or Suspect information such as Name, Gender, Age, and Address of 
the Accused (in local language also). You can add upto 5 Accused in this tab. 

5. Extra Accused:  

If  the  number  of  accused  exceeds  5  then we  use  the  Extra  Accused  tab  to  add  them.  This  tab 
includes  the  information of Accused such as Name, Gender, Age and Address. You can add more 
number of Accused using the More button. 
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6. Investigating Officer:  

This tab includes the information such as Name, Rank, and Belt Number of the Investigating Officer and 
Investigating Officer 1, Date and Time when the FIR is received in the court. FIR Details (Add) 
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This option provides the facility to enter the information related to FIR, when the FIR is submitted in 
the court.  

 

                                     Figure 541: Navigation for “FIR Details” screen 

Shortcut 
Navigation pane 

Click “FIR Details” 
sub menu   

      To access the FIR Details screen, follow the steps given below: 

1. On the Navigation pane, click the FIR Details menu.  

2. Then, click FIR Details sub menu. (Refer Figure Number 541) 

3. When you click FIR Details sub menu, the “FIR Details” screen is displayed. (Refer Figure Number 542)  

 

                            Figure 542: Police Station and Occurrence of Offence tab 

4. There are six tabs (stages) to add FIR details as mentioned below: 

• Police Station and Occurrence of Offence 
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• Acts 

• Complainant 

• Accused or Suspected 

• Extra Accused 

• Investigating Officer 

5. By default display the Police Station and Occurrence of Offence tab is displayed. (Refer Figure Number 
542) 

Police Station and Occurrence of Offence tab 

In the Police Station Details block, add the details given below: 

a) Select the Police Station from the Police Station select box. 
b) Select the FIR Type from the FIR Type select box. 
c) Enter the FIR Number and Year. 
d) Select the FIR Filing Date from the calendar control. 

In the Occurrence of Offence block, add the details as given below: 

a) Select the From Date and To Date from the calendar control. 

b) Enter From Time and To Time. 

In the Place of Occurrence block, add the details given below: 

a) Enter the Address of Occurrence in the Address of Occurrence field.  

b) Choose the District, Taluka and Village or Town and Ward from the respective select boxes. 

c) When you click the Next button, the system will move to the Acts tab.  

 

 

Acts tab 

Procedure 
1. Select the Act from the Act 1 select box. (Refer to Figure Number 543) 
2. Enter the corresponding the Act Section in the Act Section 1 field. 

 

                             Figure 543: Acts tab in FIR Details screen 
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3. If you want to add more Acts, click More Acts button. This will load Act2 and Act Section2 fields. 
(Refer to Figure Number 544) 
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                                        Figure 544: Add "More Acts" screen 

4. Similarly,  to add more Acts perform  step 3. The  system will  load more Acts and Acts Section 
fields as Acts3, Acts4, and so on.  

5. To remove Acts, Click Remove Acts button. 

6. Click Next, to move to the next tab which is the Complainant tab. 

Complainant tab 

The Complainant tab includes the Complainant Information and Extra Information block. (Refer to Figure 
Number 545) 

 

                    Figure 545: Complainant tab in FIR Details screen 
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Procedure 

In the Complainant Information block, add the details given below: 
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1. Enter the name of the Complainant in the Complainant Name field. 

2. Choose the Relation type by selecting the radio buttons for Father, Mother, Husband, None, or 
Other. 

3. Select the Date of Birth of the Complainant from the calendar control. 
4. Enter the Age of the Complainant in the Age field. 
5. Enter the Address of the Complainant in the Address field. 

 

In the Extra Information block, add the details given below: 

6. Enter the Passport Number of the Complainant in the Passport No. field. 

7. Select the Date of Passport Issue from the calendar control. 

8. Enter the place where the passport was issued in the Place of Passport Issue field. 

9. Enter the occupation of the Complainant in the Occupation field. 

10. You can also enter the Name of the Complainant, Name of the Relation, Place of Passport Issue, 
and Occupation in local language also. 

a) Click Next to move to the next tab which is the Accused/Suspected tab. 

Accused/Suspected tab 
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The Accused or Suspected tab includes the Accused Known/Unknown/Suspected block and the block for 
Accused Known/Unknown/Suspected in local language. You can key in Information of about at most five 
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accused, using this option. (Refer to Figure Number 546) 

 

                               Figure 546: Accused tab in FIR Details screen 

In the Accused Known/Unknown/Suspected block, add the details given below: 
1. Enter the name of the Accused in the Accused Name field. 
2. Select the Gender of the Accused from the Gender select box. 
3. Enter the Age of the Accused in the Age field. 
4. Enter the Address of the Accused in the Address field. 
5. You can enter the Name and Address of the Accused in local language also.  
6. Click Next to move to the next tab which is the Extra Accused tab. 

Extra Accused tab 
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If there are more than 5 Accused, then you can use this option to enter the details of the additional Accused 
(Extra Accused).  (Refer to Figure Number 547) 
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                       Figure 547: Extra Accused tab in FIR Details screen 

     Procedure 
1. Enter the Name of the Accused in the Accused Name 6 text box. 
2. Select the Gender of the Accused from the Gender select box. 
3. Enter the Age in the Age field 
4. Enter the address of the Accused in the Address field.   
5. Click the More button to add additional Accused if required. 
6. Click Next to move to the next tab which is the Investigating Officer tab. 

 
Investigating Officer tab 

In this tab you can enter the details of the Investigating Officers.  
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              Figure 548: Investigating Officers tab in FIR Details screen 
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In the Investigating Officers tab, add the details given below: (Refer to Figure Number 548) 
1. Enter the details such as Name, Rank, and Belt Number of the Investigating Officer.  
2. Enter the contents of the FIR in the FIR Contents field. 
3. Select  the date when  the  FIR was  received  in  the  court  in FIR Receipt Date. Use  calendar  control  to 

select the FIR Receipt Date. 
4. Enter the FIR Receipt Time.   
5. Click Submit  to save  the  information  into  the system. The system will display  the message, “Addition 

Successful”.   

6. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

13.1.1. FIR Details (Modify) 

This option provides the facility to update or modify the FIR Details that  is already added  in the FIR 
Details (Add) option. 

 

                                Figure 549: FIR Details (Modify) screen 

Procedure 

1. Click the Edit icon  located in the upper right corner of the menu bar. 

2. The FIR Details (Modify) screen is displayed. (Refer to Figure Number 549) 
3. Select the Police Station from the Police Station select box. 
4. Select FIR which you want to modify or update from the FIR Type select box. 
5. When you select the FIR type, the existing details are displayed.  
6. Click Next button to move to the next tab.  
7. You can also Click the tab directly in which you want to change the details. 
8. You can now update or modify the existing details. 
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9. Click Submit in the last tab (Investigating Officer) to the data into the system. The system will display 
the message, “Modification Successful”.   
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10. All the mandatory fields are marked with an asterix (*). Please fill all mandatory details.    

13.1.2. FIR Details (Delete) 

This option provides the facility to Delete or Undelete the FIR Details that has been added to the 
selected Court Number. 

 

                             Figure 550: FIR Details (Delete) screen 

Procedure  

1. Click Delete icon  located in the upper right corner of the menu bar. 

2. The FIR Details (Delete) screen is displayed. (Refer to Figure Number 550) 

3. Select the Police Station from the Police Station select box. 

4. The system will display all the added details. 

5. Select  the  Delete  button  to  delete  the  FIR  Details.  The  details  though  deleted  will  remain  in  the 
database and can be retrieved if required. 

6. Select the Undelete button, to retrieve the deleted FIR Details. 

7. Click Submit to save the details into the system.   

8. In case of Delete, the system will display the message, “Deletion Successful”.   

9. In case of UnDelete, the system will display the message, “UnDeletion Successful”.   

10. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

13.2. Summary Receipt  

    Page 456 of 494 

 

After  the  submission  of  the  FIR,  the  investigation  in  the  case  can  proceed.  On  completion  of  the 
investigation, either the Summary or Charge sheet is submitted in the court.  
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This option provides the  facility to submit the Summary or Charge Sheet  in  the court. The system will 
display radio buttons for Summary and Charge Sheet. When you select Summary or Charge Sheets, the 
system will display the screen to enter the corresponding details. The information that is already saved 
in the system for that particular FIR is displayed on the screen. 

 

Navigation pane 

Click “Summary 
Receipt” sub menu 

                           Figure 551: Navigation for “FIR Accused” screen 

To access the Summary Receipt screen, follow the steps given below: 

1. On the Navigation pane, click the FIR Details menu.  

2. Then, click Summary Receipt sub menu. (Refer Figure Number 551) 

3. When you click Summary Receipt sub menu, the system will display the “Summary Receipt” screen. 
(Refer to Figure Number 552) 

4. This option includes the Police Station and Complainant Information tabs. By default the Police Station 
tab is displayed. 

 

                              Figure 552: FIR details screen with Police Station tab              
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Procedure 

Police Station tab 
1. Select the Police Station from the Police Station select box. 
2. Select the Fir Type for which you want to submit the Summary from the FIR Type select box. 
3. Enter the FIR Number of the selected FIR type in the Fir Number field. 
4. Enter the FIR filing year in FIR Year field. 
5. Click the Go button. The information is added and the next tab which is the Complainant Information 

tab is displayed. (Refer to Figure Number 553) 

 

         Figure 553: Summary Receipt screen with Complainant tab 

6. This  tab displays  the details and  the  radio buttons  for Charge Sheet and Summary. For Charge Sheet, 
select the radio button for Charge Sheet. Similarly, select the radio button for Summary if you want to 
generate Summary of the case 

7. All the mandatory fields are marked with an asterix (*). Please fill all mandatory details.    
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13.3. Register of FIR 

The Register of FIR will display all the FIR’s submitted on the Current Date.  

 

Navigation 
pane 

Click “Register of 
FIR” sub menu   

                Figure 554: Navigation for "Register for FIR" screen 

To access the Register of FIR screen, follow the steps given below: 

1. On the Navigation pane, click the FIR Details menu.  

2. Then, click the Register of FIR sub menu. (Refer Figure Number 554) 

3. When you click Register of FIR sub menu, the “Register of FIR” screen with the View link is displayed. 
(Refer to Figure Number 555) 

 

                 Figure 555: Register for FIR Screen with View link 

4. Click View link. The Register of First Information (FIR) of the current date is displayed. (Refer to Figure 
Number 556) 
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Figure 556: Register for Register of First Information Report (F.I.R) 

14. The report will display the details given below:   
• S. No (Serial Number) 
• FIR No. (FIR Number) 
• Under Section 
• Name of the Complainant 
• Accused Name 
• Name of I.O (Investigating Officer) 
• Remarks 

10. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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13.4. Summary Received Report 

The Summary Received Report will display the list of Summary Reports received during a particular 
period. 

 

Navigation 
pane 

Click “Summary 
Received Report” sub 
menu   

             Figure 557: Navigation for "Summary Received Report" screen 

 

To access the Summary Received Report screen, follow the steps given below: 

1. On the Navigation pane, click the FIR Details menu.  

2. Then, click Summary Received Report sub menu. (Refer Figure Number 557) 

3. When  you  click  Summary  Received  Report  sub  menu,  the  “Summary  Received  Report”  screen  is 
displayed. (Refer to Figure Number 558) 

4. By default the current date is displayed in From Date and To Date fields. You can change the date from 
the calendar control. 

 

                   Figure 558: Summary Received Report screen 

5. Select From Date and To Date from the calendar control.  

6. Click Go button. The system will load the View link. (Refer to Figure Number 559) 
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View link

              Figure 559: Summary Received Report screen with View link 

7. Click the View link. The Summary Received Report for the selected period is displayed. (Refer to Figure 
Number 560) 

 

                              Figure 560: Summary Received Report 

8. The report will display the details given below:   

• S. No (Serial Number)  
• FIR Number 
• U/Section  
• Name of Complainant  
• Accused  
• Summary Type  
• Received 

 

9. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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13.5. Charge Sheet Received Report 

The Charge Sheet Received Report shows list of Charge Sheets received during a particular period. 
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             Figure 561: Navigation for “Charge Sheet Received Report” screen 

To access the Charge Sheet Received Report screen, follow the steps given below: 

1. On the Navigation pane, click the FIR Details menu.  

2. Then, click Charge Sheet Received Report sub menu. (Refer Figure Number 561) 

3. When you click Charge Sheet Received Report sub menu, the “Charge Sheet Received Report” screen is 
displayed. (Refer to Figure Number 562) 

4. By default the current date is displayed in From Date and To Date fields. You can change the date from 
the calendar control. 

 

                 Figure 562: Charge Sheet Received Report screen 

5. Select From Date and To Date from the calendar control.  

6. Click Go button. The system will load the View link. (Refer to Figure Number 563) 

Navigation 
pane 

Click “Charge Sheet 
Received Report” sub 
menu   
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View link 

    Figure 563: Charge Sheet Received Report screen with View link 

7. Click the View link. The Charge Sheet Received Report for the selected period. (Refer to Figure Number 
564) 

 

                                   Figure 564: Charge Sheet Received Report 

8. The report will display the details given below:   

• S. No. (Serial Number)  
• FIR Number 
• U/Section (Under Section) 
• Name of Complainant  
• Accused  
• Case Number 
• Received Date 

 

9. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 
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14. Process 

14.1. Process Allocation 
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                        Figure 565: Navigation for "Process Messenger" screen 

To access the Process Messenger screen, follow the steps given below: 

1. On the Navigation pane, click the Process menu.  

2. Then, click Process Allocation sub menu. (Refer Figure Number 565) 

3. When you click Process Allocation sub menu, the “Process Messenger” screen with Civil as the selected 
option is displayed. (Refer to Figure Number 566) 

4. You  can add a process  for allocation  for Civil and Criminal  cases. By default, Civil  is displayed as  the 
selected option. 

5. For Criminal cases, select the Criminal radio button. 

Navigation 
pane 

Click “Process 
Allocation” sub 
menu   

 



Court User Manual 

 

                              Figure 566: Process Messenger screen 

Procedure  

1. Select the Criminal radio button if you want to allocate a process for criminal cases. 

2. Select the case for which you want to allocate a process from the Case No. select box. 

3. By default, current date  (Today’s date)  is displayed  in the Process Date  field. You can choose another 
date from the calendar control. 

4. Click Go, all the process ID is loaded in the Process ID select box. 

5.  Select the Process ID that you want to assign to the selected case type from the Process ID select box. 

6. Select the type of Process messenger from the Process Messenger select box. 

7. Select the Bailiff from the Bailiff Code select box 

8. Select  the Date of Allocation and Returnable Date  from  the  calendar  control. By default  the  current 
date is displayed in these fields. 

9. Click  Submit  button  to  save  the  details  into  the  system.  The  system will  display  the message,  “FIR 
Details Added Successfully”.   

10. All the mandatory fields are marked with an asterix (*). Please fill all mandatory details.   

14.1.1. Process Allocation (Modify) 

This feature provides the facility to modify any of the above information for Process Allocation which 
has the user has already entered. 
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                Figure 567: Process Messenger (Modify) screen 

To modify or update any information follow the steps given below: 

1. Click the Edit icon that is located at the upper right corner on the menu bar.  
2. The Process Allocation (Modify) screen is displayed. (Refer to Figure Number 567) 
3. Select the case that you want to modify, from the Case No. select box. 
4. Select the Process Date and click Go. All the process ids are loaded in the Process ID select box. 
5. Select the Process ID which you want to modify, from the Process ID select box. 
6. All  information  that  already exists  in  the  system pertaining  to  the  selected Case  type  is  fetched  and 

displayed on the screen. 
7. You can now modify or update the required information.  

8. Click  Submit  to  save  the  information  into  the  system.  The  system  will  display  the  message, 
“Modification Successful”.  

9. The mandatory field is marked with an asterix (*). Please fill the mandatory fields. 

14.1.2. Process Allocation (Delete) 
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This feature provides the facility to Delete or Undelete an Allocated Process that has been wrongly 
entered by the user.  
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                    Figure 568: Process Messenger (Delete) screen 

To delete or undelete the Process Messenger information, follow the steps given below: 

1. Click the Delete icon  that is located at the upper right corner on the menu bar. 
2. The Process Messenger (Delete) screen is displayed. (Refer to Figure Number 568) 
3. In case of Criminal case, select the Criminal radio button. By default, Civil  is displayed as the selected 

option. 
4. Select the case from the Case No. select box. 
5. All information that already exists in the system pertaining to the selected Case is fetched and displayed 

on the screen. 
6. Select the Delete radio button to delete the allocated Process. The details though deleted will remain in 

the database. This deleted data can be retrieved using the Undelete radio button. 
7. Select the Undelete radio button to retrieve the deleted details. 

8. Click Submit.  

9. In case of Delete, the system will display the message, “Deletion Successful”.   

10. In case of Undelete, the system will display the message, “UnDeletion Successful”.   

11. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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14.2. Process Delivery 

14.2.1. Process Return (Add) 

 

Navigation 
pane 

Click “Process 
Delivery” sub menu   

                      Figure 569: Navigation for "Process Return" screen 

To access the Process Messenger screen, follow the steps given below: 

1. On the Navigation pane, click the Process menu.  

2. Then, click Process Delivery sub menu. (Refer Figure Number 569) 

3. When you click Process Delivery sub menu, the “Process Messenger” screen with Civil as the selected 
option is displayed. (Refer to Figure Number 570) 

4. You  can add a process  for allocation  for Civil and Criminal  cases. By default, Civil  is displayed as  the 
selected option. 

5. For Criminal cases, select the Criminal radio button.  
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                                   Figure 570: Process Return screen 

Procedure: 

1. Select the Criminal radio button for a process return for criminal cases. 

2. By default, the current date is displayed in the Process Date field. You can change this date from the 
calendar control. 

3. Click Go. The process id is loaded in the Process ID select box. 

4. Select the Process ID for which you want to do a process return from the Process ID select box. 

5. When you select the Process ID, the existing  information such as Bailiff Name, Process Messenger 
Name, Date of Allocation, Notices/Summons, and Fees for the selected case type are displayed. 

6. Select the Result which the Served or Unserved radio button. By default, Served is displayed as the 
selected option. 

7. Click  Submit  button  to  save  the  details  into  the  system.  The  system  will  display  the message, 
“Addition Successful”.   

8. All the mandatory fields are marked with an asterix (*). Please fill all mandatory details.   

14.2.2. Process Return (Modify) 

This feature provides the facility to modify the details of Process Return the user has already entered. 
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                            Figure 571: Process Return (Modify) screen 

To modify or update any information follow the steps given below: 

1. Click the Edit icon that is located at the upper right corner on the menu bar.  
2. The Process Return (Modify) screen is displayed. (Refer to Figure Number 571) 
3. If you want to modify the Process Return details for criminal cases, select the Criminal radio button. 
4. Select the case type for which you want to modify, from the Case Type select box. 

5. By default,  the current date  is displayed  in  the Process Date  field. You can change  this date  from  the 
calendar control. 

6. Click Go. The process id is loaded in the Process ID select box. 

7. Select the Process ID for which you want to do a process return from the Process ID select box. 

8. When  you  select  the  Process  ID,  the  existing  information  such  as  Bailiff Name,  Process Messenger 
Name, Date of Allocation, Notices/Summons, and Fees for the selected case type are displayed. 

9. You can now modify or update the required information.  
10. Click  Submit  to  save  the  information  into  the  system.  The  system  will  display  the  message, 

“Modification Successful”  

14.2.3. Process Return (Delete) 
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                      Figure 572: Process Return (Delete) screen 

 

1. Click the Delete icon  that is located at the upper right corner on the menu bar. 
2. The Process Return (Delete) screen is displayed. (Refer to Figure Number 572) 
3. In case of Criminal case, select the Criminal radio button. By default, Civil  is displayed as the selected 

option. 
4. Select the case for which you want to modify, from the Case No. select box. 
5. Select the Process Date and click Go. The process ids are loaded in the Process ID select box. 
6. Select the Process ID which you want to modify, from the Process ID select box. 
7. All information that already exists in the system pertaining to the selected Case is fetched and displayed 

on the screen. 
8. Select the Delete radio button to delete the Process Return. The details though deleted will remain  in 

the database. This deleted data can be retrieved using the Undelete radio button. 
9. Select the Undelete radio button to retrieve the deleted details. 

10. Click Submit.  

11. In case of Delete, the system will display the message, “Deletion Successful”.   

12. In case of Undelete, the system will display the message, “UnDeletion Successful”.   

13. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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14.3. Report 

14.3.1. Pending Allocation 

This report generates the list of all cases which are registered but are not allocated to any court.  

 

    Page 473 of 494 

                  Figure 573: Navigation for "Pending Allocation" screen 

 To access the Pending Allocation screen, follow the steps given below: 

1. On the Navigation pane, click the Report menu.  

2. Then, click Pending Allocation sub menu. (Refer Figure Number 573) 

3. When you click Pending Allocation sub menu, the “Pending Allocation” screen with View link is 
displayed. (Refer to Figure Number 574) 

 

                Figure 574: Pending Allocation screen with View link 

4. Click the View link. The Pending Allocation list of the current date is displayed. (Refer to Figure Number 
575) 

Click “Pending 
Allocation” sub 
menu   

Navigation 
pane 

View link 
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                                    Figure 575: Pending Allocation Report 

5. The report will display the details given below:   

• S. No (Serial Number)  
• Case No. (Case Number) 
• Party Name  
• Process Date  
• Process ID 

 

6.  All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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14.3.2. Pending Delivery 

 

 

 

Click “Pending 
Delivery” sub 
menu   
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                   Figure 576: Navigation for "Pending Delivery" screen 

To access the Pending Delivery screen, follow the steps given below: 

1. On the Navigation pane, click the Report menu.  

2. Then, click Pending Delivery sub menu. (Refer Figure Number 576) 

3. When you click Pending Delivery sub menu, the “Pending Delivery” screen with View link is displayed. 
(Refer to Figure Number 577) 

 

                    Figure 577: Pending Delivery screen with View link 

4. Click the View link. The system will display the Pending Delivery report of the current date. (Refer to 
Figure Number 578) 

Navigation 
pane 

View link 
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                                  Figure 578: Pending Delivery Report 

5. The report will display the details given below:   

• S. No (Serial Number)  
• Case No. 
• Bailiff Name  
• Date of Allocation  
• Process Messenger 

6. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
 

14.3.3. Pending Process         

 

 

Navigation pane 

Click “Pending 
Process” sub 
menu   

                Figure 579: Navigation for "Pending Process" screen 

 To access the Pending Process screen, follow the steps given below: 
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1. On the Navigation pane, click the Report menu.  

2. Then, click Pending Process sub menu. (Refer Figure Number 579) 

3. When you click Pending Process sub menu, the “Pending Process” screen is displayed. 

4. By default the current date is displayed in From Date and To Date fields. You can change the date from 
the calendar control.(Refer to Figure Number 580)   

 

                                      Figure 580: Pending Process screen 

5. Select the From Date and To Date from the calendar control, in case you want the Pending Process 
report other than the current date. 

6. Click Go button. The system will load the View link. 
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Figure 480a: Pending Process screen with View link 

View link 

7. Click the View link. The Pending Process report for the selected period is displayed. (Refer to Figure 
Number 571) 

 

                                          Figure 581: Pending Process Report 

7. The report will display the details given below:   
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• S. No (Serial Number)  
• Case No. (Number) 
• Party Name  
• Process Date 

8. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
 

14.3.4. Pending Delivery 
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              Figure 582: Navigation for "Process Pending Delivery" screen 

To access the Pending Delivery screen, follow the steps given below: 

1. On the Navigation pane, click the Report menu.  

2. Then, click the Pending Delivery sub menu. (Refer Figure Number 582) 

3. When you click Pending Delivery sub menu, the “Pending Delivery” screen is displayed. 

4. By default the current date is displayed in From Date and To Date fields. You can change the date from 
the calendar control.(Refer to Figure Number 583)   

 

                             Figure 583: Process Pending Delivery screen 

5. Select the From Date and To Date from the calendar control, in case you want the Pending Process 
report for a particular period. 

6. Click Go button. The system will load the View link. (Refer to Figure Number 584) 

Navigation 
pane  

Click “Pending 
Delivery” sub 
menu   
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             Figure 584: Process Pending Delivery screen with View link 
View link 

7. Click the View link. The Pending Process report for the selected period is displayed. (Refer to Figure 
Number 585) 

 

                         Figure 585: Process Pending Delivery Report 

8. The report will display the details given below:   

• S. No. (Serial Number)  
• Case Number 
• Bailiff Name  
• Date of Allocation  
• Process Messenger 

9. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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14.3.5.  Work Ticket Report Notice  
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            Figure 586: Navigation for “Work Ticket Report Notices” screen 

To access the Work Ticket Report Notice screen, follow the steps given below: 

1. On the Navigation pane, click the Process menu.  

2. Then, click Work Ticket Report Notice sub menu. (Refer Figure Number 586) 

3. When you click Work Ticket Report Notice sub menu, the “Work Ticket Report Notice” screen with the 
View link is displayed.  (Refer to Figure Number 587) 

 

          Figure 587: Work Ticket Report Notices screen with View link 

4. Click View link. Work Ticket Report Notice report for the selected period is displayed. (Refer to Figure 
Number 588) 

Navigation 
pane 

Click “Work Ticket 
Report Notice” 
sub menu   

View link 
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                     Figure 588: Work Ticket Report Notices Report 

5. The report will display the details given below:   

• S. No. (Serial Number)  
• Case Number 
• Party to whom served 
• Date of Allotment  
• Notice 
• Next Hearing Date 
• Date when Actually Served 
• Date When Ps Returned Served 
• Service Details 
• Bailiff Name 
• Process Messenger Name 
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6. All the mandatory fields are marked with an asterix (*). Please fill all mandatory fields. 
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14.3.6. Work Ticket Report Summons 
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            Figure 589: Navigation for “Work Ticket Report Summons” screen 

To access the Work Ticket Report Summons screen, follow the steps given below: 

1. On the Navigation pane, click the Process menu.  
2. Then, click Work Ticket Report Summons sub menu. (Refer Figure Number 589) 
3. When you click Work Ticket Report Summons sub menu, the “Work Ticket Report Summons” screen    

              with the View link is displayed.  (Refer to Figure Number 590) 

 

          Figure 590: Work Ticket Report Summons screen with View link 

4. Click View link. The Work Ticket Report Summons report for the selected period is displayed. (Refer to 
Figure Number 591) 

Navigation 
pane 

Click “Work Ticket 
Report 
Summons” sub 

View link 
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                     Figure 591: Work Ticket Report Notices Report 

7. The report will display the details given below:   

• S. No. (Serial Number)  
• Case Number 
• Party to whom served 
• Date of Allotment  
• Summons 
• Next Hearing Date 
• Date when Actually Served 
• Date When Ps Returned Served 
• Service Details 
• Bailiff Name 
• Process Messenger Name 
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15.  Mediation  

15.1. Refer to Mediation 
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                      Figure 592: Navigation for "Mediation ID" screen 

To access the Referred to Mediation screen, follow the steps given below: 

1. On the Navigation pane, click the Mediation menu.  

2. Then, click Refer to Mediation sub menu. (Refer Figure Number 592) 

3. When you click Refer to Mediation sub menu, the “Referred to Mediation” screen is displayed.  (Refer 
to Figure Number 593) 

 

                                         Figure 593: Referred to Mediation  screen 

4. Select the case type for which you want to refer for Mediation from the Case Type select box. 

5. Enter the Case number of the selected case type in the Case Number field.  

6. Enter the year of registration in the Year field. Click Go. The name of the Petitioner, Respondent, and 
the Stage is displayed. (Refer to Figure Number 594) 

Navigation pane 

Click “Refer to 
Mediation” sub menu  
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                      Figure Number 594: Referred To Mediation screen with details 

7. Select the Date of Reference from the calendar control. 

8. Click  Submit  to  save  the  data  into  the  system.  The  system  will  display  the  message,  “Addition 
Successful” 

9. The mandatory field is marked with an asterix (*). Please fill the mandatory details. 
 

16. Query Builder 

The Query Builder is used to generate queries dynamically on filling any of the fields given and thus 
helps in generating reports dynamically. 

16.1. Query Builder 

 

Navigation pane 

Click “Query Builder” 
sub menu   

                    Figure 595: Navigation for "Query Builder" screen 
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To access the Query Builder screen, follow the steps given below: 

1. On the Navigation pane, click the Query Builder menu. (Refer to Figure Number 595) 

2. Then, click Query Builder sub menu.  

3. When  you  click Query Builder  sub menu,  the  “Query Builder”  screen  is displayed.    (Refer  to  Figure 
Number 596) 

4. By default Civil is displayed as the selected option. 

5. For Criminal or Both, select their respective radio buttons. 

 

                                    Figure 596: Query Builder screen 

 Procedure 

 Select any of the fields listed below to generate the report accordingly. Procedure of selection is given 
below. 

• Select the radio button for Criminal or Both. 

• Select the case type for which you want to build a Query from the Case Type select box. 

• When you select the case type the Nature select box is displayed. (Refer to Figure Number 597) 
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• Choose the Status by selecting the Pending, Disposal, or Both radio buttons. When you select the 
Pending radio button, the Purpose of Listing and the Sub Purpose select boxes are displayed. (Refer to 
Figure Number 598) 

 

                                      Figure Number 598: Query Builder screen with details 

• Select the Purpose of Listing from the Purpose of Listing select box. 

• Select the court from the Court Name select box 

• Select the lower court from the Lower Court Name select box. 

• Select the Act from the Act field. 

• Enter the corresponding Section in the Section field. 

• Enter the name of the advocate in the Advocate field. 

• Select the Party Details check box if you want to add the party details for the selected case type. 

• Choose the type of Party, by selecting the Petitioner, Respondent, or Both radio buttons. 

• If the Party  is an Organization, then select the Organization Details check box and select the name of 
the Organization from the Organization Name select box. 
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Figure 599: Query Builder screen with details 

• Enter the name of the party in the Party Name field. 

• Select the District from the District select box. 

• Select the Town from the Town select box. 

• Select the Ward from the Ward select box. 

• Select the Taluka from the Taluka select box. 

• Select the Village from the Village select box. 

• Select the Date of Filing from the Date of Filing select box.  

• Select the From Date from the calendar control.  

• Select the Date of Registration from the Date of Registration select box 

• Select the From Date from the calendar control.  

• Enter a name for the Query Builder in the Report Title field. 

• Choose  the Report  Fields by  selecting  the Act/Section, Nature, Advocate, Date of  Filing, or Date of 
Registration radio button. 

• Click on Submit. The Query Builder Report is displayed. 

• The mandatory field is marked with an asterix (*). Please fill the mandatory details. 
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17. User Menu 

17.1. Change Password 
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               Figure 600: Navigation for "Change Password" screen 

To access the Change Password, follow the steps given below: 

1. On the Navigation pane, click the User Menu menu.  

2. Then, click Change Password sub menu. (Refer to Figure Number 600) 

3. When you  click Change Password  sub menu,  the  system will display  the  “Change Password”  screen.  
(Refer to Figure Number 601) 

 

 

                                    Figure 601: Change Password screen 

 

 

 

Navigation pane 

Click “Change 
Password” sub menu   
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Procedure 

1. By default, the end user (court) is displayed in the Username select box. Here you can change the 
password for the Court user only. 

2. Enter the existing password in the Old Password field and click Submit. 

3. When you click Submit, the New Password and Confirm Password field is displayed. 
4. Enter the new password in the New Password field. 
5. Again, enter the new password in the Confirm Password field also.  In this step you have to re‐type your 

new password in the Confirm Password field just to be sure it was spelled correctly both times, if they 
don't match, you will be told to correct it as shown in Figure Number 602.   

 
                    Figure Number 602: Change Password screen with Error Message 
 

 
6. When you  type  the wrong password  in  the Confirm Password  field,  the  system will display  the error 

message “Password and Confirm Password does not match”.  
7. Retype the correct new password in the Confirm Password field again.  

8. Click Submit  to save  the  information  into  the system. The system will display  the message, “Changed 
Password”.   
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Court User Manual 

 

INDEX 

A 
Act Master 

report, 72, 73 
Act Section 

report, 128 
Adjourn 

report, 110 
Admin, 316, 332, 335, 338, 349, 352, 354, 356, 358, 360, 362, 

364, 366, 368, 370, 372, 373, 375, 376, 378, 380, 382, 384, 
386, 388, 390, 392, 394, 396, 398, 400, 402, 404, 406, 408, 
410, 412, 414, 416, 418, 421, 422, 425, 427, 430, 432, 434, 
436, 438, 440, 443, 446, 449, 453, 455, 457, 459, 462, 465, 
473, 475, 477, 479, 481, 485, 489, 491, 492, 494, 496, 498, 
500, 502, 505 

Admin Units 
update, 317 

Admin Work Type 
Report, 160 

Advocate 
features, 79, 81, 83 
report, 78 

B 
Bailiff, 52, 56, 60, 64, 66, 68, 70, 72, 74, 76, 78, 80, 82, 84, 86, 

88, 90, 92, 94, 96, 98, 100, 102, 104, 106, 108, 110, 112, 
114, 116, 118, 120, 122, 124, 126, 128, 130, 132, 134 
Add, 52, 56, 60, 64, 66, 68, 70, 72, 74, 76, 78, 80, 82, 84, 86, 

88, 90, 92, 94, 96, 98, 100, 102, 104, 106, 108, 110, 112, 
114, 116, 118, 120, 122, 124, 126, 128, 130, 132, 134 

ascending, 180 
descending, 180 
enteries, 179 
previous, 180 
search, 179 

Balance Court Fee, 302 
Bank Details 

rep[ort, 116 
Bulk Disposal, 218 

Contested, 219 
Date of Decision, 219 
Disposal Type, 219 
Uncontested, 219 

Bulk Proceedings, 216 
Adjournment, 217 
business, 217 

C 
Call for Records, 284 

Call Date, 285 

Record ID, 285 
Returnable Date, 285 

Case and Caveat Filing 
Delete, 483, 487 
Modify, 482, 486 
Report, 179 

case proceeding, 200 
Case Proceeding 

Green, 207 
orange, 207 

Case Proceedings, 204 
Arguments, 207 
called, 207 
In Progress, 207 
modification, 206 
recall, 206 
red, 207 
rejection, 205 
Time table, 208 
transactions, 204 

Case Type 
copied, 54 
dialog box, 54 
Save As, 54 

Case Type Labels 
report, 96 

Caste 
report, 90 

Change, 505 

D 
Daily Proceedings, 204 

court user, 204 
exhibits, 204 
record, 204 

Designation 
destination, 59 
enteries, 57 
previous, 57 
Report, 56 
save as, 58 
search, 57 
sort, 57 

Disposal Type 
report, 82 

District 
report, 98 

Document 
report, 80 

    Page 491 of 494 

 

Dormant, 267 



Court User Manual 

F 
Fees, 187 

add, 188 
Challan, 191 
Receipt Fees, 188, 196 
undefined, 190 

Fees Type 
report, 112 

FIR Summary Type 
report, 114 

FIR Type 
report, 154, 155 

Framing of Issues, 201, 224 
nature, 225 

H 
Half Release, 260, 261, 263, 265 
Hearing Status, 202 

hearing status report, 203 
Judicial Time, 202 
logs, 202 
particular, 203 

Hide Party Names, 307 
Holiday 

Report, 143 
Home Page, 28 

Alerts, 46 
Bar Code, 39 
Case Type Wise Pie Chart, 41 
common icons, 44 
dashboard, 35 
Date, 34 
Disposal, 35 
Establishment, 34 
Establishment select box, 34 
hearing, 39 
identification, 41 
logout, 34 
Navigation pane, 32 
Navigation Pane, 32 
Pendency Pie Chart, 41 
Pending, 41 
Pie Chart, 41 
Result set, 35 
Short box, 46 
shortcuts, 45 
tenure, 43 
Today's Cases, 35 
transferred, 46 
undated Cases, 35 

I 
IA Status Report, 281 

Law Party, 281, 283 
Icons, 44 

breadcrumbs, 45 
colour icons, 45 
delete icon, 44 
Edit Icons, 44 
New Icons, 44 
Online Help icon, 45 
report icon, 44 

Index Register, 276 
appertains, 278 
exhibits, 278 

Index Register Report, 279 

J 
Judge 

copied, 62 
criteria, 61 
excel, 63 
previous, 61 
Save As, 62 

Judge Period 
report, 66 

Judges Leave, 291, 299, 301 
Judgment Template 

Report, 165 

L 
Linked, 312 

M 
Mediation Stage 

Report, 173 

N 
Nature Master 

report, 118 
sort, 118 

Not Before Me, 273 
Notice 

report, 84 
Notice Generation, 228 

Notice, 228 
Summons‐Notice, 228 

O 
Objection Types 

report, 94 
Order and Judgment Template, 244, 246 
Order Judgement Uploading 

decree, 243 
Judgement, 243 

Order Judgment Uploading, 241 

    Page 492 of 494 

 

Order Not Uploaded, 247 



Court User Manual 

View link, 248 
Order Uploaded, 248 

View link, 249 
Organization Name 

report, 108 

P 
Part Heard (P.H.), 274 
password, 506 
Prayer 

report, 88 
Presentee tab, 211 

attendance, 211 
completed, 213 
dispose, 212 
exhibits, 212 
stage, 212 
Time Table, 212 

Proceeding tab 
Next Date, 210 

Proceedings tab 
Adjournment, 210 
Business, 210 
Estimated time, 211 
exhibits, 210 
Purpose of Listing, 210 
scheduled cases, 210 
Short Orders, 210 

Process Messenger 
Entries, 181, 182, 184, 186, 296 
Report, 181, 183, 184, 186, 296, 319 
search, 186 

Property Disposal 
report, 104 

Purpose of Listing 
report, 70 

Q 
Query, 196, 262 

R 
Receipt Fees 

cancel, 195 
Filing Number, 198 
modify, 193 
query, 196, 262 
Receipt Number, 194 
Report, 195 
total fees, 196 
update, 195 

Register 
report, 92 

Religion 
Report, 177 

Roznama, 225 

S 
Select Date 

current date, 201 
Short Order 

report, 74 
Short Orders 

features, 75 
Shortcuts 

Alerts, 46 
back, 48 
Today's cases, 48 
user links, 47 

Sine Die, 267 
SineDie Report, 269 
Sub Purpose 

report, 120 
Subordinate Court 

report, 76 
Summons 

report, 86 
Summons Generation, 230 

predefined format, 230 
print, 238 
View Report, 232 

T 
Taken on Board 

Case No., 327 
Date of Hearing, 328 
navigation, 327 
Sub Purpose, 328 
urgency, 326 

Taluka 
report, 100 

Time Slot 
Report, 176 

Time Table, 213 
Petitioner, 215 

Time Table Master 
Report, 151 

Town 
report, 122 

U 
Under Trial Prisoner, 251 

Information, 251 
View Act link, 251 

Under Trial Prisoner Release Report, 258 
custody, 258 
Punishment, 258 

Under Trial Prisoner Report, 256 

    Page 493 of 494 

 

Unit Type Classification 



Court User Manual 

Report, 145 
Units, 316, 332, 335, 338, 349, 352, 354, 356, 358, 360, 362, 

364, 366, 368, 370, 372, 373, 375, 376, 378, 380, 382, 384, 
386, 388, 390, 392, 394, 396, 398, 400, 402, 404, 406, 408, 
410, 412, 414, 416, 418, 421, 422, 425, 427, 430, 432, 434, 
436, 438, 440, 443, 446, 449, 453, 455, 457, 459, 462, 465, 
473, 475, 477, 479, 481, 485, 489, 491, 492, 494, 496, 498, 
500, 502, 505 

Units for Disposal 
Updation, 220, 222 

Update First Hearing Date, 286 

V 
Victim, 304 
Village 

report, 102 

W 
Witness Information, 289 
Writ 

add, 136, 138, 140, 142, 144, 146, 147, 151, 155, 159, 161, 
165, 169, 173, 176, 177 

    Page 494 of 494 

 

 


	court
	Court user - (IEEE Stds)_final -edited(01-01-2016)
	Illustrations
	List of Figures  

	1. Introduction
	1.1. Scope
	1.1.1. Audience
	1.1.2. Purpose of this Document
	1.1.3. Objective of this Document
	1.1.4. Document Organization
	1.1.5. Conventions
	1.1.6. References
	1.1.7. Problem Reporting


	2. Product Features
	2.1. Installation Instructions
	2.1.1. Hardware Requirements
	2.1.2. Software Requirements

	2.2. General Operating Instructions

	3. Home Page
	3.1. Home Page Features 
	3.1.1. Show Menu tab 
	3.1.2. ecourtIS link
	3.1.3. Establishment select box 
	3.1.4. Logout Link
	3.1.5. Dashboard
	3.1.6. Common iconsError! Bookmark not defined.

	3.2. Shortcut Menus
	3.2.1. Search Box
	3.2.2. Alerts  Menu
	3.2.3. Today’s Cases (Civil)
	3.2.4. Today’s Cases (Criminal)
	3.2.5. Calendar


	4. Masters
	4.1. Case Type (Report)
	4.2. Designation (Report)
	4.3. Judge (Report)
	4.4. Court (Report)
	4.5. Judge Period (Report)
	4.6. Police Station
	4.7. Purpose of Listing
	4.8. Act Master 
	4.9. Short Orders
	4.10. Subordinate Court
	4.11. Advocate (Report)
	4.12. Document Type (Report)
	4.13. Disposal Type (Report)
	4.14.  Notice (Report)
	4.15. Summons (Report)
	4.16. Prayer (Report)
	4.17. Caste (Report)
	4.18. Register (Report)
	4.19. Objection Types (Report)
	4.20. Case Type Label (Report)
	4.21. District (Report)
	4.22. Taluka (Report)
	4.23. Village (Report)
	4.24. Property Disposal (Report)
	4.25. Organization Type (Report)
	4.26. Organization Name (Report)
	4.27. Adjourn (Report)
	4.28. Fees Type (Report)
	4.29. FIR Summary Type (Report)
	4.30. Bank Details (Report)
	4.31. Nature (Report)
	4.32. Sub Purpose (Report)
	4.33. Town (Report)
	4.34. Ward (Report)
	4.35. Case Type Fees (Report)
	4.36. Act Section (Report)
	4.37. Prison Details (Report)
	4.38. Account Purpose (Report)
	4.39. Deposit and Pay Register (Report)
	4.40. Writ (Report)
	4.41. Unit Type Disposal (Report)
	4.42. Copying Section (Report)
	4.43. Holiday (Report)
	4.44. Unit Type Classification
	4.45. IA Classification (Report)
	Other Accounts Purpose (Report)
	Time Table Master (Report)
	FIR Type (Report)
	Admin Work Type (Report)
	4.50. Issue Master (Report)
	Judgment Template (Report)
	Mediation Member (Report)
	Mediation Stage (Report)
	Time Slot (Report)
	4.54. Religion (Report)

	Process Masters
	5.1. Bailiff Master
	5.1.1. Bailiff Master (Report)

	5.2 Other Process Messenger
	5.2.1. Other Process Messenger (Report)

	5.3 Process Area Master
	5.4 Tag Bailiff, Area
	5.5 Unserved Process Reason

	6 Fees
	6.1 Receipt Fees
	6.1.1 Receipt Fees (Add)
	6.1.2 Receipt Fees (Modify)
	6.1.3 Receipt Fees (Report)

	6.2 Query 
	6.2.1 Query (Report)


	7. Case Proceedings 
	7.1. Select Date
	7.2. Hearing Status
	7.2.1. Hearing Status Report  

	7.3. Daily Proceedings
	7.3.1. Case Proceedings
	7.3.2. Time Table Details
	7.3.3. Bulk Proceedings 
	7.3.4. Bulk Disposal of Cases
	7.3.5. Units for Disposal
	7.3.6. Convicted 

	7.4. Framing of Issues 
	7.5. Roznama (Mah)
	7.6. Summons Notice (Eng) 
	7.6.1. Notice Generation
	7.6.2. Summons Generation
	7.6.3. Bulk-Notice (Eng)
	7.6.4. Bulk-Summons (Eng)
	7.6.5. Print Notice Summons

	7.7. Order and Judgment  
	7.7.1. Order Judgment Uploading
	7.7.2. Order and Judgment Template
	7.7.3. Uploaded and Not Uploaded Count
	7.7.4. Order Not Uploaded Report

	7.8. Under Trial Information  
	7.8.1. Under Trial Prisoner (Add)
	7.8.2. Under Trial Prisoner Report
	7.8.3. Under Trial Prisoner Release Report
	7.8.4. Under Trial Prisoner Half Release Report
	7.8.5. Under Trial Prisoner Released Report
	7.8.6. UT Prisoner Query
	7.8.7. Update Release Date 

	7.9. Dormant or Sine Die 
	7.9.1. Dormant Report
	7.9.2. SineDie Report
	7.9.3. Update Dormant/SineDie 

	7.10. Not Before Me or Retain 
	7.11. Index Register 
	7.11.1. Index Register
	7.11.2. Index Register Report

	7.12. (IA) Interlocutory Application Reports 
	7.12.1. IA Status Report

	7.13. Call For Records
	7.14. Update First Hearing Date
	7.15. Witness Information 
	7.16. Judge Leave
	7.16.1. Judge Leave (Add)
	7.16.2. Judge Leave (Modify)
	7.16.3. Judge Leave (Delete)
	7.16.4. Judge Leave (Report)

	7.17. B Diary
	7.18. Incharge or Judge on Leave Proceedings
	7.19. Balance Court Fees
	7.20. Victim Details
	7.21. Hide Party Name 
	7.22. Linked Cases
	7.23. Update Case Information 
	7.24. Admin Units
	7.24.1. Admin Units (Add)
	7.24.2. Admin Units (Modify)
	7.24.3. Admin Units (Delete)
	7.24.4. Admin Units (Reports)

	7.25. Urgent Case
	7.26. IA on Filing for Court User
	7.27. IA Taken On Board

	8. Litigant Updations
	8.1. Photo Upload
	8.2. Extra Advocate 
	8.2.1. Extra Advocate (Add)
	8.2.2. Extra Advocate (Modify)

	8.3. Legal Heir
	8.4. Guardian or Attorney Info 
	8.4.1. Guardian or Attorney Info (Add)
	8.4.2. Guardian or Attorney Info (Modify)
	8.4.3. Guardian or Attorney Info (Delete)

	8.5. Add Advocate Mobile Number
	8.6. Update Advocate Code  
	8.7. Litigant Status  
	8.7.1. Litigant Status (Modify)


	9. Proceedings Reports  
	9.1. Civil Cause List (A4)
	9.2. Criminal Cause List (A4)
	9.3. Execution Register
	9.4. Fees Register Print
	9.5. Civil Fees Register
	9.6. Criminal Fees Register
	9.7. Peshi Register
	9.8. Disposal Register List
	9.9. Non Disposal Case List
	9.10. Urgent
	9.10.1. Urgent

	9.11. Act Wise Case List
	9.12. Register of Fee
	9.13. Daily Fee Receipts
	9.14. Payment Modewise Report
	9.15. Disposal Report 
	9.16. Pending Court Fee
	9.17. Police Station wise Pending Cases

	10. DJPMC 
	10.1. Civil
	10.1.1. Judge Wise Monthly Report
	10.1.2. Contested Disposal Report
	10.1.3. Judge wise pending cases
	10.1.4. Transferee Court Wise Cases 
	10.1.5. Transferor Court Wise Cases
	10.1.6. Case List Civil
	10.1.7. Unit Wise Civil Disposal
	10.1.8. Unit Wise IA Disposal

	10.2. Criminal
	10.2.1. Judge Wise Monthly Report
	10.2.2. Contested Disposal Report
	10.2.3. Judge wise pending Cases
	10.2.4. Case List Criminal
	10.2.5. Unit Wise Criminal Disposal
	10.2.6. Unit Wise CRLMP Disposal 

	10.3. Summary Reports
	10.3.1. Summary of Establishments
	10.3.2. Establishment at a Glance
	10.3.3. Undated Cases Report
	10.3.4. Disposal and Institution

	10.4. Balance Sheet
	10.5. Return Report
	10.5.1. Return Report
	10.5.2. Disposal Report

	10.6. Pending Reports
	10.6.1. Court Wise Pending Report
	10.6.2. Stage Wise
	10.6.3. Nature of Case Pendency 
	10.6.4. Party Wise 

	10.7. Monthly Statement
	10.8. Cases Listed
	10.9. Unit Details
	10.10. Moster List
	10.11. Moster List Maharashtra
	10.12. Data Health Card

	11. Appeals Information
	11.1. Appellate Case Info
	11.1.1. Appellate Case Info (Add)
	11.1.2. Appellate Case Info (Modify)
	11.1.3. Appellate Case Info (Delete)

	11.2. Appellate Cases Report
	11.3. Register of Stayed Matters
	11.4. Today’s Compliance Report

	12. Plead Guilty
	12.1. Plead Guilty Case
	12.1.1. Plead Guilty Case (Add)  
	12.1.2. Plead Guilty Case (Modify)  

	12.2. Plead Guilty Daily Register 

	13. FIR Details
	13.1. FIR Details  
	13.1.1. FIR Details (Modify)
	13.1.2. FIR Details (Delete)

	13.2. Summary Receipt 
	13.3. Register of FIR
	13.4. Summary Received Report
	13.5. Charge Sheet Received Report

	14. Process
	14.1. Process Allocation
	14.1.1. Process Allocation (Modify)
	14.1.2. Process Allocation (Delete)

	14.2. Process Delivery
	14.2.1. Process Return (Add)
	14.2.2. Process Return (Modify)
	14.2.3. Process Return (Delete)

	14.3. Report
	14.3.1. Pending Allocation
	14.3.2. Pending Delivery
	14.3.3. Pending Process        
	14.3.4. Pending Delivery
	14.3.5.  Work Ticket Report Notice 
	14.3.6. Work Ticket Report Summons


	15.  Mediation 
	15.1. Refer to Mediation

	16. Query Builder
	16.1. Query Builder

	17. User Menu
	17.1. Change Password

	INDEX


